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LOK SABHA

Friday, May 1, 1964/Vaisakha 11, 1886
(Saka)

The Lok Sabha met at Eleven of

the Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
Foam Plastic Units
*1273. Shri Yashpal Singh: Will

the Minister of Industry be pleased
to state:

(a) the number of foam plastic
units set up or proposed to be set up
in the public or private sector during
the Third Plan period;

(b) whether it will suffice the need
of the country; and

(c) the total amount for which im-

port licences were issued during
1963-64?

The Minister of Industry (Shri
Kanungo): (a) to (c). Two Units

including one Unit in the small scale
sector, are in production and one niore
Unit is under installation. No sepa-
rate target has been fixed for vlastic
foam. Import licences for about
Rs. 5,51,000 in all have been issucd.

ot gmare fag: 7 A AT ATIA
¥oat it gz oy 2 oemaE @
fr 3 & T TS famde o 27
Shri Kanungo: It is now mostly
used for bedding, cushioning purpos-
es and ultimately it has got to be
used for packing also. The demand
is growing satisfactorily.
ft mw fog: F ogow I
wmaR § frr fagof o 7y
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e g€ & frdl &g fadfasw
& faa
Shri Kanungo: Not necessgrily. But

in any case this particular manufac-
ture is at the lowest priority.

Shri S. M. Banerjee; May I know
the names of companies which have
been granted this import licence?

Shri Kanungo: Eufoam (Private)
Limited,
tay A T® qd A= g fr

g1 awfmi g gu o aga @
g oo feew T T gy & e g ?
afz 71, AT ag faAe w4y
a 1

Shri Kanungo: I have not got the
figures of import but the wmanutac-
ture in the country is not yet ade-
quate,

Shri Sham Lal Saraf: In view of
the answer given by the hon. Minis-
ter that these foam plastics will ulti-
mately be used for packing, and
knowing as we do that the price of
timber has gone up very much, may
I know to what extent these foam
plastics are used for packing?

This will certainly
It will come for

Shri Kanungo:
not replace timber.
a little cushioning.

Shri P. N. Kayal: Where is the re-
gistered office of this company to
whom this import licence has been
granted?

Shri Kanungo: I have not got that
information.

Shri P. Venkatasubbaiah: The hon.
Minister says that production is not
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able to meet the demand. 1In that
case may; I know whether any new
companies have come forward for
getting licences of it and if so what
is the reaction of the Government?

Shri Kanungo: It is on the lowest
priority and we do not encourage it.

ot aw fagrt Ry A Aol
feea @7 AT AET & WAT § A
IqF A9 FH 16T WA Fi @S
I fs:# ProsEAT ST A7 AR
Shri Kanungo: [t can be made
from natural rubber as well as arti-
ficial rubber as well as various other
raw materials. The question of pro-
tection does not arise,
Heavy Electricals Ltd., Bhopal
+

r Shri Subodh Hansda;
Shri S. C. Samanta:
Dr. P. N. Khan:
Shri S. M. Banerjee:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:’

*1274.

(a) whether the initial difficulties
for shortfall in production in the
Heavy Electricals Ltd., Bhopal have
been removed;

(b) whether advance provision of
raw materials has been made and if
80, for how many years; and

(c) whether orders for the requisite
quantities of heavy castings and forg-
ings have been placed and if 5o, on
which countries?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) These
are being removed gradually.

(b) Stocks have been built up
varying from 3 to 12 months; this is,
however, a continuous process de-
pending upon diversification and ex-
pansion of production,

(c) Heavy Forgings and Castings,
required for the manufacture of
hydraulie turbines, have been order-
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ed for from U.XK.; tenders will be
invited for supply of forgings and
castings for the manufacture of steam

turbines, from the various supplier
countries.
Shri Subodh Hansda: The hon.

Minister said that the shortcomings
will be gradually removed. May I
know when these will be removed
and whether the Ranchi Heavy Engi-
neering Corporation will be able to
supply all the forgings and castings?

The Minister of Steel, Mines and
Heavy Engineering (Shri C, Subra-
maniam): I do not think Ranchi will
be able to supply forgings and cast-
ings entirely. Our idea is to have a
separate casting and forging unit to
supply to Heavy Electricals.

Shri Subodh Hansda: What is the
foreign exchange requirement for the
forgings and castings which have
been ordered from UK.)?

Shri C. Subramaniam: We are try-
ing to work out the requirements of
foreign exchange from the United
Kingdom, and the Finance Ministry
has agreed to take a long-term view
for three years and make advance
provision for this,

Shri S. C. Samanta: May 1 «now
whether any attempts have been
made to manufacture heavy ~astings
and forgings which are being import-
ed in so much quantity at present?

Shri C. Subramaniam: At present
the capacity is limited and to the ex-
tent extra capacity is available we
will be able to get some of these
castings and forgings in the existing
unit but, as I stated already, a sepa-
rate unit is absolutely necessary.

Shri S. M. Banerjee: I would like
to know whether the attention of the
hon, Minister has been drawn to a
news item in the Stutesman and the
Times of India of today that produc-
tion has not started in full swing and
some labour trouble is apprehended
and, ifago what is the reaction of
the G ment to that and what
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steps are taken to see that normalcy
returns here?

Shri C. Subramaniam: As the
House is aware, there was a strike
and then a shut-out, After that the
factory has reopened and all the sec-
tions are functioning now. No doubt
it will take time to reach normalcy.
But my own information is that
there is no fresh trouble there, un-
less the hon. Member has some ad-
vance information about it.... (Inter-
ruptions).

Mr. Speaker: There was a news
item in the papers. I have received
notice also, and so that information
is with every hon. Member,

Shri B. K, Das: May I know whe-
ther an estimate has been made of
the loss to production during this
period of closure?

Shri C. Subramaniam: Yes, Sir. I
answered that question—nearly one
crore of rupees,

Shrimati Savitri Nigam: May I
know as to how many trainees in
HEL and other concerns have taken
training in foreign countries for
designing, etc. of these heavy cast-
ings and forgings, @and since how
long they are sitting idle?

Shri C, Subramaniam: I am sorry;
1 do not have information with regard
to that. But with regard to the last
part of the question, I do not think
that anybody is sitting idle during
the period of training.

Shri Ramachandra Ulaka: What is
the value of the raw material and
components that we import at present
from abroad and by what time will
we be self-sufficient?

Shri C. Subramaniam: With refer-
ence to the castings and forgings, as
I have already stated, we are contem-
plating to set up a unit and when that
unit goes into production, we will be
able to meet the entire requirement,

Mr. Speaker: What is the vglue of
raw materials that we import®from
abroad for this purpose?
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Shri C. Subramaniam: I am sorry
1 have not got that information.

Shri P. Venkatasubbaiah: Has the
hon. Minister’s attention been drawn
to a news that has appeared today
that wall posters had been fixed on
the wall stating that Shiva thandavam
will be done, meaning that the entire
production will be destroyed, if
arrested leaders are not released, and
what is the precaution that Govern-
ment is going to take in order to
ensure safety to this plant?

Shri C. Subramaniam: As far as
Shivg thandavam is concerned, that
was brought to my notice and I do
not think we should get frightened
simply because some poster appears
somewhere.

S.T.C’s,

+
Dr. L. M. Singhvi:
Shri U. M. Trivedi:
*1275. { Shri Prakash Vir Shastri:
| Shri S. N, Chaturvedi:
|_Shri P. C. Borooah:

Will the Minister of International
Trade be pleased to state:

Profit

(a) the maximum amount of profit
percentage the State Trading Corpo-
ration is allowed to earn on any
particular commodity;

(b) whether there have been cases
where S.T.C, has earned as much as
140 per cent profit; and

(¢) the steps Government propose
to take in the matter?

The Minister of International Trade
(Shri Manubhai Shah): (a) to (c).
Generally, the distribution margin on
items handled by the State Trading
Corporation and the Minerals and
Metals Trading Corporation varies
between 3% to 10% (limited to only
0.5% to 3% in case of exports) to
cover distribution expenses and other
incidental charges including profit,
depending on different commodities.
In some export commodities, the cor-
porations have even to bear losses
rather than charge any profits,
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However, in case of scarce commo-
dities and commodities in short sup-
ply, the main objective is to canalise
imports and distribution in order to
mop up the difference between the
ruling price in the market and the
landed cost which would otherwise
be cornered and exploited by a few
importers without any benefit what-
soever to the consumers. Even in such
cases the prices fixed by the State
Trading Corporation or the Minerals
and Metals Trading Corporation are
somewhat lower than the market
prices of such scarce imported com-
modities.

With a view to illustrate the above
policy, a statement dealing with a
few commodities is laid on the Table
of the House. [Placed in Library. See
No. LT-2831/64].

Mr. Speaker: This also is contained
in the statement that has been laid
on the Table?

Shri Manubhai Shah: Specific illus-
trations have been given.

Mr. Speaker: What the hon. Minis-
ter has read—is that also in that
statement?

Shri Manubhai Shah: It is already
laid on the Table,
Dr. L. M. Singhvi: Is a periodic

review held of the profits charged by
the State Trading Corporation on
both items of export and import,
particularly of the latter? If so, on
what basis is it held? Is it ounly on
the basis of these principles or on
the basis of previous practices in this
respect?

Shri Mamubhai Shah: The basis is
as I have stated, and as is laid down.
This is a broad policy statement which
has been repeated on the floor of the
House several times by me. The over-
all profits are also indicated in the
balance sheet. We always see to it
that where essential commodities are
concerned, the profits are kept abso-
lutely to the minimum as indicated
in the statement; where items con-
cerning a few scarce commodities are
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involved, the difference is mopped
up.

Dr. L. M. Singhvi: Certain items
such as cloves, camphor and betelnuts
are chargeable to a very high rate of
profit by the STC. It is mentioned in
addition that there are certain cana-
lised imported scarce commodities on

which also the Corporation charges
very high rates of profit. What are
these canalised items?

Shri Manubhai Shah: 1 would

request the hon. Member to go
through the statement....

Dr. L. M. Singhvi: I
through it very carefully.

have gone

Shri Manubhai Shah: He will find
that on fertilisers it is 4 per cent,
copper 2 per cent, zinc 2 per cent.
This will indicate that his assump-
tions are not based on facts.

st ®FOR q@ AT AT
agrer § AFAna frofsa A9t &
wivE#z ¥ T4 omE § AR few
TAH BF F TR QU VA @ A

A AT O[S F AT AR AZAT
SAT E 0 F AT TE BA TGN A
frArFEes § @ AT SHET W 89
Atz & T ¢ Afz g, A g
Lo & fAT TR 99 Iy T E)
g7

st aaw g mg ;. Ag  fmEe
mAd FEer & G ST Al ®
qreE & a1 agT § wmdAr SdvE,
AT AEF QAT & AL H qAG {)

ot wxit T T IE & ALH
#Y fRizafam &)

st wAw € g ¢ § Ry difew
qEA F ARF aA@H | W H Yoooo
z 437 gt & W TAR0  gETAEIT
qeY TTAT WY o fEAMIA qT F9d
#\| qiw g @9 g ¥ WY

N

Ay ¥, sawr @ few FWIlAA
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993 Wq wfad o e 9 fierer
T R W WY Y@ §Fd I
A ARE qARA  FANET AT G 34« )
A1 4 FWd W g )

Shri Ranga: Are we to understand
that the State Trading Corporation is
allowed to have virtually the same
price policy as that followed by
ordinary merchants and, therefore, if
there is any overcharging of price
bordering on profiteering, it is found
justifiabie? Is betelnut not consi-
dered to be an essential comodity
used by the ordinary masses and
therefore even 140 or 100 per cent
profit on it is considered to be justi-
fiable?

Shri Manubhai Shah: All these state-
ments made by the hon. Member are
far from accurate. Firstly, it is in-
correct to say that any profiteering is
resorted to by the STC. ] gave an
example that consumers are Dbeing
charged . . .

Shri Ranga: You won’t say you are
profiteering.

Shri Manubhai Shah: . . . Rs, 195
per 20 kgs. are charged by the traders
who are distributing indigenous
betelnut when production is about
40,000 tons. The STC releases them
at Rs. 112 per 20 kg. from imgported
stock. Therefore, it will be seen that
the consumers are, if anything, tene-
fled by canalisation. I do not think
it is the wish of the hon. House that
the middlemen should profit and the
consumers should not get any benefit.

Shri Ranga: On a point of clarifica-
tion. Would not cheaper imports re-
duce the local price also? Why is he
preventing it?

Mr, Speaker: He says that would
be taken by the distributors.

Shri Ranga: How can it be? Why
is it that cheaper imports are preven-
ted by protective duties” Cheaper
imports will force local prices down.
On the other hand, what is happe-
ning is that he is charging so much
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more for these imports so much so
that local prices never come down.

Dr. L. M. Singhvi: These figures do
not carry conviction.

Shri Ranga: They are going about
in an arbitrary way—a law unto
themselves.

Shri P, N, Kayal: On a point of

order. Is it proper for the Minister
to go on chewing while answering
questions?

Shri Mahubhai Shah: No.

Mr. Speaker: People were talking
of betelnuts. He was demonstrating
also.

Shri Bade: Fertilisers are supposed
to be imported by the STC and dis-
tributed on the principle of no loss,
no profit, but the Public Accounts
Committee have passed strictures that
they are taking a profit of 50 or 80
per cent., What has the Minister to
say regarding fertilisers?

Shri Manubhai Shah: I may take
this opportunity of explaiiling what
Shri Ranga mentioned. It 1s entirely
inaccurate to believe that the STC,
through its small imports, can cont-
rol the price, Betelnut cannot be
rationed and given given to all the
45 crores of people in India at the
rate of one ounce. It is not subject
to price control, and when the STC
did not canalise it, the importers
charged the same price for the im-
ported stuff. Therefore, the House
will appreciate that all the profits
were cornored by the middle men.
Canalisation  has helped wus to
purchase goods in the international
market of better quality at a lower
price, and give the benefit of this
to the community; it takes away the
intermediary’s profit and it is also
sold at lower profits.

Shri Ranga: Abolish all
duties.

import

Shri Bade: My question has not
been answered.

Shri Manubhai Shah: Shri Bade's
question is already covered by this.
(Interruptions).
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Mr. Speaker: Let Mr. Ranga’s
question be first finished. That has
not yet been finished. Can I go to
the next or not?

Shri Ranga: Into whose eyes do
they want to throw dust?

13801

Mr. Speaker: May I now go to the
next Member?

Shri Ranga: Yes, Sir.

Shri Bade: I wanted to know whe-
ther they are making any profits on
fertilisers or not.

Shri Manubhai Shah: The over-all
distribution charge on fertiiisers by
the STC is half a per cent, which in-
cludes handling, warehousing and
godowning. Can anybody do the busi-
ness in less than half a per cent?

Dr. Sarojini Mahishi: May I know
the maximum percentage of profit
that the STC has charged for any
scarcity commodity during 1963-64?

Shri Manubhai Shah: That is given
in the statement. The maximum is
on betel nuts, that is to mop up pro-
fits, and it is about 33 per cent of the
landed cost.

Mr. Speaker: He need not repeat.

Shri Firodia: Does the Minister feel
that this method can be followed by
consumer co-operative branches when
they import goods?

Shri Manubhai Shah: They have
not been doing that. We have given
them licences, and to the extent they
are coming forward, we are trying
to help them.

st Wo ®ro QAN : WA FHY
7gm ¥ saenar fF fifew q@ F
993  ®C W o fEAWH FEe
ifer FIWRIT IW I EAR
wWH 33 W &z F7 Afaw g W
TEFT NGIT  § IqHT THAIT &Y
W % feATM ¥AA FT  BEAST
s § | AfFT T e TR
33 9T & FT v Iy 2
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AT AR E R FEST IH A F
fag s Tt Tigges mizfea
FHT F7 FA & A7 ®IFT aqr
FTEY R

Y wpn€ W AT g
& FTA AE R

At Wo ®To fad
MY AT g

st wqwr Mg oY dT T
gAR 3= WA a0 e 9w
qgar &1 ¥g 98N ¥ qAW@EA  {aAr
FH & fFT W0 gTET WA g AT
FET & g0 AT S0 F qrg war
&1 ¥ Ug qAE AZTT MIHT Fi
2 faar 9T AW FET godl A 7 |

33 9T |7 A

ot g ® weAW . H ST
Mg fF 2z Zfzm FRAIAT HI
qifedt  aTEIMA gF A FIAT AT
qYEIT 7 FRAT 27

it 7AWt g AR A A

gl
Shri Kapur Singh: Can the Minis-
ter indicate the items in respect of

which the STC has suffered sizable
losses during the last year?

Shri Manubhai Shah: Lemon grass,
groundnut oil—that also is given in
the statement—tobacco, potassium
dichromate.

Lemon Grass Oil
+
. J Shri Warior:
1277y < Shri Daji: 2
Will the Minister of International
Trade be pleased to state:

(a) whether it is a fact that 800 tons
of Lemon Grass Oil has accumulated
in the State Trading Corporation
godowns in Kerala; and

(b) if so, the steps taken to promote
export of Lemon Grass Oil?
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The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).
About 960 tonnes of lemon grass oil
awere purchased by th State Trading
Corporation as a price support mea-
sure. More than 90 p.c. of this quan-
{ity has already been sold to foreign
buyers. The remaining small quantity
is also expected to be sold shortly.

Shri Warior: Is the STC buying
only through the middle men or is it
buying from the producers direct?

Shri Manubhai Shah: Direct from
the producers.

Shri Warior: Is it a fact that the
STC has only very few purchasing
depots in the area, and those depots
are far away from the region of pro-
duction by the small producer?

Shri Manubhai Shah: You can very
well judge from the fact that out of
1,100 tons, STC has purchased 980
tons,

Yarn Purchase by Powerloom Owners

+
( Shri Jedhe:
*1278.{ Shri Lonikar:
( Shri M. L. Jadhav:

Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that prior
permission of the Textile Commis-
sioner has to be obtained by the
powerloom owners for the purchase of
yarn on sized beams or weft pirns;

(b) whether this formality
great hardships to the
nwners; and

causes
powerloom

(c) the efforts made by Government
to remove such hardship?

The Minister of Industry (Shri
Kanungo): (a) No, Sir.
(b) and (c). Do not arise. I may

add that there is restriction on sale.

Shri Jedhe: May I know whether
there have been any complaints re-
garding difficulties experienced by
powerlooms?
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Shri Kanungo: No, Sir. We have
received no complaints, nor has the
Textile Commissioner.

Gypsum
#1279, Dr. L. M. Singhvi: Will the
Minister of Industry be pleased to

state:

(a) the various industrial uses of
gypsum in India;

(b) whether Government are con-
sidering the location of any industries
in the areas where gypsum is found;
and

(c) whether Government have ex-
perienced any difficulties in respect of
the supply of gypsum for certain in-
dustries which are located at consider-
able distances from the areas where
gypsum is found?

The Minister of  Industry (Shri
Kanungo): (a) to (c). A statement
is laid on the Table of the House.

STATEMENT

(a) Gypsum is mainly used in the
manufacture of Fertiliser and Cement.
In Ceramic Industry, the use of gyp-
sum is limited to the manufacture of
plaster of Paris from which moulds’
are made.

(b) No Sir; not at present.

(c) The Sindri Unit of the Fertiliser
Corporation of India, which is situated
at a very considerable distance
from the sources of gypsum, is ex-
periencing some difficulty with respect
to the supply of gypsum from Rajas-
than, both in respect of its quality and
adequacy of supplies.

Dr. L. M. Singhvi: In view of the
fact that the Government have ad-
mitted in the statement laid on the
Table of the House that difficulty is
being experienced with regard to the
supply of gypsum from Rajasthan both
in terms of quality and adequacy, of
supplies, may I know what is the
reason why Government have not
considered or do not propose to con-
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sider the location of a fertiliser fac-
tory in places where gypsum is found?

Shri Kanungo: The gypsum avail-
able now is not of the required purity.
Therefore, the existing Sindri units is
not being fed properly.

Dr. L. M. Singhvi: My question was,
what is the reason for not locating a
factory at places where gypsum 1is
found. Y

Mr. Speaker: He has said that it is
because it is not of that purity.

Shri Kanungo:
proper quality.

That is not of the

Dr. L. M. Singhvi: As a matter of
fact, if I may be permitted to amplify,
the statement says that they are ex-
periencing some difficulty both in
terms of quality and adequacy. The
reason now sought to be given is that
it is because of the quality. I want to
know whether there is any other sub-
stantial bulk of gypsum which is used
in this factory from anywhere eclse
except Rajasthan?

Shri Kanungo: They wused to get
good quality, but now somehow or
other, it has deteriorated. Therefore,
the Fertiliser Corporation has been
asked to go in for gypsym in about
six areas in Rajasthan where they are
prospecting for better quality of gyp-
sum.

Mr. Speaker: He says that this is
the only area where gypsum is to be
found, and gypsum is not available
anywhere else in the country. If this
is to be utilised in the fertiliser or
other factory, why should not that
factory be there where gypsum is
found, whatever its quality?

Shri Kanungo: Gypsum is available
all over the country in plenty of quan-
tities, but the quality is not good
enough.

Dr. L. M. Singhvi: He is circum-
venting the question. He says gypsum
is available all over the country. At
the same time, he admits that gypsum
used at Sindri is from Rajasthan. Why
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should he try to mislead the House by
giving such replies?

Mr. Speaker: Gypsum used in Sindri
may be {rom Kajasthan, and yet there
may be other places where gypsum
may be found. Therefore, the two
answers are not irreconcilable. He
should not get impatient,

Dr. L. M. Singhvi: The bulk of the
supplies of gypsum to Sindri are from
Rajasthan, Why was it not at that
uime or later on considered to locate a
tactory in a place where gypsum is
found?

Mr. Speaker: That we cannot take
up now, saying Sindri should have
been constructed in Rajasthan.

Shri Sham Lal Saraf: Is Govren-
ment aware that in Jammu and Kash-
mir there are large deposits of quality
gypsum—some in Jammu and some in
Kashmir. May I know what steps are
being taken to cart it down to the
different fertiliser or other factories in
the country or to set up a fertiliser or
other factory there?

Shri Kanungo: Possibly gypsum is
available there and it has been noted.
But the quality has not been checked.
In any case, for supplying Sindri or
any other plant, haulage from Kashmir
is not economic.

Shri Harish Chandra Mathur: The
Minister just now stated that gypsum
is available all over the country.
Sindri is at a very very long distance
from Rajasthan. If gypsum is avail-
able all over the country how is it
that we are not taking gypsum from
some nearer place instead of taking it
all the way from Rajasthan and pay-
ing so much?

Shri Kanungo: Gypsum occurs in

India in Rajasthan, Madras, Jammu
and Kashmir, Gujarat and Andhra
Pradesh. When Sindri plant was

constructed, it was based upon Rajas-
than gypsum because it was the
nearest place at that time. Even
now, I think the Madras occurrence is
perhaps not nearer.
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st aq fag . sl 7T wgw A A
Ty fF 48 ax fsow &y gafadt
gUa A’ 9aE FRO FEATE &
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Shri Kanungo: I have not got the
rates of freight charges with me.

Shri Ranga: In view of the fact
that the Minister of Food and Agri-
culture had promised to start at least
one fertiliser factory in each State,
was any effort made by the Govern-
ment as a whole, by this Ministry or
by the Ministry of Food and Agri-
culture, either to encourage private
enterprise or by themselves to start
a fertiliser factory there; if so, may
I know whether any applications
were received from private enterprise
and licences given?

Shri Kanungo: It has been answered
in this House that most of the
licences issued did not fructify.

Shri Ranga: What about the Gov-
ernment? Sir, if he has not got the
information with him let him say
that he has not got the information.
Why should he take one suitable
part of the question and straightaway
think that he has given full answer
to the question., I want to know
whether the Government has made
any effort to start a fertiliser factory?

Shri Kanungo: That question may
be addressed to the Ministry of Heavy
Industry which is dealing with the
subject.

st gfee wvw dear ;S oA
wft wERm ¥ fF TGEEE AT
foew §8 @oa Ffadt aw @ @
# TAFT FAr Argar g fw mard
AT &1 A fFRd F Rt 91
gra foesw @ g g SwgT FT
focom  wEr @ a1 #@T d9g FEIEEr
FEUA A X W AT @R
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afz gi AN a8 @UF @Fe qA v
wg?

Shri Kanungo: Gypsum used in
cement work may be of a lower
quality, but for fertiliser and chemi-
cal factories the gypsum used should
be of a high quality.

Dr. L. M. Singhvi: Would the Minis-
ter be pleased to tell the House as to
what proportion of total deposits of
gypsum in the country is found in
Rajasthan and what remoainder is
found in the rest of the country?
Would the Minister also tell us whe-
ther it is proposed, in view of the
alleged bad quality of gypsum in the
country, to set up a plant based on
anything else but gypsum?

Shri Kanungo: There are discus-

sions about beneficiation of low
quality gypsum.
Mr, Speaker: He also wants to

know what proportion of the whole
production of gypsum in the country
is found in Rajasthan?

Shri Kanungo: At the moment, the
largest exploitation is in Rajasthan.

Dr. L. M. Singhvi: What a long
cross-examination we have to do to
elicit the proper answer!

ot fawst g1 |gdw o forors
THAQT, ATEAT g FEAT Foqrar
T B ATHAT IGF UTH FHAT HFEEr
=ifed w77 F1 fawiw g wife
fagdt qo W @@ wmer wgm
AT &1

Shri Kanungo: That question may
be asked of the appropriate Ministry.

Abolition of Teachers’ Constituencies

+
Shri Ramachandra Ulaka:

*1280. <{ Shri Dhuleshwar Meena:
LShri Sidheshwar Prasad:

Will the Minister of Law be pleased
to refer to the reply given to Star-
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red Question No, 110 on the
February, 1964 and state:

14th

(a) whether ihe proposal in regard
to the implementation of the recom-
mendations made by the Election
Commission to abolish teachers’ cons-
tituencies has since been considered
by Government; and.

(b) if so, the result thereof?

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra Misra):
(a) The matter is under consideration
of the Government.

(b) Does not arise.

Shri Ramachamdra Ulaka: 1f the
abolition of teachers’ constituencies is
due to the overlapping of the gradu-
ates’ constituencies, because the gra-
duates can also contest in the teachers’
constituencies, may 1 know the
reasons why the teachers’ constitu-
encies are going to be abolished and
not the graduates’ constituencies?

Shri Bibudhendra Misra: As I said
earlier on another occasion, it is not
oniy the Election Commission but
seven out of eight States having
legislative councils have suggested
that this constituency should be
abolished. The reasons given by
them are many; not only the one men-
tioned by the hon. Member. It is not
only because it overlaps, because as
graduates they have a representation,
but, also, because no separate func-
tional representation has been pro-
vided for any separate group like
lawyers, doctors, engineers and even
men of commerce. Then, also, it intro-
duces an element of politics—that
was the main objection taken by the
State Government—among the
teachers to the detriment of the
standard of teaching in the educa-
tional institutions. Also, they said,
it discriminates, under article 191,
because whereas the Government
teachers are precluded from contest-
ing for these seats it is only the
teachers of private educational insti-
tutions who can contest for these
seats. So, in view of all this, not
anly the Election Commission but
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seven out of the eight States having
legislative councils have suggested
that it might be abolished.

Shri Ramachandra Ulaka: As Mysore
State desires the continuance of
teachers’ constituencies, will not it
be unjustified to abolish the teachers'
constituencies in those States which
might have conveyed their acceptance
of this proposal?

Shri Bibudhendra Misra: There
must be a unitorm policy. As I said,
seven out of eight States have object-
ed to it.

Shri D. C. Sharma: Is it not a fact
that ali the representative organisa-~
tions of teachers including the All-
India Federation of Educational Asso-
ciations have protested against this
move of the Government; if so, what
action is being taken on this move
which is very unpopular with the
teachers?

Shri Bibudhendra Misra: I do not
know; I cannot say if all the teachers’
organisations are opposed to it, but
I know that many of the teachers’
organisations and the Secondary
School Teachers’ Federation have
approached the Education Ministry
as also the Prime Minister that thesc
may not be abolished.

Shri Dhuleshwar Meena: Will not
the teachers be deprived of the bene-
fit of representation in legislative
councils if the teachers’ constituencies
are amalgamated with the graduates’
constituency?

Shri Bibudhendra Misra: They can
be represented as graduates because
graduates also have got representa-
tion. As I said, there is no functional

representation granted to any other
class.
Shri P. R. Chakraverti: May I

know whether, while taking a deci-
sion on this vital question, Govern-
ment has taken into account the fact
that the idea of giving representa-
tion to teachers in the legislature
brings in an element of politics? Is
that why the decision is proposed to
be taken to keep them out of it?
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Shri Bibudhendra Misra: That is
one of the recommendations. As I
have said, no decision has been taken.
It is under consideration. But that is
also what has been pointed out by
the Vice-Chancellor of UP, namely,
that they should be debarred.

ot awy oty ¢ omfy wEY St A
Fara fr form 7 &1 wiafafies fee
it femramar &, Iwawg w1 afaffua
T forely a7 Y adY fear o @, =@
fan Tvg EFT 9 FY AT
F fam w27 & | FTALHT T AT
T #Y & wra wvw ¥ fag wen
qE Fama &t & 7

qR WY ;92 g9 § a9y

arAT |

Y agrare fag : wrAdE wA ST F
g & afgr 7 f& e
;T AT # feggeezm qd) faw
Qr 2, WiE g ¥ I A
7 fEar g e R sdieam ¥
THo Yio #T FTARM o4 @ faq
gy gATT ®OAT o7 AT W @,
@ %fe =T &1 &Y, gaT Ay T
HTgaT qeeatg faadt g, wafqac &
JA o § AE a1 mhq | &
ag AT AT g fF qw dea #y
AT G ArE § oSeT g, a7 v
IT A FEECITHT F oGH FTF
IT A T GHRAAR! AGT HT WS F

Shri Bibudhendra Misra: I do not
follow the question, but I do not
think it is relevant to this.

Mr. Speaker: He says that they are
poorly paid and would not be able
to fight the General Elections to Par-
liament. Why should they come to
Parliament, as somebody said?

Y o fag T SAET FET-
ZquAt g g W, @I faw A
FATH T F ST wRy 7
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WA ALY G TF AL A
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Shri Ranga: The hon. Minister has
given many reasons, as have been
advanced by others, why there should
not be a separate constituency for
teachers; but, at the same time, they
are considering this proposal. In that
consideration are Government also
trying to consider the possibility of
not abolishing the graduates’ consti-
tuency also but extending this consti-
tuency for teachers to all Government
teachers also including the graduates
so that there would be some opportu-
nity for the teachers’ community as
a whole to get themselves represented
directly through them, because it was
intended by the Constitution-makers
to provide for functional representa-
tion? Therefore, would consideration
be given for this also?

Shri Bibudhendra Misra: This is a
suggestion, The matter is under
consideration. I cannot say at this
stage what the decision will be.

Shrimati Jyotsma Chanda: While
the Government is thinking of bring-
ing all the schools in the same cate-
gory of Government schools, do
Government think that automatically
these teachers’ constituencies will be
abolished when they would be brought
in the same category?

Mr. Speaker: It would take some
time yet to take up the whole field

. of education under Government con-

trol.

Shrimati Savitri Nigam: As it is a
very vital question, may I know
whether the Parliament will be taken
into confidence, whether it will be
referred to the Parliament, and whe-
ther the representatives of the
teachers will also be invited when
this question will be discussed.

Mr. Speaker: Teachers invited to
Parliament?

Shrimati Savitri Nigam: In the
Ministry.
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Shri Bibudhendra Misra: When a
decision is taken, certainly the Par-
liament will have the right to discuss
it in the sense that a legislation has
to be brought forward before the
Parliament under article 171 of the
Constitution.

Shri S. Kamdappan: What are the
reasons given by the Election Com-
mission for the abolition and whether
the Commission has suggested this of
its own accord?

Shri Bade:
reason?

Shri S. Kandappan:
main reasons given?

Shri Bibudhendra Misra: 1 gave the

details. It is the States and also the
Election Commission.

What is the main

What are the

Soft Coke Depots and Dumps

+

1282 J Shri D. C. Sharma:
. IShri Vishwa Nath Pandey:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether it is a fact that the
State Governments have been urged
upon through the Coal Transport
Advisory Committee to consider the
question of freely granting licences
and permits for opening of soft coke
depots and dumps; and

(b) if so, the reaction of the State
Governments thereto?

The Parliamentary Secretary to the
Minister of Steel, Mimes and Heavy
Engineering (Shri Thimmaiah): (a)
and (b). Yes. This question was dis-
cussed at a few meetings of the Sub-
Committee of the Coal Transport
Advisory Committee, when represen-
tatives of the various State Govern-
ments were also present. The State
Governments were requested to
consider the question of relaxing
procedures for grant of licences for
opening soft coke depots and coal
dumps, as adequate supplies of coal
were now available. The represen-
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tatives of the State Governments
agreed to consider this matter,

Shri D. C. Sharma: May I know
if the Central Government has been
in touch with the State Governments
on this matter and, if so, what is the
information received from the State
Governments by the Central Govern-
ment?

Shri Thimmaiah: We wrote to the
State Governments during the month
of March and some of the State Gov-
ernments have replied that the mat-
ter is being considered very actively
by the respective Governments.

Shri D. C. Sharma: May I know if
the setting up of soft coke depots and
dumps will be entirely the concern
of the State Governments administra-
tively, economically, and otherwise
or the Central Government will also
have some hand in it?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): Governments are not in-
volved in it. It is giving permission
for private pcople to have these

dumps.

Shri Bade: What is the amount of
soft coke deposited with you already
and how will it be distributed among
the States?

Shri Thimmaiah: I can give the
production of 1963. It is about 2-29
million tons,

Shri Bade: How will it be distri-
buted to the States. Will Madhya
Pradesh get more quota?

Shri C. Subramaniam: These are
generally distributed in the northern
States. Whatever we have produced
has been sold.

Shri Heda: May I know whether
with a view to encourage consump-
tion of coke in rural sector, so that
the cow-dung may be saved {rom
being used as fuel, the Government
are considering to give some subsidy
by which more depots and dumps
could be opened, accessible to the
rural areas?
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Shri C. Subramaniam: Firstly, the
question will have to be tackled with
regard to production of these fuels,
soft coke and smokeless coke. We
are taking up this matter to produce
smokeless fuel by low temperature
carbonisation method, and if there is
sufficient production, I do agree thst
there will be sufficient propaganda for
this purpose. But in a commodity
like this, I do not think it will be pos-
sible to give subsidy.

st e o7 wgag - ¥ ag ST
e g i it v & A sqary &
ST FHAI AR &, FT FTHT FIX F7
e Y FT XL | =T e

Shri Thimmaiah: As I have alteady
said, we have requested the State
Governments to grant licences freely
for setting up coke depots without any
restriction.

Y ey afda : fraet T aeET
T TF I A F AT A
& F AT qIHTT A et
¥ ot ¥ fag @ oG @
Ao &1 ¢ (& fog & a9 Q-
TR FEHT AR, IR AEEA
fer e ?

Shri Thimmaiah: Some States have
sent their replies stating that they
are considering the matter very acti-
vely, and the Governments concerned
are those of Assam, Kerala, Madhya
Pradesh, Himachal Pradesh and
Uttar Pradesh.

Shrimati Savitrl Nigam: May 1
know whether the hon. Minister is
aware that such an experiment was
made in Delhi and private traders
were given licences but it failed
because a lot of irregularities was
there?

Shri C. Subramaniam: Whenever
there is scarcity there is some trou-
ble. So, our idea is to produce more,
when this question will not arise,

Shri P. R. Chakraverti: May I know
whether Government propose to make
additional facilities available to soft
coke producers so that soft coke could
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be used as a substitute for cow-dung
in regard to domestic fuel.

Shri C. Subramaniam: Now, they
are being allowed to produce with-
out any restrictions. To the extent
they are able to produce, they will
be able to supply the rural popula-
tion. But as I have already stated,
soft coke alone would not meet the
demand. We shall have to produce
smckeless fuel from low grade non-
coking coal.

QT | wvaiea s qa
_I_
(st diFrT w0 q
*qRe 3. = T 7T
oY fase qane
T FRAUEE AR AN g
TATY Y FAT F4T 5

(F) T ag e & fiF o 97,
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(@) ofz &, @ ¥ 7 & WX
T S ;T

(w) afzx g, d =g 9T foaw
TR R gy woAr staar ?

The Minister of International Trade

(Shri Manubhai Shah): (a) and (b).
Yes, Sir.
(c) Goods of the value of

Rs. 1,65,000 are likely to be display-
ed in the Fair.

Y WFTT AT AT I AATH
garr s ayr o < oy @ Sgrar
0T R J&T JEr & AR FI AT
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Shri Kapur Singh: Are the gains
that we derive from participation in
these international fairs in any way
commensurate with the huge amounts
that we have to spend on them?

Shri Manubhai Shah: The House
can judge from the fact that the
expenditure of Rs. 1.65 lakhs promo-
ted a trade of Rs. 40 lakhs in onc
single season. Without fairs, we
cannot sell the goods.

Shri R. S. Pandey: Since our coan-
try is participating in the various
world fairs, may I know whether we
have succeeded in increasing our ex-
ports by popularising our goods?

Shri Manubhai Shah: That is obvi-
ous from the results.

Shri Sham Lal Saraf: May I know
whether Government have decided to
appoint permanent expert salesmen cr
saleswomen to take charge of these
international fairs and exhibitioas,
since from experience it has been
seen that our fairs suffer mostly for
want of proper expert salesmen and
saleswomen ?

Shri Manubhai Shah: That is true.
That is why we have established a
National Council on Trade Fairs and
Exhibitions, and they will take charge
of all the minor and medium type of
fairs. Exhibitions at the national
level will be controlled by Govern-
ment themselves.

Dr. Sarojini Mahishi: In view of
the fact that the Audit Report (Com-
mercial) during the previous year
and also the year before last men-
tioned that the goods exhibited in the
international fairs participated in by
India were never returned to our
country when they were unsold, may
I know what precautions are taken
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by Government to see that the goods
remaining unsold in the various exhi-
bitions and fairs are returned to the
country safely?

Shri Manubhai Shah: These are
small quantities. Unfortunately, the
fair regulations are not of a sovereign
character. And the import-export
policies of the host countries to which
we send the goods also intervene. But
this is a thing which we shall have
to live with, that certain goods will
never be returned.

= gwR 97T wHAE ;. Ty F St
I wgu g Wt § I A g A
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gt &, 97 9T fadar qATET Fwrar
AT B W IH ATE AT wgl & A
#Y feaar fewr femmwmr &0 7
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Foreign Exchange for Imdustry

*1286-A, Shri Harish Chandra
Mathur): Will the Minister of Indus-
try be pleased to state:

(a) the amount of foreign exchange
made available to (i), large scale,

(ii) medium scale and small
industry in private

scale
sector since 1st

November, 1962 for import of
machinery;
(b) the number of applications

received, foreign exchange demanded
and sanctioned since 1st November,
1962; and

(c) what was the rationale in mak-
ing foreign exchange allocations?

The Minister of Industry (Shri
Kanungo): (a) to (c). A statement is
laid on the Table of the House.
[Placed in Library, see No. LT-2832/
64].

Shri Harish Chandra Mathur: May
I know why it is not convenient to
have separate figures of foreign ex-
change made available for small,
large-scale , industries
and in the absence of these fifgures
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what is the total which has been
given by way of foreign exchange to
the entire industrial sector for the
import of machinery?

Shri Kanungo: The total amount
for import of capital goods is of the
order of Rs, 25 lakhs during this
period,

Shri Harish Chandra Mathur: Dur-
ing the last three half-years....

Shri Kanungo: I am talking of the

current half year.

Shri Harish Chandra Mathur: My
question is in two parts. The first
is: why it is not possible to give sepa-
rate figures of foreign exchange made
available for the import of machinery
for small, medium and large-scale

industries? Second: if it is not kept,
what is the total foreign exchange
made available for the import of

machinery for all the three put to-
gether?

Shri Kamungo: I could not give the
total. I will say that during the
current period it is about Rs. 23
lakhs; the previoug periods must be
about Rs. 10 lakhg or five lakhs this
way or that way.

Shri Harish Chandra Mathur: 1
have asked a specific question.

Mr. Speaker: Why is it not possible
to keep accounts separate for foreign

exchange provided for the different
kinds of industries?
Shri Kanungo: In the statement

it has been explained why it is not
possible to provide separate figures.
About the other part of the question
which the hon. Member has asked
about the total amount available from
1962 to 1964, I have not got the total
figure. The indication that I can give
is that it is of the order of Rs. 25
lakhs during the current period; it
may be Rs. 10 lakhs this side or that
side during that period.

Shri Harish Chandra Mathur: Mr.
Speaker, the reasong are not explai-
ned there. Anyway. may I know
why not a single farthing was made

555(Ai) LSD—2.

Oral Answers VAISAKHA 11, 1886 (SAKA) Oral Answers

13820

available to the National Small Indus-
tries Corporation of India which is
the only organisation which helps
small-scale industry to get some
machinery imported?

Shri Kanungo: It is correct; free
exchange has not been made avail-
able,

Shri Harish Chandra Mathur: I
have not asked about free exchange.
Again, there is confusion, Mr, Spea-
ker. He may please correct his ans-
wer regarding the other question also.
I never asked about free exchange.
He should say what is the total
foreign exchange, free and other-
wise, made available for the total im-
ports. Now, the second question is..

Mr. Speaker: The only question
now put is;: why not a single naya
paisa of foreign exchange had been
given to the NSIC?

Shri Kanungo: The NSIC sells
machines on hire purchases and it
has been operating foreign credits
because it has got to go in for hire
purchase programmes: it does not
deal with direct imports. The point
which the hon. Member has made is
that during this period neither from
the free exchange or otherwise has
any exchange been made available.

Shri Harish Chandra Mathur: I
asked; why?

Mr. Speaker: Because it does not
deal directly with any imports.

Shri Harish Chandra Mathur; No,
Sir.

If it does not import
want any

Mr. Speaker:
anything, why should it
foreign exchange?

Shri Harish Chandra Mathur: They
are allowed foreign exchange.

cannot enter into
that now. Next

Mr. Speaker: I
arguments over
question,



International Trade Conference st
Geneva

+
Dr. L. M, Singhvi:

*1287.<{ Shri P. C. Borooah:
Shri P. R. Chakraverti:

Will the Minister of International
Trade be pleased to state:

(a) whether the Conference on
International Trade held in Geneva in
March, 1964 was attended by a delega-
tion from India and if so, the person-
nel of the delegation; and

(b) whether the case of less deve-
loped and developing economies was
put forth at the Conference and if so,
with what result?

The Minister of International Trade
(Shri Manubhai Shah): (a) Yes, Sir.
A list showing the members of the
Indian Delegation is placed on the
Table of the House. [Placed in Lib-
rary. See No. LT-2833/64.]

(b) Yes, Sir. An indication of the
results in terms of what will be done
for the expansion of trade and deve-
lopment of the less-developed coun-
tries will be available after the Con-
ference is over. Relevant documents
regarding the background, agenda and
main Indian statements before the
Conference are placed on the Table of
the House. [Placed in Library. See
No. LT-2833|64.]

Dr. L, M, Singhvi: What was parti-
cularly India’s standpoint and the
general trend of discussion at this
conference with respect to regional
economic groupings and with respect
to freer access of non-industrialised
countries on a non-reciprocal basis?

Shri Manubhai Shah: With regard
to the second part of the question,
India’s attitude is categorical: that
there should be free and full access
to the products originating in less
developed countries into the markets
of the industrialised countries and that
no reciprocity should be expected
from the less developed countries,
Regarding the first part of the ques-
tion about regional economic group-

13822

ings which are inwarq looking, they
are totally disfavoured by India; we
are for regional economic groupings
which are forward looking and which
have preference towards the products
of the less developed countries.

Dr. L. M. Singhvi; What, in the
opinion of the Indian delegation and
what, in the opinion of the general
consensus of discussion at the confer-
ence, are the possible methods of
changing the existing institutional
machinery for effecting the expansion
of international trade?

Shri Manubhai Shah: We have
sponsored a resolution; very soon our
delegation will submit to Committee
IV that the conference must be made
permanent; that it should be a stand-
ing committee of the United Nations
answerable only to the General
Assembly; that the budget money
must flow from the U.N. and there
should be an experts commission
attached to the Permanent Secre-
tariat and that the standing com-
mittee should meet periodically, at
least once in six months.

st Ho o fgadt : w0 AA
Sfamr, ¥ Svw ww fa game-
T3 A TR WA 7% 0T IaA9-
¥z, &1 frqid & 49 qoe yx faa g :

“This policy wou'd require the
industrial countries to grant pre-
ferences to the developing coun-
tries in order to create markets
for their exports of manufac-
tures.”

# st meaT g B o3 R s
Fr wwdar fwely &, # afe g, av
T T

it waw § g ¢ S g, aerar wy
a1t aga geaa g ) dife
gfras 1 foqar smw 9T WO
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ifer Y faeger w0 FF gU A
FT fear 2fF q ow@Q, qRsY
fory  AdES wEw @M uwl
Awgit Iga I w3 A
i‘éﬁ go iflo THo W TWT 9
Sreged &1 &fow & faere famn mar 8,
o7 foger @ Gt Hzw awEw
A agT A ANTET werd
T gwe s #Y awmas fmmr

Shri P. R. Chakraverti: In the
context of the resolution to give
impetus to the less advanced coun-
tries on the decveloping countries,
what are the expectations of India
with regard to the promotion of her
exports?

Shri Manubhai Shah: As far as
tiers of preference are concerned, as
it is termed in UN terminology,
India is totally opposed to it because
it will be difficult to measure degrees
of development or under-develop-
ment of the #3 countries, and there-
.ore we have pleaded for prefe-
rences as a whole to the entire less
developed world.

Shri Sham V.al Saraf: May I know
whether as a result of thig meeting
at Geneva and its decision on proce-
dures of this conference, the question
of unreasonably high tariffs in some
countries on some of our products
such as tea, coffee and cocoa and
other agricultural materials will be
set right and whether this will
receive help and co-ordination from
the other importing countries in the

matter of fixing prices etc. in the
concerncd markets?
Shri Manubhai Shah: About the

latter part of the question, I may say
that for prim:ry products produced
in temperate countries, we have asked
for nil tariff. We have asked for
genecral preference for the manufac-
tured and Semi-manufactured goods.
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Printing Industry

+
f Shri Yashpal Singh:
*1288.9 shri P. C. Borooah:

Will the Minister of Steel, Mines
and IHeavy Engineering be pleased to
state:

(a) whether a Team sponsored by
the National Productivity Council has,
after studying the printing industry
in Britain, U.S.A. and Japan recom-
mended that printing machinery be
manufactured in India with foreign
collaboration; and

(b) if so, whether it is intended to
establish a plant for this purpose in
the public sector?

e TR
The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-

neering (Shri P. C, Seth): (a) Yes,
Sir.

(b) No such dccision has been
taken,

= goare fag Y F9 AT
FTER T @7 fa=me aeaT< Tt § 7K
FZ FIAH FT4A N

7t o Fo GEY : AT TTATHT AT,
mitga g &5 faoa 78 f@ur aar
g

st o fag ;o wae ug gfw
fromr = as  forn smaar

The Minister of Stcel, Mines and
Heavy Engineering (Shri C. Subra-
maniam\: There is no intention to
have a public sector project now; we
have licensed private sector projects
and we hope that they would be able
to produce enough machinery.

»ft g fag: T WTRaAE
¥ B Ty wighw QA AT
Shri C, Subramaniam: Nine licences

have already becn given and they
would, I hope, go into production.

Dr. L. M. Singhvi: When was this
team appointed under the auspices of
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the National Froductivity Council and
when did it submit its report and
when was the position of Government
finalised?

Shri P. C. Sethi: The team was
appointed in 1961 and it submitted its
report to the National Productivity
Council,

Shri S, M. Banerjee: It is stated that
9 licences have been given to the
private sector people. What are the
names and what is the value of the
licences? o

Shri P, C. Sethi: I have not got
information akout the value with me.
But the names are: Messrs, Printers
House Led, New Delhi, Messrs.
Oriental Elecirical Engineering Co.
Ltd, Calcutta, Messrs. Ramkrishna
Machinery Corporation, Coimbatore,
Messrs. Sahu-Jain  Ltd., Calcutta,
Messrs. Orient Engineering and
Commercial Company, Calcutta,
Messrs. R, S. Doshi, Rajkot, The
Gujarat Machinery  Manufacturers
Ltd., Messrs. Manubhai and Sons,
Messrs, P. R. Ramakrishna, Coimba-
tore.

Shri Ranga: Is it the policy of
Government to give them active help
and assistance in addition to provid-
ing know-how facilities also in order
to enable them actually to establish
these concerng and make them go into
production?

Shri C. Subramamiam: We are in-
terested in the development of this
industry and we are trying to give
all possible assistance.

Shri Rajaram: Has any collaboration
been arranged with West German
concerns for manufacturing printing
machines here?

Shri C. Subramaniam: I do not
think there has been any collaboration
with West Germany. I do not have
all the details.

Shri S. C, Samanta: The hon. Min-
ister stated that 9 licences have been
issued. May ] know whether 9 plants
will have to be imported?
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Shri C, Subramaniam: Yes. These
wil] be separate plants and to the ex-
tent machinery is required, that will
have to be imported.

Shri Somavane: May I know whe-
ther these 9 firms to whom licences
have been issued are genuine manu-
facturers or bogus ones?

Shri C. Subramaniam: I hope they
are genuine ones, and some of them
are taking very active steps to im-
plement the project.

Export of Iromn Ore

J Shri Subodh Hansda:
7\ Shri Maheswar Naik:

Will the Minister of Intermatiomal
Trade be pleased to state:

*1290.

(a) whether jt is a fact that the
Minerals and Metalg Trading Cor-
poration has entered into agreement
with a number of socialist countries
for sale of iron ore in the current
financial year;

(b) if so, the countries with which
it hag entered into the agreement;

(c) total quantity of iron ore to
be exported under this agreement;
and

(d) the mode of payment of the
amount due as the price of ore?

The Minister of Intermational Trade
(Shri Manubhai Shah): (a) Yes, Sir.

(b) Czechoslovakia, Rumania,
Yugoslavia, Poland and Hungary.
The contract with the German Demo-
cratic Republic ig yet to be conclud-
ed.

(c) Agreements have been con-
cluded for export of 22:20 lakh tons
(including 4'00 lakh tons at Buyer’s
option).

(d) The payment will be made in
non-convertible Indian rupees.

Shri Subodh Hansda: I would like
to know what is the grade of iron
ore and the iron content of the ore,
that is to be exported?
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Shri Manubhai Shah: About 62, 63
and also some 67.

Shri Subodh Hamsda: Since negoti-
ations with GDR are going on, when
will they be finalised?

Shri Manubhai Shah: It is just to
be signed. Otherwise, it is all finalis-
ed. Vool

Shri R. S. Pandey: Which are the
countries interested in the import of
low-grade iron ore from us?

Shri Manubhai Shah: It does not
arise out of this. But I may say that
particularly Japan is interested in
low-grade iron ore.

Shri P, Venmkatasubbaiah: May 1
know whether Bailadilla and Kiri-
buru iron ore are fully exploited to
supply iron ore to these countries?
Or are we making any other arrange-
ments to export iron ore since Japan
ig interested in this particular ore?

Shri Manubhai Shah: In Bailadilla,
as the House ig aware, we have sunk
Rs. 28 crores. Why should we abandon
it? We are exporting from Bailadilla.

Shri Ramachandra Ulaka: What is
the quota allocated to Orissa for ex-
port?

Shri Manubhai Shah: No. There
has been no quota system. But the
Tonka Daitara area and the Pachmati
area are being developed in Orissa.
As the House is aware we are having
also a big project at Paradip.

SHORT NOTICE QUESTION

Cement Shortage im Delhi

SN.Q. 22. Dr. L. M. Singhvi:
Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that a num-
ber of Municipa] projects under the
Delhi Municipal Corporation have
been stalled due to serious shortage
“of cement;

(b) whether it is also a fact that
only 600 tons of cement had been re-
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ceived by the Corporation as against
1ls requirement of 6500 tons for the
quarter beginning the 1st April, 1964,
and that during the last quarter the

supply fell short of the demand by
1200 tons; and
(c) whether Government n2ve

taken any steps to make up the short-
age expeditiously and if so, the details
thereof?

The Minister of Industry (Shri
Kanungo): (a) No information in
this respect is available with the
Government.

(b) For the quarter beginning 1st
April, 1964, against a demand of 10,000
tonnes for the Delhi Municipal Cor-
poration, an allotment of 9,250 tonnes
has been made to them by the Delhi

Administration. During the quarter
Jan-March, 1964, against an allot-
ment of 6700 tonnes, supplies were

made to the extent of 7,438 tonnes.

(c) Government have taken all
possible steps to gpeed up supplies to
Dclhi Municipal Corporation against
such quotas as may be allotted to
them by the Delhi Administration.

Dr. L. M. Singhvi: What are the
main causes of the shortage of cement
supplied to the Delhi Corporation?

Shri Kanungo: There is an over-all
shortage of cement all over the coun-
try. The availability of cement is
about 8 lakh tons manufactured as
against an estimated demand of imnore
than 15 lakh tons. Therefore, it has
got to be rationed. Allotments are
made to the Delhi Administration, and
the Delhi Administration allots to the
Delhi Municipality. As far as the
Municipality is concerned, from the
figures I have given it will be seen
that they have received whatever
they were allotted,

Dr. L. M. Singhvi: Am I to under-
stand, in the light of the answer given
by the Minister, that the shortage is
of the order of 7 lakh tons every
month? I
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Shri Kanungo: Yes, all over the
country. I am talking of the coun-
try as a whole.

Dr. L, M. Singhvi: I would like to
know whether the Municipality had
informed the authorities concerned
in good time in respect of its require-
ments; if so, why arrangements were
not made to supply them cement on
a priority basis. '

Shri Kanungo: I have given tte
figures. During the last quarter,
January-March, the quota allotted to
them was 6,700 tonnes, and delivery
was made more than that, namely
7,438 tonnes. Of course, the total
requirements might not have been
met.

Shri Harish Chandra Mathur: It is
really alarming to know that there is
such a wide gap between demand and
supply. In the context of this, how is
it that the Government is promoting
housing schemes, advancing loans all
over the country, with no cement to
construct? May I know in this con-
text what priority they are giving to
agricultura] works?

Shri Kanungo: There are several
projects which are under construc-
tion, and production will go up. Cer-
tain incentives were given, as a result
of which the existing plants have been
producing a little more of cement
also. By 1966 we will have a better
position. In the meantime we have
to live with the shortage.

Shri Harish Chandra Mathur: When
here is shortage, why are they: ad-
rancing loans for house constructions
all over the country? This is confu-
sion. There must be some co-ordina-
tion somewherc. What is this state
of affairs?

Shri Kanungo: When a housing
scheme is taken on hand, it does not
mean necessarily that it will require
a]] that cement,

Mr. Speaker: Why should loans be
advanced when they have no pros-

pect of getting cement for construc-

tion? !
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Shri Kanungo: Every State makes
its own assessment and asks for its
requirements, and every quarter they
are told how much they are to get,

and they accordingly arrange their
housing programme.
Shri Harish Chandra Mathur: The

LIC has launched a big housing pro-
gramme advancing loans very re-
cently.

Mr. Speaker: There ought to be
some co-ordination in this respect. The
States should know the total quota
that is there and the allotment that
would be made to each State. When
they are issuing loans, they should be
aware of that fact also that
that much of cement would be
available to them and they should not
advance loans recklessly or hapha-
zardly. That is the question.

Shri Kanungo: That is what I have
said. They are informed about the
quantity of cement which is available
with them in the States for every
quarter.

S gaw =TT wHATR | T AL ATA
T gfw o fafra a3 Td A=
At &Y @HE w1 Fvar fagr o
gy feedt #1 % AT Sur fam
Frar W g 4w & fagr oar 7

Shri Kamumgo: Naturally some of
the cities like Bombay and Delhi
where there is greater demand are
taken care of better in the allotment
ratio than other areas.

off wOTIT : FAT s F faaT SITAT
g

seae WEEd ¢ IR aaan
feg awg fagr smar @)

Shri Hem Barwa: The hon. Minis-
ter just now made a very revealing
statement that there is a very big gap
running to several lakh tons of
cement. On the other hand, he has
also admitted that house-building
loans are being advanced and the
States have been advised likewise.
May I know what steps have so far
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been taken either to step up produc-
tion of cement or cut down the pro-
grammes of house-building loans and
all that?

Shri Kamungo: I have said that the
stepping up of production is being
taken care of and by 1966 the position
wil]l be, not comfortable, but not quite
so bad. In the meantime, about the
loaning policies of the State Govern-
ments and other authorities, the State
Governments are told about the allot-
ment per quarter and they have got
to arrange their housing programme
accordingly.

Dr. P. S. Deshmukh: May I know
it in this scarcity business any priority
is given to the requirements of agri-
culture and educational institutions?

Shri Kanungo: Yes; I believe re-

quirements of agriculture means irri-
gation projects and such other things.

&t gmare feg ;S fF 8% oEw
N wo fem o, ey #ydfnie
qRr T st 2R 9w a%
ez Har wvs Har foesdr @
o freft A g de 9 el
T A SN qEaE gg WO
T AT Faer | qar A< g faam
FEE a7 T W L.

Shri Kanumgo: I have said that new
factories are coming up, which have
been licensed, by the end of this
year, next year and all that. There
is no proposal to set up a cement fac-
tory ncarabout Delhi because the raw
materials like limestone zre not avail-
able. '

WRITTEN ANSWERS TO QUES-
TIONS

Rourkela Steel Plamt

*1276. Shri Maheswar Naik: Will
the Minister of Steel, Mines amd
Heavy Engimeering be pleased to state:

(a) whether it is a fact that the
fourth blast furnace of the Rourkela
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Stee] Plant is being fabricated in a

private heavy engineering factory;
(b) if so, where and with what per-

centage of foreign collaboration; and

(c) whether any plan is afoot to
acquire self-sufficiency in the manu-
facture and fabrication of country’s
future steel plant regyuirements?

The Minister of Steel, Mineg and
Heavy Engimeering (Shri C, Subrama-
niam): (a) The order for the blast
furnace has been placed on a West
German firm. They will have some
of the equipment, structurals and re-
fractories made in India.

(b) It is understood that the Con-
tractor has not yet finalised arrange-
ments for indigenous manufacture.

(c) Action jg being taken to assess
the likely indigenous availability of
steel plant machinery and equipment
during the fourth five year plan period
in order to meet the demands to the
maximum extent from indigenous
sources.

Hindustan Steel Ltd,

*1281. Shri P, C. Borooah: Will the
Minister of Steel, Mimes and Heavy
Exmgineering be pleased to state:

(a) whether Government have de-
cided to probe into the main factors
and circumstances resulting in the loss
of about Rs. 23.91 crores in 1962-63
to the Hindustan Steel Limited;

(b) how far these factors continued
to persist in 1963-64; and

(c) the steps taken in 1963-64 to
minimise the loss?

The Minister of Steel, Mines and
Heavy Engimeering (Shri C. Subrama-
miam): (a) The loss of Rs. 23.91 crores
in 1962-63 does not represent a physi-
cal loss by way of excess of operational
expenditure over income. This is after
making a provision of Rs. 30.59 crores
on account of depreciation and
Rs. 1746 crores for payment of inte-
rest on Government loan which was
due to be paid for the first time In
April, 1963.
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(b) Accounts for the year 1963-64
have not yet been closed. The finan-
cial results are, however, expected to
show significant improvement over
1962-63 results.

(c) Steps have been taken to mini-
mise loss by maximising production,
improving yields and minimising con-
sumption of raw materials.

Coking Coal

1285, J Shri Rameshwar Tantia:
IShrl Ram Ratan Gupta:

‘Will the Minister of Steel,Mines and
Heavy Engineering be pleased to refer
to the reply given to starred Question
No. 903 on the 3rd April, 1964 and
state: :

(b) whether there is any restriction
on the use of low grades of coking
coal in the manufacture ¢ soft coke;

(b) whether it is a fact that grade
III has not been declared coking coal
and deposits of grade 1I (equivalent
to erade HH coking ccol) are abun-
dant:

(c) the reasons for
trictions; and

imposing res-

(d) how Government propose to
meet the requirement of soft coke?

The Minister for Steel Mines and
Heavy Engineering (Shri C. Subra-
manmiam): (a) There ig no such res-
triction. In fact it is low grade cok-
ing coal that goes into the manufac-
ture of soft coke.

(b) Grade III coal, i.e. coal with ash
content exceeding 24 per cent is not
classified as coking coal, as such high-
ash coal cannot serve metallurgical
purposes. The reserves of Gr. IT (i.e.
Gr.HH) coking coal are adequate, but
because of the progressively expand-
ing steel programme of the country,
they cannot be considered too abun-
dant.

(¢) Doeg not arise.
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(d) There is abundant supply of the
type of raw coa) needed for soft coke
manufacture, and production of soft
coke is adequate to meet the demand
tully.

Loans to Tea Estates

*1289, Shri P. C. Borooah: Will the
Minister of Intermatiomal Trade be
pleased to refer to the reply given to
Unstarred Question No. 384 on the
22nd November, 1963 and state:

(a) the actual amounts disbursed
during 1963 by the Tea Board to tea
plantations in different regions for
financing their replantation/new plan-
tation schemes out of the revolving
fund of Rs, 5 crores; and

(b) how much of this fund has on
an average been under circulation
with the Tea Estates and how much of
it is usually kept in reserve?

The Minister of Internatiomal Trade
(Shri Manubhai Shah): (a) While the
actual amount disbursed by the Tea
Board during 1963 by way of 1st ins-
talment was Rs. 29.25 lakhs, the total
committed loan amount for which
documents had been executed by the-
borrowing parties was Rs. 174.09 lakhs.
The regionwise breakup is as follows:

Region Ist Total
instalment amount
disbursed Com-

mitted
Rs. in lakhs Rs. in lakhs-
Assam . . . 13°76 76 66
West Bengal 1162 8000
Southern India 3-87 17°43

(b) Funds are released by Govern-
ment to the Tea Board from time to-
time against requisitions to meet the
actual disbursements to the Tea
Estates. No amount is kept in reserve
by the Board.
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Manufacture of Trucks

*1291, Shri P, C, Borooah: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether Messrs Ashok Leyland
have submitted a proposal to Govern-
ment to manufacture “Beaver” trucks
and passenger transport vehicles of 20
to 25 tons capacity; and

(b) if so, what is the production
capacity proposed to be installed and
whether Government have granted a
licence?

The Minister of Steel, Mines and
Heavy Engimeering (Shri C. Subra-
maniam): (a) The proposal submit-
ted by Messrs Ashok Leyland was for
the manufacture of ‘Beaver’ truck and
passenger chasses with a maximum
gross vehicle weight of 36,000 1lbs.

(b) A licence has been granted to
them for an annual capacity of 2,000
Nos.

Mechanisation of Mimes in Bellary
Distt.

2747. Shri Sivamurthi Swamy: Will
the Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether any technical and engi-
neering investigation has been carried
on by Government in order to enable
them to advise the various mine
owners in Bellary District (Mysore
State) to mechanise their mines;

(b) if not, whether Government
have any proposals to take up such
investigation at an early date; and

(c) whether they consider such
mechanisation woulq help increase the
amount of ore mined and moved by
the mine owners?

The Deputy Minister in the Mimistry
of Steel, Mines and Heavy Engineer-
ing (Shri P. C, Sethi): (a) No. But
it mine-owners draw up any schemes
of mechanisation, the same can be
vetted by the Indian Bureau of Mines.

(b) No, Sir.

(c) This wil] depend on several fac-
tors, such ag the extent of the deposit,
its location, depth, related geological
and economic factors.

Mechanisation of Mines

2748. Shri Sivamurthi Swamy: Will
the Minister of Steel, Mines and
Heavy Engineering be pleased to
state:

(a) whether Government have pro-
vided any funds during the current
year for mechanisation of mines and
if so, the amount thereof; :

(b) whether it is proposed to be
used and what mines are proposed to
be mechanised this year;

(c) whether Government have got
adequate and qualified staff to carry
out investigation of mechanisation of
mines; and

(d) if not, whether they propose to
appoint the requisite staff very early?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
nmeering (Shri P, C. Sethi): (a) and
(b). The information is being collect=
ed from the Central as well ag the
State mining projects and will be laid
on the Table of the House in a conso-
lidated form as early as possible.

(¢) and (d). Schemes for mechani-
sation are drawn up by the various
projects who have the requisite staff
or consultancy arrangementg for the
purpose.

Motor Cycles and Scooters in
Himacha]l Pradesh

2749. Shri Yashpa]l Singh: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether it is a fact that the
Central Government have given a
licence to the Himachal Pradesh Gov-
ernment for the manufacture of motor
cycles and scooters; and

(b) if so, when the factory is llke'y
to be established?

The Deputy Minister in the Ministry
of Steel, Mines and Heavy Engineer-
ing (Shri P. C. Sethi): (a) No.

(b) Does not arise.
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Import of Wool from Nepal

2750, Shri Hem Raj: Will the
Minister of Intermational Trade be
pleased to state the quantity of wool
imported from Nepal during 1962-€3
and 1963-64 and the price thereof?

The Minister of International Trade
(Shri Manubhai Shah): During 1962-
63 and 1963-64 (April 1963-February
1964) India imported 43,600 and 36,937
kilograms respectively of raw waol
from Nepal. While information is not
available about the price of wool
during 1962-63, the average c.if. price
per kilogram for 1963-64 was Rs. 6.85.

Latin-Americam Trade Co-ordinatiom
Conference

2751, Shri P, R, Chakraverti: W-ll
the Minister of Intermational Trade
be pleased to state:

(a) whether India had been invited
along with Yugoslavia and other Afro-
Asian nationg to a special session of
the Latin-American Trade Co-ordina-
tion Conference held in Argentina in
March, 1964; and

(b) it so, whether she participated
in it?

The Minister of Internatiomal Trade
(Shri Manubhaj Shah): (a) Yes, Sir.

(b) Yes, as an observer,

Manufacture of Heavy Electrical
Equipment at Nangal

2752, Shri Daljit Singh: Will the
Minister off Steel, Mines and Heavy
Engineering be pleased to refer to the
reply given to Unstarred Question
No. 187 on the 14th February, 1964 and
state:

(a) whether any decision has since
been taken for setting up the propos-
ed Industrial Undertaking for the
manufacturet of Hdavy [Electrical
Bquipment at Nangal; and

(b) if so, the nature thereof?

The Deputy Minister of Steel, Mines
and Heavy Engimeering (Shri P. C.
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Sethi): (a) and (b). The application
of the Government of Punjab for a
licence for the establishment of a new
Industrial  Undertaking either at
Patiala or Nanga] for the manufacture
of heavy electrical equipment is still
under consideration in consulation
with the State Government.

Industrial Management Pool Officers

o753, J Shri Bal Erishan Singh:
"\ Shri J. B. S. Bist:

Will the Minister of Steel, Mimes
and Heavy Engineering be pleased to
state:

(a) the total nuinber of posts of
General Managers, Deputy General
Managers, Senior Administrative and
Personnel Officers under his Ministry;
and

(b) the number of posts filled by
the Officers of the Industrial Manage-
ment Poo] in the Public sector under
the control of his Ministry?

The Deputy Minister of Steel, Mines
and Heavy Engineering (Shri P. C.
Sethi): (a) The total number of posts
under the various undertakings of
this Ministry are as below:—

General Managers 19

Deputy General Managers 18

Senior Administrative and
Personnel Officers. 258

(b) 56.

Powerloom Centres

Shri M. L. Jadhav:
Shri Jedhe:
LShri Lonikar: -

Will the Minister of Industry be
pleased to state:

(a) the efforts made to improve the
working conditions of the weavers
in the powerloom industry;

2754,

(b) whether there are any industrial
estates and weavers' colonies at the
weaving centres of the powerloom
centres; and
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(c) if so, the location thereof?

The Minister of Industry (Shri
Kanungo): (a) to (c). A statement is
laid on the Table of the House.
[Placed in Library. See No. LT-2835]
64].

Second Foundry Forge Plant

2188 f Shri Ramachandra Ulaka:
* 7\ Shri Dhuleshwar Meena:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
refer to the reply given to Starred
Question No, 93 on the 14th February,
1964 and state:

(a) whether the matter in regard
to the establishment of Second Foun-
dry Forge Plant in the country has
since been  considered by Govern-
ment; and

(b) if so, the details thereof?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) and (b). The next step
is the preparation of a Detailed Pro-
ject Report and this has been taken
up.

Secomd Mining Machinery Plant

2758 J Shri Ramachandra Ulaka:
. ]_ Shri Dhuleshwar Meena:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether the location of the
second mining machinery plant to be
set up with the help of Polish Gov-
ernment has been decided; and

(b) if so, the details thereof?

The Deputy Minister of Steel, Mines
and Heavy Engineering (Shri P. C.
Sethi): (a) Not yet.

(b) Does not arise.
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Polyester Fibre Manufacture

2757 Shri Ramachandra Ulaka:
: Shri Dhuleshwar Meena:

Will the Minister of Industry be
pleased to state:

(a) the number of applications for
manufacture of polyester fibre in India
pending at present with Government
for consideration; and

(b) the details thereof?

The Minister of Industry (Shri
Kanungo): (a) Two.
(b) (1) M|s. The Premier Filmsa

(P) Ltd.,, Vijayawada. They propose
to sct up a factory at Vizagpatam in
collaboration of M]|s. Von KXohorn
Universal Corporation USA, with an
installed capacity of 2 million kgs. per
annum.

(2) Mis. V. S. Sivalingam Chettiar,.
Madras. They propose to set up an
undertaking in Madras State for
manufacture of 2 million kgs. per an-
num of polyester fibre.

Exhibition in Belgrade

2758. Shri R. S. Pandey: Will the
Minister of Intermational Trade be
pleased to state:

(a) whether it is a fact that Gov-
ernment are organising an exhibition
in Belgrade this year; and

(b) if so, the details thereof?

The Minister of International Trade
(Shri Manubhai Shah): (a) Govern-
ment have an intention of organising
of an Indian Exhibition in Belgrade
during the current financial year.

(b) Yugoslavian Importing Organi-
sation have been repeatedly putting
forward the plea that as our manufac-
tured prod-ets—particularly consu-
mer goods—have not received enough
publicity in Yugoslavia, consumer in-
terest has not been built up. It is,
therefore, proposed to organise on a
medium scale an exhibition in Yugo-
slavia towards the end of February or
early in March, 1965, in which a vast
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array of consumer goods will be djs-
played along with some selected Indian
manufactures.

Shortage of Steel and Pig Iron

2159. Shri P. C. Borooah: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether it is a fact that the
President of the Federation of Indian
Chambers of Commerce and Industry
at the meeting of the Standing Com-
mittee of the Central Advisory Coun-
cil on Industries on 21st March, 1964
remarked that the shortage of steel
and pig iron was the biggest hurdle
in the way of industrial expansion;

(b) it so, to what extent the state-
ment is considered tenable; and

(c) the steps being taken to im-
prove the position and how far steel
production is behind the schedule?

The Deputy Minister of Steel, Mines
and Heavy Engineering (Shri P. C.
Sethi): (a) and (b). No Sir. At the
meeting there were references how-
ever to shortages in the supply of iron
and steel to industrial units.

(c) To ease the supply position of
pig iron, imports of pig iron to the
extent of 150,000 tons to 180,000 tons
have been arranged during 1963-64.
In regard to steel imports to the ex-
tent of one million tons of the catego-
ries of which the shortage is most
pronounced are arranged with the res-
tricted amount of foreign exchange
available.

Small-scale Woollen Manufacturers’
Association, Amritsar

2761. Shri P. C. Borooah: Will the
Minister of Industry be pleased to
state:

(a) whether his attention has been
drawn to the statement of the Amrit-
sar Small-scale Woollen Manufac-
turers’ Association recently issued
rearding the closure or under-work-
ing of a large number of small units
throwing a large number of workers
out of employment; and
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(b) if so, Government’s reaction
thereto?

The Minister of Imdustry (Shri

Kanungo): (a) Yes, Sir.

(b) The yarn shortage is essentially
due to reduced foreign exchange al-
location for raw wool/tops. However,
within the overall availability, the
spinning mills have agreed to make
available by the end of June, 1964
the entire quantity allocated to the
small scale units.

Income-tax Appeliate Tribunal

276m. [ Shri Shree Nar_ayu. Das:
\_Shri Yashpal Singh:

Will the Minister of Law be
pleased to state:

(a) whether any suggestion has been
received by Government for the as-
similation of the Income Tax Appel-
late Tribunal in the High Court;

(b) if so, the details thereof; and

(¢) the reaction of Government

thereto?

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra Misra):
(a) to (c). The Chicf Justice of India
in the course of his inaugural speech
at the Conference of Members of the
Income-tax Appellate Tribunal on
28-3-1964 expressed the view that it
would be more satisfactory if the
appeals on facts and law which are
at present entertained by the Income-
tax Appellate Tribunal are transfer-
red to the High Courts in the different
States. The suggestion is being exa-
mined by Government.
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Heavy Industries in States

2764. Shri Daljit Simgh: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) the number of heavy industries
which have been established by the
Central Government in different
States during the Third Five Year
Plan so far;

(b) the names and location of such
heavy industries established in Punjab
during the Third Five Year Plan so
far; and

(c) the names and location of the
heavy industries which are to be set
up in Punjab during the remaining
period of the Third Five Year Plan?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy
Pngineering (Shri P. C. Sethi): (a)
20 units of heavy industries (includ-
ing expansion of existing units) are
being set up by the Ministry of
Stecl, Mines and Heavy Engineering
in different States during the Third
Five Year Plan.

(b) A Machine tools factory has
been established at Pinjore in Punjab
during the Third Five Year Plan.

(c) At present, there is no proposal
for the location of any new unit of
heavy industry in Punjab during the
remaining period of the Third Five
Year Plan.

Limestone Deposits in Singhbham

2765. Shri Subodh Hansda: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether it is a fact that a huge
deposit of Limestone has been found
in the district of Singhbhum (Bihar);
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(b) whether this has also been exa-
mined by the Geologists of Rourkela
Steel Plant; and

(¢) if so, the result thereof?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy
Engineering (Shri P. C. Sethi): (a)
No new deposits of limestone have
been recorded by the Geological Sur-
vey of India. However, limestone de-
posits of Singhbhum are known to
exist for a long time.

(b) Yes, Sir.

(¢) The investigation is still in pro-
gress and it is premature to say any-
thing at present.

Enrolling of Law Graduates as
Advocates

2766. Shri Jedhe: Will the Minister
of Law be pleased to state:

(a) whether it is a fact that under
the provisions of the Advocates Act,
1961, all law graduates who obtained
their law degree before the 28th
February, 1963 are eligible for enrole-
ment as advocates;

(b) whether it is also a fact that
this date is going to be extended; and

(c) if so, when the suitable legisla-
tion for this purpose will be introduc-
ed?

The Deputy Minmister in the Minis-
try of Law (Shri Bibudhendra Misra):
(a) Yes, Sir.

(b) Yes, Sir.

(¢) The necessary legislation for the
purpose, namely the Advocates
(Amendment) Bill, 1964 was passed
by the Lok Sabha on 25th April, 1964.

Spare Parts of Tractors

2767 f Shri Ram Harkh Yadav:
1 Shri Vishwa Nath Pandey:

Will the Minister of International
Trade be pleased to state:

(a) whether it is a fact that the
firms dealing in tractors are not al-
lowed to import spare parts of the
tractors for supply to farmers; and
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(b) it so, the action taken in the
matter?

The Minister of International Trade
(Shri Manubhai Shah): (a) No, Sir.
All Established Importers of tractors
are allowed to import spare parts of
tractors.

(b) Does not arise.

Steel Plant at Paradip Port

2768 / Shri Ramachandra Ulaka:
‘7 Shri Dhuleshwar Meena:

Will the Minister of Steel,
and Heavy Engineering be
to state:

Mines
pleased

(a) whether Government propose to
set up a Steel Plant at Paradip Port
in Orissa during the Third or Fourth
Plan period; and

(b) if so. the particulars thereof?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy
Engineering (Shri P. C. Scthi): (a)
No, Sir.

(b) Does not arise.

Mineral Deposits in Orissa

2169 { Bhri Dhuleshwar Meena:
" Sbri Ramachandra Ulaka:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether it is a fact that mineral
deposits have been found in, Koraput
District (Orissa);

(b) if so, the names of the minerals;
and

(c¢) the steps taken or being taken
by Government to utilise these valu-
able minerals?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P, C. Sethi): (a) Yes,
Sir.

(b) Deposits of bauxite, clays, iron
ores, manganese ores and others have
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been recorded by the Geological Sur-
vey of India.

Small and uneconomic occurrences
of the following minerals have also
becn recorded:

Glass Sands, Gold, Graphite,
ilmenite, Limestone, Mica ard
Soapstone.

(c) The State Government is con-
sidering the matter.

Shortage of Pig Iron in Orissa

[ Shri Dhuleshwar Meena:
1 Shri Ramachandra Ulaka;

Will the Minister of Steel, Mines
and Heavy Enginecering be plcased to
state:

2770,

(a) whether it js a fact that rauch
difficulty was experienced by the
small industries in Orissa in getting
sufficicnt quantity of pig iron
during 1963-64;

(b) if so, how many such industries
were closed down in Orissa for want
of pig iron during the same period;

(c) whether Government have any
proposals to increase the guota of pig
iron for Orissa during 1964-65; and

(d) if so, the total quantity of pig
fron allotted to Orissa during 1964-65?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) There
is an all round shortage of pig iron
for industries not only in Orissa State
but in other States also. The total
availability of pig iron in 1963-64 was
about 1.2 mi]lion tonnes against the
estimated demand of over two million
tonnes. It has, therefore, been possi-
ble to meet only a part of the de-
mand of all States.

(b) Government is not aware of
the closure of industries in Orissa for
want of pig iron.

(c) and (d). Allocation of pig
iron for 1964-65 has not yet been
finalised,
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Cement Requirement of Orissa

1 J Shri Dhuleshwar Meena:
" Shri Ramachandra Ulaka:

Will the Minister of Industry be
pleased to state:

211

(a) the present requirement of
cement for Orissa;

(b) the quantity of cement actually
supplied to Orissa during 1963-64; and

(c) the quantity of cement allotted
to Orissa during 1964-65?

The Minister of Indusiry (Shri
Kanungo): (a) The State Govern-
ment have indicated a demand of
312,000 {onnes for the period II/64
(April—June 1964).

~

(b) 157,102 tonnes have been sup-
plied to the Orissa Government dur-
ing 1963-64.

(c) Allotment of cement to the
States is made on a quarterly basis.
Allotment made to Orissa for the 2nd
quarter (April—June 1964) is 29,100
tonnes. An additional quantity of
25,000 tonnes has also been released.

Stainless Steel for Orissa

2172 f Shri Dhuleshwar Meena:
"\ Shri Ramachandra Ulaka:

Will the Minister of Steel, Mines
and Heavy Engineerimg be pleased to
state:

(a) the present requirement of
Orissa for stainless steel;

(b) the quantity of stainlesg steel
actually supplied to that State dur-
ing 1963-64; and

(c) the quantityl of stainless steel
allotted to Orissa for 1964-65?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
meering (Shri P. C. Sethi): (a) No
recent assessment of requirements of
stainless steel for Orissa, or for that
matter any State, has been made.
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(b) Allotment of Stainless Steel
Sheetls was not made to Orissa or any
other State during 1963-64.

(c) It is proposed to import 2,000
tonnes of stainless steel for utensil
manufacture and out of this about 30
ionnes will be allotted to Orissa State.

Employees in Public Undertakings

2773. Shri D. J. Naik: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) the average monthly ecarnings
of skilled and unskilled employees in
the Public Undertakings in charge of
his Ministry; and

(b) how those compare with aver-
age monthly earnings of employees in
the administrative branches of those
public undertakings?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) and
(b). A statement is laid on the Table
of the House. [Placed in Library.
See No. LT-2836/64].

National Instruments, Ltd.

2774. Shri D. J. Naik: Will the
Minister of Industry be pleased to
state:

(a) whether negotiations with pri-
vate firmgs for appointment as distri-
butors of the products of the National
Instruments, Ltd. for sale to private
parties have been finalised; and

(b) if so, the terms thereof?

The Minister of Industry
Kanungo): (a) Yes, Sir.

(by It is against normal commercial
practice and in this case it would be
prejudicial to the Company’s interest
to disclose the details of such distri-
bution agency agreements.

Khadi Weavers of Assam

2775. Shri Liladhar Kotoki: Will
the Minister of Industry be pleased
to state:

(a) whether the Khadi and Village
Industries Commission has restric-
ed granting of rebate on sale of looms

(Shri
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and weaving accessories j.e saran-
jams to only weavers on the roll of
certified institutions thereby depriv-
ing most of the traditional weavers
of Assam who produce cotton, endi,
muga, pat (silk), all of which are
Xkhadis; and

(b) if so, the reasons therefor?

The Minister of Industry (Shri
‘Kanungo); (a) and (b). The infor-
mation is being collected and will be
laid on the Table of the House in due
course.

Foreign Exchange for Singareni
Colleries Co,

2776. Shri R. N. Reddi: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) the amount of foreign exchange
allotted to Messrs. Singareni Collier-
ieg Company during 1963-64;

(b) the amount actually utilised;
and

(¢) whether a portion of foreign
exchange could not be utilised as the
sanction was accorded very late?

The Deputy Minister in the Minis-
try of Sieel, Mines and Heavy Engi-

neering (Shri P. C. Sethi): (a)
Rs. 99.78 lakhs,

(b) Rs. 6475 lakhs.

(¢) The amount actually sanctioned
so far against the allocation of
Rs. 99.78 lakhs is Rs. 64.75 lakhs and
all this has been utilised.
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Consumption of High Grade Coal
2778. Shri Raghunath Singh: Will

the Minister of Steel, Mines and
Heavy Engineering be pleased to
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refer to the reply given to Starred
Question No, 999 on the 10th April,
1964 and state:

(a) whether Government’s attention
has been drawn to the statement made
by the President of the Indian Col-
liery Owners’ Association that in
1963, 31°5 per cent of requirement of
coal by the brick industry was met
by grade I coal;

(b) how far the situation is likely
to change during the current year;
and

(c) the steps Government propose
to take to check the consumption of
high grade coal for purpose of which
low quality-coal can be utilised?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) and
(b). Yes, Sir. The brick-burning
industry is generally given slack coal.
At one time the production of Grades
I and II coal was not adequate and
supplies to this industry were res-
tricted to Grade TII coals only.
Latterly, the production of such slack
in Grades I and II has increased con-
siderably. While stcam coal of these
grades is being taken by important
consumers, like the Railways, an out-
let had to be found for the use of
slack coal of this grade also; other-
wise the production of steam coal
will be affected. As a temporary
expedient, therefore, the brick-burn-
ing industry has been allowed limited
quantities of slack coal of Gradeg I
and II. This cannot be considered
wasteful, as there is no other outlet
for such slack coal. The use of Grade
1 slack coal for brick-burning has,
however, since decreased, the per-
centage during March, 1964 being
12-33 only, !

(¢) The gradewise distribution ot
coal is governed by the gradewise
schedule which indicates the highest
permissible grades to any industry as
fixed by the Government, taking into
consideration the burning equipment
available with the various classas of
industries. Save in exceptional cir-
cumstances, therc’cre, industries or
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consumers who are entitled only. to
lower grades of coal are, as a gene-
ra] rule, not allocated medium or
superior grades,

Pig Iron Factory at Bailadilla

2779. Shri A. S. Saigal: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether it is a fact that in
Bailadilla huge quantities of iron ore
and cheap labour are available,

(b) whether there is any proposal
under the consideration of Govern-
ment to start a pig iron factory there;
and

(c) if so, whether Government will
include this proposal in the Fourth
Five Year Plan?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) Baila-
dilla iron ore reserves are =stimated
at 1135 million tonnes. The indica-
tions ar~ that skilled labour which is
required for steel plants is not likely
to be available in the area.

(b) and (¢). In accordance with
the recommendation of the Steering
Group which has been appointed to
help the Government to formulate
its Fourth Five Year Plan, a study
has been conducted in the Bailadilla-
Vishakhapatnam region to asscertain
the feasibility of setting up a steel
plant there. 1Ye report is under
examination,

Pig Iron Factory at Korba

2780. Shri A. S. Saigal: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether there is any scheme
under consideration to set up a new
factory for producing pig iron at
Korba; and

(b) if so, when?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) No,
Sir. -

(b) Does not arise.
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Kyanite Mining
2781. Shri H. C. Soy: Will the

Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) the total area quarried and
production per acre of Kyanite Min-
ing concerns, namely (i) 1.C.C. (Lopso
Kyanite), (ii) Kharswan Mineral Cor-
poration and (iii) Mishri Lal Dharam
Chand and Co., for the last five years;
and '

(b) the quantity of their exports
for the same period and the amounts
of money so earned?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) Infor-
mation is not available about the total
area quarried and production per
acre of the three mining concerns.
The leased areas of the concerns and

1, 1964
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the production therefrom were as
follows:

Indian Kharsawan Mis&lri

Copper  Mineral
Corpora- Corpora- Dharam-
tion tion chand
Ltd. and Co.
(Lopso mine)
Area undcr
lease
(acres) 4,320 1,804 4,163
total pro-
duction
in tonnes
1959 13,119 1,275 300
1960 16,767 2,300 177
1961 20,380 5,492 369
1962 41,791 4,823 1,999
1963 18,076 5,737 6,448

(b) The quantity of Kyanite des-
patched for export and its value are
given below based on the information
furnished by the mine-owners to the
Director, Indian Bureau of Mines as
required under the Minera] Conserva-
tion and Development Rules, 1958:—

Year M'S Indian Copper  Kharsawan Mineral Misbri Lal
Corporation Lid. Corporation Dharamchind and Co.
(’?uantity Value Quantity Value (%uanlily Value
onnes) (Rs.) (tonnes) (Rs.) tonncs) (Rs.)
1959 - . . 16476 4455 3321 8s0 259 68(c)
1960 21582 §531 2343 600 117% 30(e)
1961 24864 629§ 4268* 1071(€) 357 90(e)
1962 . . 28041 6951 4221 942 1619 393(e)
1963 . 18696 4502 4752* 1207(e) 6667* 1693(e)

*Railments for export.

(e) Estimated on the average F.O.B, price during the year.

Kyanite Mining in Bihar
2782. Shri H. C. Soy: Will the

Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) the terms of the lease granted
to I.C.C, (Lopso Kyanite) Co. in
Bihar and Mishri Lal Dharm Chand
& Co. in Singhbhum; Bihar; and

(b) whether these two companies
are violating certain essential terms
of these leases to the detriment of
our overall position of Kyanite ex-
ports?

The Deputy Minister in the Minis-
try of Steel, Mimes and Heavy Engi-
neering (Shri P. C. Sethi): (a) and
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(b). The information has been call-
ed for from the State Government
and will be placed on the Table of
the House on receipt, t

Khadi and Village Industries
Commission
2783. Shri Sivamurthi Swamy; Will
the Minister of Industry be pleased
to state:

(a) whether it is a fact that Khadi
and Village Industries Commission’s
grants to producing centres have been
stopped all over India;

(b) if so, what alternative scheme
is being considered to meet the com-
petition with 1uill-made cloth; and

(c) the steps being taken to make
the cottage and village industries
self-sufficient and self-supporting?

The Minister of .Industry (Shri
Kanungo): (a) and (b). No, Sir. The
Commission’s grants - to producing
Centres continue to be operative and
have not been stopped. The Com-
mission, has, however introduced with
effect from 6th April. 1964 a free
Weaving Subsidiary Scheme replac-
ing the scheme of rebate on sales
hitherto in force. The new scheme is
aimed at self-sufficiency in clothing
and increasing the present market
for Khadi to meet the competition
from mill-made cloth.

(¢) The Commission has been en-
deavouring towards an intensified
drive for fuller utilisation of capacity
with an emphasis on improving qua-
lity. It is hoped that some of the
industries will become economically
more viable over a period of time.

Kiri Buru Mines

2783-A. Shri H. C. Soy: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) what percentage of the entire
labour force at Kiri Buru Mines are
Adivasis;

(b) whether it is a fact that the
Labour Welfare Officer and his staff
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do not know the language of the
Scheduled Tribes; and

(c) if so, the steps taken to rcorient
their training?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P, C. Sethi): (a). The
percentage of Adivasi labour employ-
ed on Muster Roll basis and on regu-
lar basis is 72 and 3 respectively.

(b) and (c). The Labour Welfare
Officer has not yet been appointed.
The information about the other La-
bour Welfare staff is being collected
and will be laid on the Table of the
Iouse as ear.y as possible.

Import of Cotton from U.S.A.

2783-B. Shri D. J. Naik: Will the
Minister of Industry be plcased to
state:

(a) whether it is a fact that the
Government of U.S.A. have agreed to
supply cotton to India under the P.L.
480 programme; and

(b) If so, the details thercof?

The Minister of Industry (Shri Ka-
nungo): (a) and (b). Yes, sir. The
U.S. Government have agrced to al-
Jocate to India under P.L. 480 a quan-
tity of 3,00,000 U.S. bales of cotton
worth about $ 47 million.

Delhi Co-operative Engineering and
0Oil Manufacturing Industrial Society,
Limited

IS Shri Koya:
2183-C. 3 Shri Abdul Ghani Goni:

Will the Minister of Industry be
pleased to state:

(a) whether the working of the
Delhi Co-operative Engineering and
Oi] Manufacturing Industrial Society
Ltd., Delhi has been suspended, be-
cause it owes large sums of money
to Government; and

(b) it so, what procedure has been
adopted to check the irregularities
ang to recover Government funds?



13857 Calling

The Minister of Industry (Shri Ka-
nungo): (a) and (b). The information
is being collected and will be laid on
the Tabje of the House.

Correction of Answer to Unstarred

Question No. 1825 dated 3-4-64, reg.

Small Scale Industries Corporation,
Orissg

The Minister of Industry (Shri Ka-
nungo): In reply to the Unstarred
Question No. 1825 it was stated inter
alia that ‘for 1964-65 the State Gov-
ernment propose to invest a further
‘'Rs. 2.00 lakhs’ in the Small Scale In-
dustries Corporation of Orissa,

The State Government have since
informed the Government of India
that the proposel has been dropped.

12.06 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

BomB ExpLOSION IN Pooncni Powrr
House
=Y WigA T (FTANTT) : weam
wxw, & mfagezdm 1% w5 @
freafaiay fawg & wre g @4 a0
ez § /7 w4 37 g fF
g7 39 ¥ UF FHqA F

“og ¥ faaer AT H 30 #AA,
qesY 1 T fawwre, faaw qfom
e faadr 9% &1 wAT 9FAG AT
qig7 afaaer g o 1"

The Minister of State in the Minis-
try of Home Affaigs (Shri Hathi)?
This explosion happened only yester-
day at 830 hours on the 30th April
near the power house at Poonch and
the pipe-line feeding water to the po-
wer house which was generating elec-
tricity was damaged. Further getails
and awaited. Investigations are going
on. As soon as I get further details,
I will inform the House.
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of Urgent Public
Importance

= gFA Wy wgAw (JM) ¢
T aF ST X e 9

Mr. Speaker: Will he able to give
the details by tomorrow?

Shri Hathi: I think so, but the in-
vestigations are going on.

Mr. Speaker: Whatever information
he can obtain, he can give it, so that
I will put it down for tomorrow.

Shri Hathi: If I get any further in-
formation, I will give it.

An hon. Member: Not
Monday.

tomorrow;

Mr, Speaker: When I said ‘tomor-
row’ I meant the next working day,
i.e., Monday.

Some hon. Members rose—

Mr. Speaker: Let him get the in-
formation. If hon. Members want, [
can allow them to put questions now,
but the Minister will say that he has
no information with him, Hon Mem-
bers wou'd not be able to get any fur-
ther information. Then, what would
be the use?

Shri Harish Chandra Mathur (Ja-
lore): It i much better that the ques-
tions are put on Monday when more
information is available.

Y FRT T FFAE © AW TR TR
T FT q97 {77 T | g3 H TARI-
I AT g &)

qeaR Mg : 9% FEq & fF W
qr AT SARRARE A B | &9 St
Ao wer 913 & T ¥ fau qa
g1

q AT W & (FET)
r qifwerfasi ¥ g FwEr 7

Shri S. M. Banerjee (Kanpur): In
the same news item in the Stateman,
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there is another explosion mentioned.
It says:

“Yesterday a plastic bomb explo-
sion wag reporteq at Mendhar, about
150 mileg from Jammu town”.

Information about this also may be
given.

Mr. Speaker: That information also
might be collected and given.

Shri Hem Barua: Sir, it is reported
that this is the work of Pakistani sa-
boteurs. Information may be collected
on that point also.

PAPERS LAID ON THE TABLE

NOTIFICATION UNDER THE MINES

AND
MINERALS (REGULATION AND DEVE-
LOPMENT) AcT, 1957

The Minister of Steel, Mines and

Heavy Engineering (Shri C. Subrama-
miam): Sir, I beg to lay on the Table
a copy of Notification No. S.O. 841
dated the 14th March, 1964, under sub-
section (1) of section 28 of the Mines
and Minerals (Regulation and Deve-
lopment) Act, 1957. [Placed in Lib-
rary. See No. LT-2822/64].

Corr INDUSTRY (REGISTRATION AND LiI-
CENSING) THIRD AMENDMENT RuLes,
1964 AND RUBBER BOARD EMPLOYEES’
ConpucT (AMENDMENT) RULES, 1964

The Minister of Internatiomal Trade
(Shri Manubhai Shah): Sir, 1 beg to
lay on the Table a copy each of the
following Rules :—

(i) The Coir Industry (Registration
and Licensing) Third Amendment
Rules, 1964 published in Notification
No. G.S.R. 585 dated the 11th April,
1964, under sub-section (3) of sec-
tion 26 of the Coir Industry Act,
1953. [Placed in Library. See No.
LT-2823/64].

(ii) The Rubber Board Emp-
loyees’ Conduct (Amendment)
Rules, 1964 published in Notification
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No. S.O. 1327 dated the 18th April,
1964, under sub-section (3) of sec-
tion 25 of the Rubber Act, 1947.
[Placeq in Library. See No. LT-2824/
64].

REPORTS OF INDIAN PropUCTIVITY TEAM

N

Shri Manubhai Shah: Sir, on behalf
of Shri Kanungo, I beg to lay on the
Table a copy each of the following
reports :—

(i) Report of Indian Productivi-
ty Team on Plant Layout
. Practices and Procedureg in
. Japan, USA and West Ger-
many. [Placed in Library. See

No. LT-2825/64].

(ii) Report of Indian Productivity
Teum on Light Electrical In-
dustry in Japan, USA and
West Germany. [Placed in
Library. See No. LT-2826/64].

Bompay LABOUR WELFARE BoArp (RE-
CONSTRUCTION) (AMENMENT) ORDER,
1964 AND NOTIFICATION UNDER THE
ALL INDp1A SERVICES AcT, 1951

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): Sir,
1 beg to lay on the Table a copy each
of the foliowing Notifications :(—

(i) The Bombay Labour Welfare
Board (Rcconstitution) (Am-
endment) Order, 1964, publish-
ed in Notification No. S.0.
1219 dated the 11th April, 1964
under sub-section (5) of gsec-
tion 4 of the Inter-State Cor-
porations Act, 1957, [Placed
in Library. See No. LT-2827/

64]

(ii) G.S.R. 816 dated the 18th
May, 1963 making certain
amendment to Schedule III

to the Indian Administrative
Service (Pay) Rules, 1954
under sub-section (2) of sec-
tion 3 of the All India Servi=
ces Act, 1951. [Placed in
Library, See No. LT-2828/64].
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STATEMENT OF CASES IN WHICH THE
LOWEST TENDERS HAVE NOT BEEN
ACCEPTED BY THE INDIA STORE
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The Deputy Minister in the Depart-
ment of Supply (Shri Jaganatha
Rao): Sir, I beg to lay on the Table
a statement of cases in which the low-
est tenders have not been accepted
by the India Store Department, Lon-
don, and the India Supply Mission,
Washington, during the half year end-
ing the 31st December, 1963. [Placed
in Library. See No. LT-2829/64].

12.13 hrs.
MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha :—

(1) I am dirccted to inform the Lok
Sabha that the Rajya Sabha at its
sitting heid on Tuesday the 21st April,
1964, adopted the following motion :—

“That this House do proceed to
elect, in such manner as the Chair-
man may direct, five members from
among the members of the House to
associate with the Committee on
Public Undertakings of the Lok Sa-
bha from the 1st May, 1964 for the
<uration of the present Lok Sabha”.

, 1 am further to inform the Lok Sa-
bha that at the sitting of the Rajya
Sabha held on Thursday, the 30th
April, 1964, the Chairman declared
the fo.lowing Members of the Rajya
Sabha to be duly clected to the said
Committee :—

1. Shri Abid Ali

2. Shri Lokanath Misra

3. Shri M. N. Govindan Nair

4, Shri T. S. Pattabiraman

5. Shri M. Govinda Reddy.’

(2) In accordance with the provi-
sions of sub-rule (6) of rule 162 of the
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Rules of Procedure and Conduct of
Business in the Rajya Sabha, I am
directeq to return herewith the Com-
panies (Profits) Surtax Bill, 1964,
which was passed by the Lok Sabha at
its sitting held on the 22nd April, 1964,
and transmitteq to ‘the Rajya Sabha
for its recommendations and to state
that this House has no recommenda-
tions to make to the Lok Sabha in re-
gard to the saig Bill’

PRESENTATION OF PETITION

oft Qg Taew (fT) © dee
w3rem, # swage wfFAr d@fgar qeos
F ol § ©F arfaEa< off wa
g ZEvafeT o arfaer wEgT §7
g

12.14 hrs.
BUSINESS OF THE HOUSE
The  Minister of Parliamentary

Affairs (Shri Satya Narayan Sinha):
With your permission, Sir, I rise to
announce that Government Business
in Lok Sabha, during the week com-
mencing 4th May, 1964, will consis$
of:

(1) Consideration of any item of
Government Business carried
over from today’s Order Pa-
per.

Consideration and passing of:
The Delhi (Delegation of
(Powers) Bill, 1963.

The Drugs and Cosmetics
(Amendment) Bill, 1964, as
passed by Rajya Sabha.

The Indian Railways (Amend-
ment) Bill, 1964, as passed by

(2

~

Rajya Sabha.
The Durgah Khawaja Saheb
(Amendment)  Bill, 1963, as

passed by Rajya Sabha.
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The Wakf (Amendment) Bill,
1964.

The Slum Areas (Improve-
ment and Clearance) Amend-
ment Bill, 1963, as reported
by the Joint Committee.

The State Bank of India
(Amendment) Bill, 1963.

Discussion under Rule 193 to
be raised by Shri Harish
Chandra Mathur regarding
Indian repatriates from newly
independent  countries of
Africa on Monday, the 4th
May, 1964 at 4 P.M.

ot gEmER amet (faeAie)
qEq WA, HAZ F 3o, W AHAR
b2 S

=y faafa fw (AR ) - wemw

vl ®Eed 0 #T § A AT
RNF TF A aE ¥ g @3 gu
& OF AT JT A TE THAT §

st feifar st - o Y F =
ALY, TUT g AT R I )

Qe WEEQ | T=GT AT & TN
Fg LA |

=t faafa faw 0wt gg & e
g %9 9w # dfaum &1 et
Fare fors grog § da a1
T WG A g @ FTIw fre
a7 | wrgar § 5 Fudm a9 7oA ag
Foad & @ gFa foT @ug ¥ ot
T ZreT & ATHY AT FT F1T q
T & ST fF wEa ¥ i 39 oA
T T g 7 fF ag sxie faqas
TR 6T gAY T | grow & ame
Iy FW I g qET FE WA
Taad fF F9 Te6 gew ¥ g
#?

3

~
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qeaR AT : qZ WT IT /@

AT 9 qF 7 |

Shri Ranga (Chittoor): May we
have an assurance, Sir, that we would
not be taken by surprise, we need
not have to be brought back again in
Summer and the House would be
given an opportunity of waiting till
August? The Government also would
have an opportunity of giving a
second thought to thig particular pro-
blem. In the light of the recommen-
dations made by the Joint Committee
and the observations made by the mi-
nority group during the discussion
that took place here in this House,
they might be able to be a little wiser
than in the past and give a second
thought to it. If they insist upon
doing such an unpopular and wrong
thing, they can at least amend the
Bill suitably so that it would not be
so dangerous.

Mr. Speaker: Here is a statement of
the business to be brought. When
that comes up we can consider.

Shri S. M. Banerjee (Kanpur): Last
week also, Sir, when the hon. Minis-
ter announced the business for the
following weck, I raised the question
of a motion tabled by my hon. friend,
Shri Prakash Vir Shastri and about 30
others. Through it we demanded a
discussion on the Kashmir situation
with particular referenec to the re-
lease of Sheikh Abdullah and the
eventg after that. As there agre forces
both at the national and the interna-
tional level who are trying to un-
settle the settled fact....

Mr. Speaker: Order, order. I cannot
allow g discussion at this moment.
The only question is that he wants
that that discussion should take
place here before we adjourn.

Some Hon. Members: No, no.

Shri Bade (Khargone): When Shri
Mathur’s motion is to be taken up,
why not this?



"13305§ Business

Shri S. M, Banerjee: The hon
Prime Minister had said that no use-
tul purpose will be served and that
it should not be discussed when
Sheikh Abdullah is here. But this
is such an important matter that even
if we have to sit for two days more,
we should discuss it because it has
international repercussions. Therefore
we must have a discussion before the
session ends. If that is not possible
then let Sheikh Abdullah go back
from this place and let us not ad-
journ....

Shri Ranga: We are certainly not in
favour of it *

Shri S. M. Bamerjee. He is not
Sheikh Abdullah nor is he the Prime
Minister or the Minister of Parlia-
mentary Affairs, 1T want an answer
from the Minister.

Shri Ranga: I am telling the Speak-
er.

Shri S. M. Banerjee: He may have
a chance to do that.

Shri Ranga: I am not speaking t..
this gentleman, Sir; I am speaking to
you. He also is a fellow-Member. That
is all.

Shri S. M. Banerjee: I may be a
tellow-Member but I am not a fellow-
traveller,

Shri Ranga: I am not a
traveller.
China. . . .

fellow-
He may be an agent of

Mr. Speaker: Order, order.
Shri Ranga: He

must witharaw
that... ... (Interruption). It is stila
a part of India........ (Interruption).

Whoever gets a stand. ... (Interrup-
tion).

Mr. Speaker: Order, arder When I
stand up, every .aon. Member will
have to sit down. ... (Interruption).
This must always bLe strictiy enforced.
T would request all ti.e hon. Members
to gee that when I rise any  hon.
Member or Members who might be
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on their feet must resume their seats.
First of all, this must be enforced
strictly; I will see to it.... (Interrup-
tion). There ought not to be any
offence taken. We are all fellow-tra-
vellers in this world; therefore, there
ought not to be very serious offence
taken so far as that is concerned. Shri
Banerjee has made his point that a
discussion on that should take place.

Shri S. M. Banerjee: There are two
other points.

The second point is about the Bonus
Commission. You remember, Sir, we
raised the question that Government’s
reaction to that should be made
known to us before the session ends
and the hon. Prime Minister was kind
enough to concede our request and to
say that he would refer the matter
to the Minister concerned. We want
to know as to what has happened to
that.

The third point is that myself, Shri
Nath Pai and others have demanded a
half-an-hour discussion on the ques-
tion of dearness allowance. You re-
member that yesterday the questior
was answered. We would only re-
quest that either the Minister should
make a statement because the Pay
Commission’s recommendations hava
already been accepted in this House
before the session ends, or g discus-
sion should be allowed.

I never wanted to impute any mo-
tive to Shri Ranga. Simply because
Shri Masani went to....,.

Mr. Speaker: Order.
imputing another motive.

order; he is

Y IFETTAR TEA T [E R,
#F W ¥ T ArrEE AT s
SreaT § fr fager aware 9w @9 dra -
oY a4 Ao Y I A oo
TR T AT Iq o o ¥ g Frae
fem mn o f5 o qag ¥ 4w
Hegedl & quTT WAT ¥ fawy ¥ g4
#1997 qg 3w g2 H O 9w o
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wqur Wt ot #7 B A Tt
T qdT W g¥ W) Iy faim ow
¥ sl g1 AT o w1 sue AT
I 99T GqT FY WA GF T T QO A
e fear fr oy e fra &9
fear s A7 I A glg gTEmEAr
aaelt St ar ==t hfr | ww Sy
fraar go o 7 fza g a7 § WX S
IF Ug I gNiY IT Wy IF aq]
% 1 Y frer g9 g1 1w fAagw
wg & f5 v awy @R @ FT oA
feeeft ® # 7 g 2, faeel 7 AR
T & FT AIAAT g F A
MO & 1 ArEaT 7T wigamd
& WE T g g AT g T oA
dzF T F qU7 T HAY S A F
wferes AT g arfaat @ wferss
]G IA9 A FEAAA FE A
R0 & Y wierer &1 A=E1 a6 ST
T T ) WS T 7T I qg & fw
F gfeqss &7 W a8 #<g s g F
F gaw faq wraws § % e § gdqr
T A & WS § EA 98 39 4T 991
g 9T 1 I\ gHY &t &t f gura
9 AT F HTETET @ W7 ST oare
] FT AT I FT TIHET F AT
R arfe@riz F7 7T A FAT §, {
TraTfagt 1 WY IF TgT T IR0 |
g oF AT wgEq W g | wa
oo ¥ faaee & & 39ar o awg
N FEgfs § oo wwfaa T
Cll

Shri Kapur Singh (Ludhiana): May
I say a word on this subject? On the
last occasion when this subject was
brought up on the floor of this House,
I joined the hon. Members who
wanted a discussion and I agreed that
the desire was just and proper. At
that time the whole House seemed to
agree with the consensus of opinion

that no useful discussion can be held
anless the broad contours of the trend
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of the talks which are held between
the Prime Minister and Sheikh
Abdullah are known to this House,
As long as the talks remain amorphous
and as long as the hon. Prime Minis-
ter is not in a position to make a
statement before this House, I fail to
see what useful purpose can be served
by discussing this subject.

st a3 (QFTONA) WA WRYeW,
T faadt & f5 @ wegen ¥ g
¥ Iy FY I9g q 99 ¥ afcaswi
# faear §=7 g1 g & AR R fegEe
FT TATL T FT AT | qe wAY
F wraw A wfge fv @ Ay §
qifeardz & =7 @1 | HE w0
FTROT F T { T Soger # A
AT F7 @ E | I Tl Y
F®sT § A7 ag JOdE@ S
Fifem oft 1 serT o Adt e g,
A F7 ¥ F7 97 < feowag g &
srew fafqees &t = 2 S
7 faag & arfarae & fasreamr €1
gafaa & sEar g fF TF aar &7 98
JUT AN g ¥ OB T AT H
feepmm fFar s | g A Ew &
TN aea § afcx wAF WAt
g & aam qifearde g qat
g1

weqw wgtam - wg ar faEr wr
s Agl & fF arfeame o= )
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Shri Hiren Mukerjee (Calcutta
Centrai): Sir, we in this House might
hold whatever opinions we may have
in regard to'Kashmir question but I
am sure wejare unanimous that we
should do nothing which might hinder
the steps that are now being sought
to be taken to solve}the problem to
everybody’s satisfaction. If we can-
not effectively help in the matter, at
least we should not hinder. We might
have §ur own convictions in regard to
this point. But I consider that since
the Prime Minister is holding very
scrious conversations with } Sheikh
Abdullah, it would be pointless at this
stage for us in this House to have a
discussion which might take on }over-
tones which would not help but might
conceivably hinder the progress of the
talks. Therefore, 1 suggest that we
should not have .a discussion in this
House before the Prime Minister is in
a position to report to us something
very objective and concrete /in regard
to the conversations held. But I say
this also, Sir, that since we are going
to adjourn in only a/fcw days time,
we should not go out of Delhi with a
feeling that we have nothing whatever
to do'in regard;to this problem which
is being left to the good offices of
the Prime Minister and his advisers.
It is incumbent on!this House to be
in the know in regard to how the
matter is going tQ be settled. There-
fore, 1 feel that! before the House
adjourns, if it does adjourn on the
6th, the Prime Minister should come
before us and give a resume of what-
ever is taking place in whatever
manner he thinks fit. He shoyld
exercise his discretion and tell us
what can be ftold in this House at this
stage. He can also give us a definite
guarantee that nothing is going to be

the back of Parliament or over the
head of Parliamgnt when the Parlia-
ment is not infsession. If there is
going to be some concrete proposal
which requires parliamentary sanc-
tion, in regard to this matter, it has
got: to be done before Parliament.
Therefore, Parliament requires to be
satisied by the Prime Minister in
regard to the progress of the [talks
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and meanwhile we should all wish well
to the talks. We are sometimes get-
ting rather confoynded by certain
reports which come;from one place or
the other. Sometimes, we are rather
perturbed by certain movements
which appear to be taking place in
our/ country at the present moment
on this issue. We all want to help
and not to hinder. I make a submis-
sion that/the Prime Minister should
come before the House before we
adjourn and take us intq confidence.
Let us know what he is likely to do
in the matter.

Shri Hem Barua (Gauhati): The
other day, you, Sir, did a right thing
when you said that there should be]
no discussion, before Sheikh Abdullah
meets the Prime Minister, on this very
important issue before the country
today. Particularly, 1 can tell }you
about Delhi that the climate here is
heated today because of this issue.

Shri Bade: The whole country.

Shri Hem Barua: It might be the
whole country. But I am in Delhi and
that is what I know of. There are
different views projected by different
people and most of these views often
seem to be contradictory. I would
say that it would not help any use-
ful purpose if we have a discussion/
novs because the Prime Minister and
other leaders of our country are
having important discussions over this
matter with Sheikh Abdullah. But;
then I would say, because Parliament’
is supremely concerned and the entire
country is looking up to Parliament
for the decision or a direction, some-
thing of that sort, Parliament must be
consulted. If the talks with the Prime ,
Minister conclude before the end of
this particular session, 1 would say
that the Prime Minister should make,
or you should ask the Prime Minister
on our behalf/to make, a statement
about the progress of the talks and
the nature of the talks. If the Prime
Minister's discussions with Sheikh
Abdullah do not conclude before this
session of Parliament ends, then I
would say that before making any
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decision, if necessary, a special session
of Parliament should be summoned to
discuss this matter. Let us not leave
it to Government alone; let us, also
have a share, and let us also partici-
pate in this major decision that faces
the country today.

Dr. L. M, Singhvi (Jodhpur): I rise
to endorse the submissions made by
my hon. friends Shri H. N. Mukerjee
and Shri Hem Barua. I wish to
impress upon you, and Ahrough you,
on the Prime Minister and the Minis-
ter of Parliamentary Affairs that it is
imperative that the Prime Minister
should make, a statement before the
House adjourns or before the House is
called again, to apprise it of the whole
situation. No commitment/should be
made at the back of the House.

Shri Satya Narayan Sinha: Two or
three points have been raised. I would
like to reply first to the point raised
by my hon. frlend Shri Bibhuti
Mishra. We are not going to have
that Bill re-introduced in|this session.

An Hon. Member: Which Bill?

Shri Satya Narayan Sinha: The
Constitution  (Seventeenth Amend-
ment) Bill which, the other day, on
account of the requisite number of
Members not being present, acciden-
tally, fell through.

But/ then we have decided that
Govefnment are going to summon this
House on the 27th or 28th of this
month, in order/to avoid the need for
suspension of the rules, which we do
not like. We consider that as an
urgent measure, and /we are going to
have a short session towards the end
of the month. The exact date has not
been decided upon yet/.’..

Shri Ranga: Why should we meet
80 early?

Shri Satya Narayan Sinha: It may
be in the neighbourhood of the 27th
or 28th of this month.

An Hon. Member: That will fbe the
next session?

VAISAKHA 11, 1886 (SAKA)

of the House 13872

Shri Satya Narayan Sinha: That
will meet just for a week or so. Since
we are going to have another session,
a /special session, we would try to
have some other important Bills if
they are not finished in this session,
but the main purpose of the summon-
ing of that session will be to have
that Bill put through.

Shri Ranga: So wrong to do.

Shri Satya Narayan Sinha: That
may be/ so; but for my hon. friends’
intervehtion, this situation would not
have arisen at all......

* Shri Ramga: The Prime Minister
and Shri Satya Narayan Sinha are
also my friends....

Mr. Speaker: Nobody doubts that.

Shri Ranga: They also co-operated
m/ bringing forward that bad and
infamous Bill here before this House.

Shri Satya Narayan Sinha: Whe-
ther it was good or bad it was there,
and just'by fluke it could not be put
through. There is nothing new that
we are going to bring forward.

Shri Ranga: God was there,/ my
dear friend. You should have heeded
to his advice.

Shri Satya Narayan Sinha: As
regards the second point which was
raised by Shri Prakash Vir 'Shastri
and other friends, that matter was
raised more than once in this House,
and it was raised when the hon.
Le 1du‘ of the House was also pre-
sent. All those reasons which have
been advanced today were advanced
on that day also. As thei’ opinion is
very sharply divided although, I think,
a large majority in the House will
agree with the suggestions made by
Shri: H. N. Mukerjee and Shri Hem
Barua, I would cerainly convey to the
Prime Minister the views expressed
here; if the talks conclude and if he
thinks proper to make some statement
here as to what has happgned, cer-
tainly I think that he will/do so.
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[Shri Satya Narayan Sinha]

But so far as the discussion is con-
cerned, I think you will agree and

the House will also agree that funless
the talks have been concluded, it is
no use having a discussion....

Shri Lahri Singh (Rohtak): But
not finalised.

Shri Satya Narayan Sinha: Sup-

posing it is not finalised, then as{Shri
Hem Barua has suggested and some
other friends also have suggested,
nothing should be done at the back
of Parliament.

Fortunately, we shall be killing two
birds with one stroke, if necessary.
My hon, friends wanted a special ses-
sion, and the special session will be
there on the 27th of this month or
so, and if nced be, we could have
that at that time, Therefore, hon,
Members should have no anxiety over
that. Government would never like
to do anything on such an important
thing behind the back of Parliament.
So far as the Government's stand is
concerned. .

v

Shri Prakash Vir Shastri: What is

your stand?

Shri Satya Narayan Sinba: ....
more than once in this House/ and on
the other day in the other House also,
our stand has been made perfectly
clear. But if arything more is‘need-
ed, we shall certainly have to come
before the House.

Shri S. M. Banmerjee: He has not
replied, to the two other points which

I had/raised. (Interruptions).
Mr. Speaker: Order, order. Hon.
Members should not compel the

Minister of Parliamentary Affairs to
make any statement in that respect.

Shri Satya Narayan Sinha: About
this/bonus business, I would again say
if it is at all possible in the other
session that we are going to have.f..
(Interruptions).
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Mr. Speaker: Shri Banerjee wants
to know Government's reaction about
it.

Shri S. M. Banerjee: My third point
is this, Sir. The Finance Minister is
going to make a statement. Other-
wise, a discussion should be allowed
on dearness allowance. They say that
dearness allowance is going to be
increased. Let him make a statement
here and now.

Shri Satya Narayan Sinha: I shall
certainly consult the Finance Minis-
ter and let the hon. Members know
on Monday.
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win, R frrram A L
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12.32 hrs.

STATEMENT RE: BOKARO STEEL
PROJECT

The Minister of Steel, Mines amd
Heavy Engineering (Shri C. Subra-
maniam): Sir, I rise to make a state-
ment on the Bokaro Steel Project.

The House has been showing great
concern which I also share about the
financing of the Bokaro Steel Plant,
particularly with reference to assist-
ance from foreign countries towards
the cost of equipment to be imported.

Mr. Speaker: Hon. Members are all
talking. T do not find that they are
interested in listening to it. He may
lay it on the Table of the House.

Some Hon Members: No, no, Sir.

Nobody is listening.
It is

Mr. Speaker:
They should also listen to it.
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Bokaro Steel
Project
such an important matter but they
are talking among themselves with-

out listening to the statement.
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Shri C. Subramaniam: Now at least
they may listen.

As the House is aware, after we
had withdrawn the request for assist-
ance for this project from the United
States of Americaf/we had planned to
float global tenders on the basis of
specifications drawn up by our con-
sultants. Our intention was that on |
the basis of the successful tenders, we
should negotiate credit from various
countries. Steel plant manufacturers
in variows countries had shown con-
siderablejinterest to participate in the
tenders. We were also exploring the
possibility of securing collaboration
from US.S.R, who have]| extended
large scale assistance to us in a num-
ber of Heavy Engineering, Electrical
and Steel projects.

I have great pleasure in announcing /
for the information of this House and
the country that the Government of
the U.S.S.R, have now expressed theiry
willingness to assist India in the
building of the integrated Bokaro
Steel Plant. The first stage of the
project is intended to  /produce 1.5
million tonnes of ingots and will have
a built-in provision for expansion to
produce 4 million tonnes ultimately.
The assistance which U.S.S.R. has now
offered will bé for building the first
stage of Bokaro upto 1.5 million tonnes
of ingots. Credit will be provided on
the same terms as has been provided
for building the Steel Plant at Bhilai.

Further technical details have to be
worked out and a contract entered
into. For this purpose a te of
Soviet experts will be coming]|over
here soon.

1 take this occasion to express our
thanks to the Goyernment of the
U.S.SR. for having so readily come
forward to assist us in building this
national project which is of such vital
importance to the growth jof our
country’s economy. U.S.S.R. has been



Statement re: Bokaro MAY

Steel Project
[Shri C. Subramaniam].

of great assistance to our country in
the planning and building uprof basic
industries. I am confident that in
many more such projects to come, we
can count on their friendly assistance.
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I 'take this opportunity also of
expressing my thanks to the various
other countries who have shown keen
interest in assisting Bckaro. As! a
matter of fact. as I mentioned earlier,
some tentative proposals have been
put forward for our consideration by
private steel building | intcrests in
U.S.A, UK, Japan, France, West
Germany and Italy. I want to inform
these friends abroad that Bokarojis
not the only stcel project which ‘we
propose to build in the immediate
future. 1t is our intention to explore
the ; possibilities of utilising these
friendly offers to build other steel
plants which are under study at
present.

‘Dr. L. M. Singhvi (Jodhpur): In
view of this statement,/ we would like
to know whether this assistance would
be only assistance in terms of credit

or it would also mean technical/

assistance.

Mr. Speaker: These details can be
worked out later on.

Dr. L. M. Simghvi: This is not a
detail; this is a matter of broad
approach.

Mr. Speaker: Can the Minister reply
to this at this stage?

Shri C. Subramaniam: Technical
assistance to the extent necessary will
be made available by the USBR.

Shri P. R. Chakraverti (Dhanbad):
By what date the plant would go into
production?

Shri C. Subramaniam: Just now
they have made the offer of assistance
which we) have accepted and now
other detai]s will be discussed when
the Soviet experts come over here.

1)
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Shri D. C. Sharma (Gurdaspur):

May I know if the work{/on the 5th
steel plant will be taken up now? "

Shri C. Subramaniam nodded assent.

Shri P. Venkatasubbaiah (Adoni):
May I know whether the terms offered
by the USSPVare more favourable in
the matter éf interest, etc. compared
to the offer from other places such as
France, USA, }etc.

Mr, Speaker: This might be taken
up later.

Shri D. C. Sharma: What about my
question, Sir.

Mr, He has nodded his

head.

Speaker:

12.38 hrs.

COIR INDUSTRY (AMENDMENT)
BILL

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri
Manubhai Shah on the 30th April,
1964, namely:

“That the Bill further to amend
the Coir Industry Act, 1953, be
taken into consideration.”

Shri Maniyangadan may continue
his speech.

Shri Maniyangadan (Kottayam):
Sir, I welcome this Bill. Coir indus-
try is a very old and very important
industry in Kerala. It is perhaps an
industry which gives employment to
the largest number of people there
and that is why I congratulate the
Minister for bringing this measure to
improve its present condition. It is
true that there was a slump in this
industry for a pretty long time....

Mr, Speaker: Order, order. Some
hon. Members think that this is the
Central Hall or the Lobbies. They do
not even realise that something is
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happening here and this is a place

where some discretion has to be
exercised.
Shri Maniyangadan: The hon.

Minister was saying that the industry
is now doing well with the co-opera-
tion of the Coir Board. I do not deny
that the Copir Board has done some
good for -the industry but during the
last several years, due to various
reasons, of which the most important
is the failure to find markets in foreign
countries, several factories had to be
closed down and a large number of
coir workers were rendered out of
employment. Even now that position
continues. But since the formation of
the Coir Board, especially in the last
few years, there has been consider-
able improvement and export also has
increased to some extent.

I take this opportunity to congratu-
late the present chairman of the Rub-
ber Board who is taking very kecen
interest in this matter. He, with co-
operation of the Ministry, has been
able to improve the condition of the
industry. Export has gone up.

Shri Vasudcvan Nair was mention-
ing here that export of coir manufac-
tured goods has dwindled to 7zero
,whereas the export of coir yarn and
fibre has increased. If the figures
which I got from the Ministry a few
weeks back are correct, this is not a
correct statement. Taking the figures
of export for 1962 and 1963, it is true
that the total quantum of export of
coir goods has gone down, in 1963 as
compared to 1962. But as regards coir
manufactures, we find that in the
year 1963, there is an increase of
1,071,000 kgs. as compared to the
export in 1962. But as regards yarn
and fibre, there is a decrease of
1,746,000 kgs. This is a good trend.
I do not know what was happening
in the previous years. It is true yarn
is being exported from here and goods
are manufactured in foreign countries
which compete with goods manufac-
tured here. That will be a matter of
concern as regards our export poten-
tialities.
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The main object of the Bill is to

‘allow the Coir Board to start machi-

nised factories where mechanised
methods could be adopted 101-] manu-
facturing these goods. It is a good
thing. It is several years since this
jdea was mooted and it was originally
suggested|that about one-third of the
present capacity of the factories may
be mechanised. 1 do not know what
happened to that| idea.

Now, it scems the Board itself is
going to start one or more factorics. I
do not know why the ownerslof the
existing factories could not be allowed
to mechanise their own factories. If
exports are to be improved, if we are}
to stand competition with foreign
countries where these goods are manu-
factured, it is admitted on all hands
that the quality of the} goods has got
to be improved, and that is possible:
only by mechanisation. So there s’
no meaning in putting objection %o
that. Of course, there were objectiong
from my State from certain quartersy
not from the Government of Kerala,
But T am h'lppvl;o see that that ob—
jection also is not there.

So this mechanisation will improve
things. Along with this, it is true tha¥f
by increasing exports, we will beén,
earning more of foreign exchange and
we will be increasing the production
of goods which will/give more employ-
ment. Of course, by mechanisation,
the present labourers engaged in fac-
tories will be finding it difficult to
find jobs. That[is an aspect which
has to be considered. Yesterday, Shri
Vasudevan Nair was saying that al-
ternate_emplovment must be provided
to thes people If I remember cor-
rectly, "the hon. Minister also stated
on a former occasion that alternate
employment would be found for those/
who had gone out of employment. But
1 do not know what is the method
that he has in mind. Whatever it| be,
it is a question which he must very
seriously consider.

Another factor I wish to bring
to notice, apart from the/two as-
pects of promotion of exports and
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also employment of a large number of
people which have to be considered,
is thg aspect of improving the market
for coir products in India. What steps
are being taken for that? I do not
know, Oflcourse, the Coir Board have
opened certain sheps and certain show-
rooms in different parts of the country.
But I would requesq the Minister to'
see that the various departments of
the Government of India and also of
the State Governments and several
bodies ’under the control vf Govern-
ment purchase for their use a large
quantity of coir goods. If that could
be done, I am|sure the factories which
are closed could be reopened and the
workers employed. Along with that,
mechanisation will improve the quality
oflgoods and exports will also increase.

Another thing I would like to bring
to the Ministry is regarding certain
other connected industries. Take, for
example, rubberised coir materials.] I
know certain applications were sent to
‘the Government for licence for start'ng
certain factories. Rubber is available;
so are yarn and the other goods. But
1 do not know what happencd to these
applications for licences. If this new
scheme is allowed to ‘go through, tae
coir yarn could be utlised in a very
very useful way.

In this connection, I mav also say
that [of the coconuts produced in
Kerala, about two thirds of the quan-
tity of husk now ava‘lable is not utilis-
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ed. Only one thirdgis used, the rest is
wasted. The coir industry thrives only "

in the coastal areas because brackish
water is available there. I ,am toid
there are certain chemicals which
could be used for this purpose. I
understand certain methods are found
out by research [and with the use of
these chemicals, the husk could be
processed and fibre obta‘ned very easi-
ly. 1f this is true, other|parts of the
State where no brackish water is avail-
able could also start this industry and
almost all the coir husk produced
there could be utilised for this indust-
ry without wasting it.

‘.
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Cocbnut grows not only in Kerala
but in certain other States also./ The
Board is taking steps to develdp the
coir industry in those areas also.

My submission is that all these as-
pects must/be taken into considera-
tion. Along with this, I would aico
submit that the present duty ocn manu-
factured goods should be reduced. As
was recommended by the Coir Board-
last year or so, the Government raised
the duty and now it is equal to the
duty on coir yarn. That must be
reduced and the prayer of many peo-
ple affected that this mus{ be reim-
bursed must bef given due considera-
tion. Otherwise, the export business
will  encounter difficulties. For en-
couraging exports, manufacturers must
be encouraged.

So while welcoming this Biil/ 1

would submit that all these aspects
must be considered. Specially the

_ question of giving more work to peo-

ple and developing the linternal mar-
ket must be given very serious consl-
deration. I support the Bill.

Shri N. Sreekantan Nair (Quilon):
I too would like to congratulate the
Minister on taking .some action in a
matter where thingds were allowed to
drift for years. It is true that the
Coir Board had been |doing something
for the last ten yeérs. But what
result it hags produced, I do not know.

I do not agree—I fannot agree—with
my hon. friend, Shri Maniyangadan, in
showering congratulations and handing
bouquets to the Rubber Board Chair-
man or anybody else /connected with

it. As a matter of 'fact, this jolt
which the hon, ~“Minister may
perhaps end it or mend it. T thope it

mends it. Even if it is ended. I for
one am not going to be very sad over
it becausq this industry has been in
that position of being on the death
bed, of being a nuisance to every-
body and never giving / employ-
ment properly to any séction of
people, engaging, ag the Minister
himself said. 15 million people
in various areas in the country,
not even providing minimum wages to
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" by mechanising

w3883 Coir Industry VAISAKHA 11, 1886 (SAKA)

the spinning side of the industry. This

been a nuisance for the last ten

fifteen years. If it is ended, ©f
course, there may e some ncart-
burning in the initial stages, but w
may get ovey it; if it is mended, a big
industry invblving tens of thousanus of
families will be saved. So, this is
certainly & step in the right direction.
This is a major experiment which I
hope will succeed, but the inain d.fect
has all along/been that there was no-
body to care'for this industiry. As in
the case of every other indusiry in
the State'off Kerala, neither the State
nor the Cenhtre cared to experiinent
and do research in the various biran-
ches of the industry.

We knew thet art'ficiei fitres were
coming; we, who know *hing about
industrial and technical matters, used
to raise a hue and cry lhat,f'snmothing
must be done. We also knew tha' in
certain countries, espccially in the
cold countrics, thig fibre. though it is
very, strong, because of the presont
1ype' of tacking it und making it, caula
not serve properly os maltings 't a
long period., So, experiments on that
line were also necessary.

Again, certain countries were im-
porting this, and then s tting up their
own {factories. This; wus brought to
the notice of Government. We also
puinted out that not only
duties on manufacturej goods in thosag
countries prohibitive, bul
freight rates for manufactured gouds
as against yarn were four, five or six
times higher in the klden days. hough
it has come down slightly now. Ali
these aspects of the question were
raised several times before the Govj
ernment of Kerala ard the Govern-
ment of India, but no action was taken.

Now, the hon. Minister hopes that
these| plants, the
demand may be doubled. I am not
very sure whether it will be possible
because these countries which take
‘it/up take it not as a necessary or
essential article. It is an article of
luxury. They can very well say the

555 (Ai) LSD.—4.

were the.

that tne

(Amendment)

Bill
do not want it. Even if we compete
with them, they can put a higher
duty. ‘So, thig is a matter of much
speculation, but this is something
which should be attempted if the in-
dustry js to survive,
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The real aspect is lack of control
from the bottom to the top. Whether
Government can introduce it, whe-
ther it is bold enough to introduce it,
whether the State Government will
like it—all these are issues to be
faced, but this industry can never
revive unless from the bottom the
green and retted husks are controlled.
It is there that the whole canker lies.
If there is a rise of Rs. 50 in the price
of varn, the cost price of the husk
goes up by Rs. 60, and then the inter-
vening people who purchase this will
take so much profit that the worker
gets no wages.

The minimum wage fixed for this
industry is the large amount of
Rs. 1-4-0. This magnificent amount
of Rs. 1-4-0 has never been paid dur-
ing the last 15 years. The maximum
that has been paid is ten or twelve
annas. That is a definite breach of
law in this country, it has been pointed
out to the State Government, but there
is nobody to take action, because they
say that the moment they take it up,
the industry will collapse.

What is the good of employing 1'5
million people on this basis? Four
annas, six annas, ten annas, whatever
they please, they give the workers,
and the workers take it hoping that
tomorrow they would get Rs. 1-4-0,
hoping that Government will enforce
the minimum wage, because they have
no other go. People come, especially
womenfolk and children, and start
working. They are left to the tender
mercies of the middle men who are
handling it.

So. this industry has to be control-
led from the bottom to the top. Unless
and until you do it, it can never sur-
vive, it will never do any gcod tc the
people.
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[Shri N. Sreekantan Nair]

Another aspect is competition, Any-
one who has got any means of borrow-
ing Rs. 5,000 or Rs. 10,000 sends a
wire that he can supply mats at 15
“per cent less than the market price.
Then he runs about for mats. Of
course, he gets all sorts of rotten
things which are cheaper and sends
them. He gets the money for the
first instalment, then he loses the
market. The price in the market goes
down, and the industry is in dol-
drums.

As a matter of fact, my hon. friend
Shri Manivangadan was not correct.
There were 50,000 people engaged in
the manufacturing industry, but there
have been only 10,000 in the last ten
years. These people get not even two
days work in a week.

The increase in the so-called export
of finished goods or mechanised goods,
is something which is artificial. There
are some firms British firms, which
continue to sell at a high price, but
when the price of the coir yarn goes
up, naturally these buyers do not
buy, they wait till the price goes
down. That is why there is a differ-
ence of 17,46,000 KG in exports in one
year. They wait becausc this is not
an article of daily necessity. It is an
article of luxury. They bide their
own time, and then buy at the cheap-
est rate. So, this industry has to be
put on a better basis.

Though the Minister himself or the
Government as such is not respon-
sible, it may ®e said there is an area,
which is a desert area, where Yyou
find white sand spread all around and
only diseased cocoanut trees are
there. They have been there for
decades, they have gone bad because
of disease which cannot be cured. The
Government of India have set up
experimental stations, and the Coir
Board has tried its best, but the coco-
anut trees have not escaped the
devastating attack of this disease. So,
in all that area there is nothing ex-
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cept diseased cocoanut trees, nothing
can grow there, with white sand
spread all gver.

Dr. M. S. Aney (Nagpur):
water.

And sea

Shri N. Sreekantan Nair: C{ course,
they can jump into the sea and com-
mit suicide if that is a solution.

So, industries have to be found.
One textile mill which was granted,
but that has not been set up. There
is no scheme to industrialise that area
and as a matter of fact, the Kerala
area has been neglected by the Cen-
tre. There s not a single major
industry in the public sector instituted
by the Central Government in that
State. The Defence Ministry has not
set up a single ordnance factory of
theirs anywhere in Kerala. So, we
do not have major basic industries,
nor do we have the defence indus-
tries. It is no wonder that the people
of Kcrala are always seized with a
rebellious spirit to fight the existing
governments. Because there is poverty,
they attribute it to the Government
that i; in power and fight against it.
1f this continues, I do not think it
will continue to be against the State
Government only. It will develop
into a fight against the Central Gov=-
ernment. And we are the only people
beyond the Madrasis who want sepa-
ration from India and the north
Indian people who naturally try to
drive down our throat this Hindi
cult. We are the only people who
remain truly national. We may also
be driven to join these people, and
naturally the demand that the south
should become a separate sovereign
state may materialise one day if this
condition continues.

So, T would request the hon. Min-
ister not to be satisfied with this
mechanisation of one factory, Giving
Rs. 14 lakhs is nothing, it cannot save
the situation. It you are serious about
it, try to control the industry from
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the stage of the green and retted husk
to the stage of export, and then you
will be able to do something good for
India, goeud for the State and good
for thousands and millions of families.

13.00 hrs.

Shri B, K. Das (Contai): Sir, this
Bill secks to stress the development
side of the coir industry and so a
change has been sought to be made
in the long title of this Act. For that
purpose, the scope of the function of
the Coir Board has been sought to be
widened, so that power can be used
in certain factories and also further
grant of funds may be there besides
the income received from the export
duty and the amount may be repaid

out of the consolidated fund of the

Central Government.

There is a provision of about
Rs. 3:13 crores in  the third Plan
period for  the development of  this
industry. I do not know what is the
idea of thec Government and how
much this grant will be augmented. I
shall be happy if 3 substantial im-
provement is made and steps are
taken for the development of this in-
dustry in all the cocoanut-growing
States,

Of course, our friends from Kerala
have voiced their criticism and views
as to what is happening in their own
States. Coming as I do from the State
of West Bengal, which is also a coco-
anut-growing State, I find that in
that State, thiy industry is not much
taken care of. Further attention
should be paid for the development
of this industrv in that area. In the
coastal districts we grow cocoanuts
and there is much scope for the deve-
lopment of the industry there. In my
constituency, two or three years back,
there was a training-cum-producticn
centre which was started, but un-
fortunately abolished within no time
because husk could not be made avail-
able,

Although there is a large number
of cocoanut trees in this area, people

(Amendment)

Bill
do not know how to take care of the
husk and preserve it. They use it as
tuel. Also, the green cocoanuts are
greatly used and that husk is of no
use for production of fibre. All these
have to be taker care of in that grea,
because it is not possible to import
fibre or husk from outside the State
and develop the industry there. So,
if the Coir Board is to take care of
the industry and develop it in all the
cocoanut-growing areas of the coun-
try, proper care should be taken so
that the husk is not wasted and coco-
anut-growers also should take care
of their husk.

1886 (SAKA) 13888

There is provision in the Act that
remuncrative price would be paid to
the husk-producers so that they may
keep it properly and aiso that husk
can be made use of in the develop-
ment of the industry. I think that
the Coir Board should pay greater
attention to this aspect of the matter.

By the use of power rubberised
coir fibre should be produced in order
that we may compete in the inter-
national market. There is a proposal
of starting a factory with a sum of
Rs. 10 lakhg for the precent. Of
course, in the experimental stage, one
factory may do for the present. But
I think there should be further action
{aken in that respect and rubberised
coir filbre should be produced in
greater quantities, so that thcy might
find further markets in the world.

I hope greater care will be taken
to develop the industry in all the coco-
anut-growing areas, as I have already
pointed out. With these words, I sup=-
port the Bill,

st amare ey (F77)  wemw
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shri 5. C. Samanta  (Tumluk): Sir,
I welecome this Biil  which secks to
provide for the establishment of mer-
chanised factories.  Regarding grants
which are 10 be made by the Central
Government, that fund should be
adequate for the maintenance of the
Board. By this Bill, the hon. Minis-
ter has amended section 10, added a
new section 14A after section 14,
amended section 15 and substituted a
new section for section 17. In this
connection, I beg to place before the
House one fact. I introduced a non-
official Bill called the Coir Industry
(Amendment) Bill on 27th April,
1962. It was balloted three or four
times. Then, all of a3 sudden, I
reccived information that the Bill has
not been permitted to be continued
by the President. Then I thought,
perhaps, a comprehensive Bill is going
to be brought out by the Government

and therefore my Bill was not being
continued.

My Bill suggested the amendmen$
of sections 10, 21, and 26. There-
by I pleaded that measures should be
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taken for improving the  working
conditions of workers engaged in this
coir industry. 1 had suggested that
better working conditions and ameni-
ties should be given to ithe workers,
penalty should be imposed for sub-
mitting false returns, there should be
registration and licensing of retters,
retting places, coir spindles, looms
and other equipments for manufactur-
ing coir etc. As a member of the
Coir Board for some years, I know
that the Coir Board cannot supply us
the requisite statistics. Therefore,
this amendment for registration and
licensing of retters, retting places,
coir spindles etc., will help the Coir
Board to have regular statistics. These
were the things that I brought before
the Government. I am sorry to say
that in this Bill nothing of the kind
has been touched. I would request
the hon. Minister to give thought over
these things in future, and I hope
another comprehensive amendment
will be brought forward.

We are glad that the Government
i8 going to mechanise this factory. By
mechanisation we are afraid there
will be unemployment. Surely, there
will be unemployment. But there is
one difficulty. We are finding that
the export of coir matting is declining
for the last few years. So the Gov-
ernment has taken up mechanisation
to some extent—one-third of it—in
consultation with the Government of
Kerala, so that the manufacturing
cost will be less, the quality will be
better and the exportable things will
be able to compete with other count-
ries. Therefore it is welcome.

Sir, rubberised coir products will be
manufactured by these mechanised
factories. I am sorry to let this hon.
House know that this Coir Board was
established in 1955 and in these years
the central research station opened at
Kavamkulam has not been working
well. One sub-research station has
been started at Uluberia in West
Bengal. That also is not working
well. This coir industry. which is
bringing so much foreign exchange
for our country, which is the life and
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death question especially of the people
of Kerala, is not being brought under
rescarch to the extent it should be,
I would request the hon. ldinister to
see that at Uluberia and at Kayam-
kulam these research stations work
well and they are manned well. By
this time there should have been many
expeiments conducted. This experi-
ment of mechanisation has been
brought to the notice of the Govern-
ment by a delegation which was sent
abroad and not by our research scho-
lars. Our research scholars should
have done something here and should
have advised the Government in the
matter. But that was not done by
them. I would, therefore, request
the hon, Minister to see that the
research work at these places, under
the control of the Coir Board, is
seriously taken into consideration and
all facilities are given to them.
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I would also request the hon. Minis-
ter to see that our internal consump-
tion increases. There is competition
everywhere. In order to save the peo-
ple of, at least, Kerala and Madras,
whose daily life is dependent wupon
this industry, more consumption in the
country should be taken into consi-
deration, In this respect, exhibitions
in the country and other steps which
are being taken by the Coir Board
will be helpful. If more money is
needed for that purpose, now that the
Government ig getting more money
that should be made available to
them,

Another thing is. the hon. Minister
has brought the proposal that the
Comptroller and Auditor-General will
now audit the accounts of this Board.
So long it was being audited by the
Accountant-General of Kerala. It is
good, when more money is being
given, this control has been given to
the Auditor-General.

Sir, T wholeheartedly welcome this
Bill.

Dr, Sarojini Mahishi (Dharwar
North): Mr. Speaker, Sir, the Bill to
amend the Coir Industry Act is bc-
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lore the House. This amending Bill
tries to introduce, in pursuance of the
meeting  of the tripartite interests,
mechanisation in certain scctions of
this industry. I do not know whether
the Bill intends to mechanise the
matting section of this industry or to
introduce mechanisation in other sec-

tions of this industry also.

Sir, coir is mainly the product of
conconut husks. India has got a vast
coastling producing coconuts. The
report says that increase’is being re-
gistered in the area under cultivation
and also in the intensive growth ot
conconut in the area already under
cultivation. In spite of the fact that
this is a raw material which can earn
very good foreign exchange for the
country, I do not know what efforts
are being made to improve the techni-
que in the working of this coir indus-
try. As far as myv State, Mysore, is
concerned, in the matter of central
schemes that are being =zllocated to
different States, it stand: second,
Kerala/ standing first. 1 wonder how
many of the central schemes are being
implemented. Hardly 15 or 20 per
cent of the coir/is being utilised now
locally for manufactmre of certain
goods by way of cottage inductries.
These poor workers engaged in this
industry jare not given adequate wages.
Many of the coir co-operatives are
goine  in‘o  liquidation one after
the other. 1 do not’know whether the
hon, Minister would lay the blame
for it at the door of the co-operatives
or he would say /that jt is a failure on
the part of thé industry. Probably,
he would be inclined to say that it is
due to the defect in the working of the
co-operatives. What I mean te say
is, the raw materials should be pro-
perly, utilised.

In spite of the fact that the coir
technological rtesearch centre has
carried out many researches I do not
know whether' the results are being
implemented in the country.

There is a lot of scope for the im-
plementation of this research as also’
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for further research in the matter.
There are different ways of retting and
different varieties are produced. The
only thing that they/ are doing is the
export of the yarn and the fibre. We
find that hoth the yarn and the fibre
are being/ exported and during all
these years both of them fetched a
good sum as contrasted with the
manufactured goods that are being
sent out. Therefore, properly manu-
factured goods themselves should be
exported.

I do not know but the report of the
Coir Board mentions If'that some of the
countries which were purchasing the
manufactured goods are not purchas-
ing them now. There is a decline in
the purchas» by those countries and
a 1ew other countries are now pur~
chasing them. Is this decline in tho
purchase of the/manufactured goods
due to the fact that there is a decline
in the quality also of the goods? Our
Government is keenly' interested in
maintaining quality control on the
goods and the report also mentions
about preshipment inspection of coir

goods. Then, in  spitelof all these
things. why is there decline in the
export of manufactured goods? That

should be accounted for.

The Research Institutp has mention-
ed a number of zalternate uses for coir
and coir products and a number of
ways of dyeing. Tn what part pf India
all these things are being jmplement-
ed? A coir training centre was insti-
tuted in our part of the country.
When thg trainees came out after their
training period they were not able to
find any source of employment. They
were keen to gol,'in for another period
of training. In spite of the fact that
there is raw material as also trained
human personnel, why/that human
personnel is not made use of and why
is the raw material experted and a
very small percentage of itiis consum-
ed Jocally? All thece thing: are to be
considered in the prover spirit.

Statistical reseqrch is also being
carried out, The|progress of the coir

/
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industry depends mainly upon a num-
ber of factors and not only upon the
production of the raw material/ The
statistical research carried out shows
that the production of proper manu-
factured goods depends upon a num-
ber of factors, namely, the people
cemployed there, their way of living,
the wages paid and all these things.
These things have not been properly
attended to. The’economic and sta-
tistical survey that is being made with
reference to this coir industry shows
that these things are not being at-
tended [to. Therefore, all these things
should be properly attended to and
proper use must be made of this parti-
cular raw material.

As f regards mechanisation, one
Indian firm wanted to enter into some
collaboration with some German firm.
I would like to know whether this
mechanisation is being carried out by
the Government only or it is aliowed
to be carried out jn the private sector
also by the private firms and whether
subsequently it will be made applic-
able to any other part or it will be
adopted on a large scale. I do not
wish to put forward the argument that
was put forth by some of the hon.
Members that if mechanisation is res-
orted to many of the workers will
be unvmployed. But, to what extent
that will be desirable is a thing to be
considered. Of course, mechanisation
may expedite the work and we may
be able to produce good: on 5 large
scale, but while adopting this mecha-
nisation we should, at the same time,
pay greater attention to the employ-
ment of all those pcople. More people
will be able and willing to come into
this industry, as far as I knew.

A number of coir co-operative
socicties came into cxistence in North
Kanara. There the wages were not
properly paid. So, subsequently, one
after another. they went into ligquida-
tion. Why should this thing happen?
The only thing resorted to by the
workers is that they prepare some of
these goods in their own cottages and
because marketing facilities are not
given to them, on their own
accord they go and sell them in
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the market. As far as possible this
should be avoided. All the workers
should be brought together and they
should be paid Dbetter wages and
should be given better facilitis for
living. This can certainly earn a good
amount of foreign exchange.

Mr. Speaker: The hon. Minister.

Dr. M. S. Aney: May I say a word
or two, Sir?

Mr, Speaker: Now I have called
the Minister. He never expressed a
desire to speak.

Dr. M, S, Aney: Only two minutes,
Mr, Speaker: He may.

Dr. M, S. Aney: 1t appears that
this once-flourishing industry is now
brought to a very crucial position; in
fact, it is on the point of extinction—
It looks like that—and all this hap-
pened, according to the statement of
my hon friend, Shri Samanta, during
the last three or four years. There
has been a gradual decline.

13.27 hrs.
[Mg, Derury-SPEAKER in the Chair]

The main thing for the Government
to do is to sce as to what the reasons
for this are. According to the state-
men{ which Shri Samanta has made,
the two research stations have not
shown. according to information avai-
lable, any encouraging results which
wou'ld, in fact, make this industry
better than what it is today. On that
point also the steps taken by the
Government have been a failure.

Shri S, C. Samamta: I said
there is some decline in exports.

that

Dr. M. S. Aney: Might be; bot you
referred to some rescarch wok done
by them.

Govenmen{ was
mainly interested in this  because it
was a good material for cxport and
was giving us some gecod «rmount of
foreign exchange. But on account of
competition elsewhere we find that we
are not in a position to stand that

Secondly, the
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competition. 1 want to know from
the hon. Miinster, who is a very good
student of industrial problems and a
very careful helper of all the big and
small industries, whether he has found
in the new enterprise, which he
wants to enter upon by starting this
new mechanized industry, sufficient
strength to counteract the evil eflects
which competition is imposing upon
them. Are there cnough indica‘ions
to show that our goods expected to
be turned out of this factory will be
in a position to compete with them
and in course of time we shall be able
to regain that position? It that is
possible, it is a good project; otherwise,
it is time for them to think over the
matter more before they enter upon
any experiment at all

These are my observations.

The Minister of Intermational Trade
(Shri Mamubhai Shah): Mr. Deputy-
Speaker, Sir, I am glad that so many
hon. Meambeys participated in the
discussion on this Bill. At the outset
I may clarify the doubts expressed by
the hon. Member, Shri Yashpal Singh,
that this is no departure from the line
of supporting cottage and village
industries because, as I gaid, in my
opening remarks, mecchanization is
meant in order to see that the cost of
production goes down and that we can
be able to produce a better quality
of goods which, In the long run,
should expand employment rather
than contract it.

It is not always good to live in the
Eighteenth Century or in the medie-
val age where bc¢ by braking stones
people could get employment. There-
fore it is very necessary that gradual
induction of modern technology to
fight the competition which is already
developing abroad is brought about
in this country. It is, therefore, to
the good that large sections of the
people in Kerala and in Mysore as
also in West Bengal, as we could see
from the statements of hon. Members
from thosc areas, have supported the
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idea of modernisation and mechani-
zation.

Shri  Vasudevan Nair yesterday
mentioned the decline in the export
of matting. I think, it he takes up:
the figures, over the years, since the
inception of the Coir Board,.
the exports and production have gone
up tremendously and it is the yarn
export which has slightly gone down.
The export of mats and mattings is
continuously rising though not at the
same satisfactory level as we desire
it to be. But the main  reason why
the yarn continues to be exported in
larger amount—Rs. 9 crores—and
about Rs. 4 crores worth of mats and
mattings, is the heavy duty, as he
himself pointed out yesterday, which
has been levied by the Western Euro-
pean countries against our coir mat-
tings. It is precisely this that we are
fighting in the United Nations Con-~
ference on Trade and Development
in Geneva, that ofher advanced indus-
trialised countries should give and
make room for the simpler techono-
logy of the less developed countries
and give up, in due course, by a phas-
ed programme the manufacture of
mats and mattings or jute goods or
simpler types of engineering goods or
chemical goods; and 1 do hope that
as a result of our persistent efforts
in the coming years, it should be pos-
sible for us to register at least this
impression on the advanced countries.
Here, 1T would like to take this oppor-
tunity of making an appeal to all the
advanced countries, particularly the
Western European countries and the
United States, to altogether remove
and abolish this 22 to 30 per cent
duty. It make; it impossible or the
Kerala or the Mysore producer to
compete in the mechanised sector
will finished goods such as mats and
mattings. As some hon, friend sug-
gested. why not ban the export of coir
yarn? That ic also there. We have
considered this matter several times.
The large amount of unemployment
that is likely to be caused and the
distress that we would have to face
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fur quite a number of months and
years 1n case the Western European
countries refuse to vield or reduce
the duty, will mean a positive loss of
employment without a corresponding
gain either in terms of foreign ex-
change or in alternative sources of
employment. For an industry which
empluys a million of people or more
at different stages, even a million and
a half, the risk to be taken is far
too much as compared to the imme-
diate gain. Evepn so, we are consis-
tently trying to see that more assis-
tance in the form of export promotion
assistance is being rendered to the
producers of coir mats and mattings
and very little is being given to the
producers of yarn.

My friend, Mr. Samanta, mentioned
about the licencing of retters. Now,
imagine thousands and thousands of
houses in this decentralised  sector
being under perpetual fear of an
inspector only because we want to col-
lect statistics; it will be hard on them
if every inspector or policeman goes
after the small cottages of the people
to see whether they hold a licence and
whether the premises are kept well
and all that. It is true that inspec-
tion helps and we have been intro-
ducing inspections on several com-
modities. But I shudder to bring too
many pieces of legislation which give
power to all these officials of the
States to interfere with the lives of
the poor people who are already dis-
tressed due to the low wages. Mr.
Sreckantap Nair, who is not here at
the moment, mentioned that the Mini-
mum Wages Act is not being enforced.
The recason i3 obvious that when so
many thousands and thousands and
millions of pcople are employed, it
is difficult for the enforcement ap-
paratus of the State to enforce all
these laws which can only be due to
the support of the basic economy. The
real solution is to support from the
foundation the ecconomic structure of
this industry so that the producers are
enabled to pav betier wages continu-
ously, I am, therefore, glad to say,
as regards the suggestions made by my
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hon. triend Shri Maniyangadan and.
Shri Vasudevan Nair that the duty
which we were contemplating to re--
duce or abolish, that we have al-
ready issued a notification today com-
pletely abolishing the cess of 98 nP.
per quintal on coir products. This is
with a view to give relief to this in-
dustry so that instead of financing
from the cess which the poor produ-
cers or the middle-men had to pay to
us, the State as the senior partner in
the weclfare of the people of this
country will bear from its own trea-
sury the development expenditure
through grants and loans as this Bill
secks to amend, that is, in future the
finances will flow from the Consoli-
dated Fund and other sources rather
than to tax this small and very poor
industry from this particular cess.
Therefore, we have today issued g
notification completely exempting this:

industry from this cess,
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Then, the question was -in
manner should be gradually go to
mechanised  sector. It is true that
there is a fear of temporary unem-
ployment. As far as I can see it, the
unit that we are starting is rather on
a modest scale and it is not likely
to replace a large number of workers.
When one-third of the sector is
mechaniscd, naturally there might be.
some displacement.

what:

It is my hope that this will be an
additional employment rather than
displacement. But if displacement
did come as a result of mechanisation,
I can assure the House and the Mem-
bers who have expressed their an-
xiely on this account that we shali
take every care of it. This assurance
is not either a hollow or an unfounded
one. We shall see to it that alterna-
tive employment is provided to everv
single person who is rather rendered
unemployed or less employed as a
result of this mechanisation. The
total number of people involved will
not be more than 1400 pcople if the
whole scheme of mechanisation of the
one-third sector takes place. With a
single unit, it will not be more than.
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50 or 60 or 100 people which is not a
number that cannot be absorbed in
the expanding economy of these areas.

My hon. friend, Shri Samanta, men-
tioned about research. 1 admit that
the research has not been a very
powerful factor in. this industry./ But
.as one can gee it, the scope of research
in terms of improvement ig so much
limited by sociological conditions in
thisfcountry/ We once tried and in-
troduced a modern method of retting
and de-husking. We found that hun-
dered people’'s work could be done by/
one machine and we ourselves
thought that it is better to carry on
with the traditional method | rather
than bring a new research.| It has
been so in seven, eight or nine resear-
ches which we carried out success-
fully. It is not so much the entire
faull/ of the research institutions. 1
can a:sure Shri Samanta that again
we will look into these two particular
-centres which he has mentioned/ and
‘we will see how we can make them
dynamic. DBut the limitations have
got to be appreciated by the House
because this/is an industry where we
have to be Vlery very wary and cons-
cious that what we do does not do
some basic damage|till we can re-
pair it by sceme alternative means.
We would rather prefer to go a little
more slowly and on surc linesias is
proposed in this Bill. Tt is, therefore.
that when he moved a Bill sometime
back we requested him to withdraw
it.| It was with a view to bringing a
comprehensive legislation. We do not
propose to bring another legislation
again to license the retters/ and
various other people and create more
problems for the small people and
emall producers.

Then the other question was, whe-
ther we ‘can fso arrange our sale of
varn that the foreign countries which
are today dependent on our yarn are
induced to buy more mattings; rather
than yarn. The matter is gimplle. But
1% is not s0 simple as ib looks. There
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are other countries which are produc-
ing:coir. As a matter of fact, ours is
the one country which makes the
maximum utlisation of coir fibre. Out
of the total/husk produced, we almost
utilise 37 per cent. Malaya and
Philippines utilise less than 12 per
cent und Ceylon utilises Jess than
6 ber cent. Therefore, over the years,
the utilisation of increasing quantity
of husk is being attempted success-
fully here. Now, if we do anything
which will upset this balance, it is
likely that those advanced countries
will buy the yarn from other alter-
native sources. So, we are ,' closely
examining it. To the extent jt is
possible, because of more circumspec-
tion at the governmental level or
social level, we can/ gradually induce
a certain amount of assistance from the
fridndly countries. I can assure the
Housc that we are for selling less yarn
and more finished products, like. mats
and mattings. Regarding the husk, I
think, there is some mistake in the
fieures quoted by Dr. Sarojini Mahi-
shi. We have totally banned the
husk cxport except a very few small
quantitics running into a  thousand
rupecs or so. Practically, wefare not
allowing uny husk to go. Those husks
also go as samples and not actually
for trade. Here in the field of fyarn,
it is better finished yarn which can
bring better price. This particular
amendment sought in the Bill is for
mechanisation, though momentarily/
confined in the first approach to the
weaving sector, and we do want to
sce that the finishing of the varn and
various;/other aspects of spinning are
alsn gradually brought under a more
modernised practice.

There was a suggestion from three
or four Members regarding|the need
for the diversification of this industry.
I am glad to say that over and above
the Madras factory of Bharat Motors‘
which has already gone into produc-
tion, a second factory in Cuttack, a
third factory in Delhi and 5 fourth
factory in Mysore arefabout to go
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into production in the next few weeks
to make the rubberised coir products,
and six morg applications, two from
Mysore/ onefIrom Bombay, two from
Calcutta and one from Kottayam are
under active consideration, because
basically this is an export industry,
and even though| otherwise we would
not have given a high priority for
import licensing, yet, because ot the
export potential which jt guarantees
for us,/ we are very much interested
in seeing that these four or five appli-
-cations for the impoert of the machi-
nery are licensed very soon.] So, over
the next year, we might even hope
that more than 12 or 14 {factories
which will dixersify coir production
will comefinto‘éxistence in our count-
.

This particular product will be more
used locally. Of course, we are try-
ing to export the products of the
Bharat Motors. It is like exporting
air, because the weight is so low and
the space it occupies is so much that
even with the best of the shipping
companies, we are not able to reduce
the freight to such  an  extent that
it can really be profitable. We find
aiso that with the plastics are coming
up, <such as polvethclene, foam
rubber and other things; the scope in
foreign countries for usc of the rub-
berised coir  products is  less than
othewise.

But I can assure the House that
as far as internal consumption is con-
cerned, we shall try our level best
to cee that the consumption of this
product Jocally, which is only 8 or 9
per cent now is increased, We are
trying to see whether we can expand
the indigenous utlisation base by ask-
ing the various Ministries of Govern-
ment.  the Defence  Ministry  and
the Supply Department and the
State  Governments ot promote
more internal consumption of these
products; we should also think of
opening more depots and show-
room:; already nine show-rooms
are working but more could be opened,
with the grants and loans available.
I¢ that is done we shall see to it that

(Amendment)
Bill

the internal marketing is increased,

because then it can be the bed-rock

or some solid foundation on which

this industry can advance.
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I hope that I have covered most
of the points made by the hon. Mem-
bers. I can assure them that we shall
look into the other points which
they have raised and see that proper
action is taken in the light of their
observations

With these words, I hope that the
House will approve of this measure,

Mr. Deputy-Speaker:
is:

The question

“That the Bill further to amend
the Coir Industry Act, 1953, be
taken into consideratton.”

The motion was adopted.

Mr. Dcputy-Spezker: We shall now
take up the clauses. There are no
amendments to clauses 2 to 7. So, I
shall put them together to vote.

The question is:

“That clauses 2 to 7 stand part
ot the Bill.”

The motion was adopted.

Cluuses 2 to 7 were added to the Bill.
Clause 1— (Short Title)
Amendment made:
Page 1. line 4,—
for ‘1963’ substituted ‘1964’

(Shri Manubhai Shah)

Mr  Deputy-Speaker: The question
is:

“That c¢lause 1, as amendced,

stand part of the Bill”.
The motion was adopted.

Clause 1, as amended, was added to
the Bill,
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[Mr. Deputy-Speaker)
Enacting Formula
Amendment made:
Page 1, line 1,—

for  ‘Fourteenth’
‘Fiftcenth’,

substitute

(Shri Manubhai Shah)
Mr, Deputy-Speaker: The question
is:

“That the Enacting Formula, as
amended, stand part of the Bill.”

The motion was adopted.

The Enacting Formula, as amended
was added to the Bill.

The Title was added to the Bill.
Shri Manubhai Shah: I beg to move:

“That the Bill, as amended, be
passed.”

Mr. Deputy-Speaker: The question
is:

“That the Bill, as amended, be
passed.” .

The motion was adopted.

1344 hrs,

TAXATION LAWS (CONTINUA-
TION AND VALIDATION OF

RECOVERY PROCEEDINGS)
BILL
The Minister of Finance (Shri T.
T. Krishnamachari): Mr. Decputy-

Speaker, Sir, I beg to move:

“That the Bill to provide for
the continuation and validation
of proceedings in relation to Gov-
ernment dues and for matters
connected thcrrewith/ be taken
into consideration,

The object of this Bill is to ensure
due continuity and effectiveness of

proccedings initiated for  collection
and [recovery of tax demands out-
standing against assessees, without
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prejudice to the legitimate rights of’
an assessee who genuinely disputes the
validity or/correctness of the quan-
tum of the demand created against.
hiin.  As explained in the Statement

of Objects and Rcasons, the Bill has
been necessitated by a recent judgn}ent"

of the Supreme Court according to-
which, where a tax demand created
on the basis of an/"aSsessment order
is varied by an appellate or revision-
ary authority, the original order
merges into the order of such autho-
rity, and all steps already taken for
the collection or recovery of the
demand with reference to the origi-
nal order become inoperative under
the law. On the principles enunciat-
ed in this judgment, it would become
necessary for the tax authorities
in all cases wherever the demand
based on the original order has
been reduced on appeal or revision, to
take proceedings ab initio for the:
collection and recovery of .the por-
tion of the demand which has been
sustained by the issue of a fresh

demand notice and allow time to the,

assessee afresh for payment of that
demand, even though the reduction
obtained by the assessee might be
insignificant and he might have had
ample time of several months or
cven years for the payment of that
demand. Following this principle to
its logical conclusion, fresh demand
notices may have to be issued even
where the original assessment order
has been confirmed, because in that
case also/it may be argued that when
the appellate or revisionary order is
made, the original order of assess-
ment merges into it and all action for
collection or recovery taken on its
basis ceases to be cffective under the
law.

I have mentioned previously in /this
House during the discussion on the
Demands for Grants relating to the
Finance Ministry that it is necessary
for us to/ strike a balance betwcen
the rights of the citizen and the
rights of the State in the matter of

taxation. The Income-tax Act con-
]
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‘tains adequate provision for safe-
.guarding the rights of the cilizen.
‘Thus, under one of the provisions in
.section 220 of /the Income-tax Act, 1961
(corresponding to section 45 of the
Indian Income-tax Act of 1922) it is
«wpen to an//assessee who does not
accept the assessment made by the
.Income-tax Officer and goes on appeal
to the Appellate Assistant Commis-
.sioner/ to make an application before
the income-tax officer for a stay of
the collection of the disputed amount
-of tax till jthe disposal of his appeal.
The income-tax officer is bound to
wonsider the application on merits and
10 stay recovery in jcases of bona fide
-dispute, The assessee can also
approach higher authorities in  the
matter. Further, where a demand
has been reduced on appeal, the
income-tax officer is required to ask
¢he tax rccovery officer to stay the
recovery of the balance of ‘the tax
demand even though the Dcpartment
might have gone in appeal to the
higher authorities against that appel-
late order.

An income¢tax officer is empowered
10 impose a penally on a defaulting
assessec if the undisputed tax is not
paid by him within the time allowed
in the notice of demand. Before
levying a penalty the income-tax
officer is required to give him a rea-
sonable opportunity of being heard.
This gives the assessee one more
opportunity for paying the tax before
the penalty is actually levied., The
order imposing the penalty is also
.appcalable.

These provisions are necessary for
safeguarding the legitimate rights of
the assessee. However, on the other
side. we come across a considerable
number of cases where assessees are
‘not willing to pay even the demand
created on provisional assessments,
which are based on the income
returned by assessees themselves.
There are numerous cases Wwhere
assessecs who have earned large
income have been defaulting in
‘the payment of tax demanded on
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the basis of assessment orders which
have been upheld in appeal. When
pressed for payment, many have suc-
ceeded in obtaining temporary injunc-
tions from the courts, on various
frivolous pleas, for the stay of the
action for recovery. The Department,
no doubt, succeeds in the majority of
such cases before the courts, but this
takes time, and dishonest assessees
have been found to utilise the
interval for realising or transferring
their property through benami trans-
actions or otherwise in order to evade
recovery. A very large amount of
arrcar tax demands is accounted for
by such assessees. And hon. Mem-
bers of this House have been constantly
pointing their finger at the large
amount of arrears that remain to be
recovercd. We  cannot, therefore,
afford to accept the proposition that
the entire amount of a a tax demand
created by the taxing authorities is
washed out the moment it has been
made the subject of an appellate or
revisionary order and a part of it is
reduced and that collection or reco-
very proceedings should be instituted
afresh for the demand which has been
upheld. If this position were accept-
ed, all that an assessee owing large
amount of taxes to the State would
need to do is to file an appeal against
his assessment. Then, all the pro-
ceedings already taken for the reco-
very of the tax would be completely
washed out, even though the bulk of
the tax demand has been sustained
on appeal, It is apparant that if this
position is accepted, the collection of
taxes lawfully due to Government
would be delayed considerably and
might even be put in jeopardy in
many cases. The practice of the
Department all along since the
Income-tax Act came into operation
has been to serve a fresh notice of
demand on an assessee only where
the amount of the original demand
was enhanced by an appellate or revi-
sionary order. A fresh notice of

demand in such cases is issued only
in respect of the additional amount
of tax due from the assessee. Where
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there is a reduction in the demand,
the practice has been to intimate the
asscssee as well as the tax recovery
officer of the reduction in the
demand, without issuing a fresh
demand notice sp that the recovery
of the taxes finally due from the
assessee may be proceeded with with-
out any interruption. This does not
prejudice the assessee because under
the law he is required to pay the
demand whi:h has been sustained on
appeal. The Bill sceks to make pro-
visions for the continuation and vali-
dation of this procedure in regard to
the collection or recovery of Gov-
ernment dues. Further, it seeks to
make a provision that where the order
reducing the tax demand becomes
final and any penalty already imposed
upon an assessee for the default in
payment of that tax exceeds the
demand as reduced, the excess amount
of the pcnalty shall not be recovered
and shall be refunded to the assessee
if it had already becn collected. This
will safeguard the intcrest of an
assessee who has not succeeded in his
appeal against the imposition of the
penalty or has not filed an appeal
against it.

I have indicated broadly the object
underlying this Bill and also its main
provisions. There can be no dispute
regarding the need for taking mea-
sures to ensure that the recovery of
the Government dues is not unduly

delayed or thwarted. TherefoFe, I am

seeking the support of hon. Members
for this Bill.

It may be asked Why not accept
the Supreme Court’s decision?’. Sir,
I have outlined the position. The
Supreme Court’s decision, as it now
gtands, is vitally concerned with a
matter of procedure. If the position
is not rectified, then, we do hot know
the number of assessments that will
be affected. It is not a question of
our going against a decision of the
Supreme Court in a matter of law
or in a matter of interpretation of
law, but mainly in regard to a
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matter of interpretation of proce-
dure in regard to which if ade-

quate steps are not taken to put right
the procedure by re-enacting the law,
then Government would suffer. The
operative portion of this Bill is really
clause 3. Hon, Members who read
this particular clause will find that
the position has becn stated very
clearly that there is nothing that is
being done here to take away any of
the |egitimate rights of the assessees;
but only to help to make recovery
casy without imposing the additional
work on the Department  of issuing
fresh demand notices in every case
where  such procedural changes as
contemplated by the Supreme Court
come in.  Maybe, the totality of such
transactions might run to §-7 lakhs
every year. The total number of
assessces now. T am glad to say, has
risen since last year and the latest
figures T have got give us about 6
lakhs of assessces, So, it may come ta
about 7-8 lakhs To issuc thcese
demands afresh would merecly delay
the collection of taxes it would also
impose a burden on us perhaps neces-
sitating the augmentation of the
staff at our disposal.

Mr. Deputy-Speaker: Maotion moved:

“That the Bill to provide for
the continuation and validation
of proceedings in relation to Gov-
ernment dues and matters con-
nected therewith, be taken into
consideration.”

Shri Heda (Nizamabad): Mr,
Deputy-Speaker, Sir, The ma‘n inten-
tion of this Bill has been explained
by the hon. Finance Minister and it
is to overcome/ possible objections
from the judiciary. It is time that we
ass»ssed the entire procedure of col-
lecting income tax and ather taxes.
In fact/ the experience that the hon.
Finance Minister is having at his
hand is such that it would not be
wrong if 1 y.uggest/that the country
expects from him a radical change
and a simpler procedurc ¢o that the
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tax is not evaded and it i§ properly
collected. It is nof for me to tell him
that there a great number of persous
who evade taxes. I am glad/that the
number of persons who are paying
taxes has increased tremendously.
He gave us the Jatest figure of 16.4
lakhs, This is/a big figure. At one
time it was only nine lakhs; about
7-8 years ago it was only five lakhs
The real figure,/would be much larger
but we are not able {o get them
into the orbit. I would repeat one
suggestion which was made /at onc
time by Mr. N. V. Gadgil whose views
are respected and whose approach to
things was remarkable. He has said
that; even those who may not need
to gay incometax should file returns.
If we make ii compulsory for a larger
number of personsite file returns, the
person’s own conscience will prick
him and he will find that it will be
easier for the income~tax{dcpartment
to find out what his real income Iis,
whether it is more fhan that men-
tioned in his return. It is just possi-
ble¢' that he may chow his real income.
It'ic difficult for the income-tax
department  to get at a new person
and 1ind}out his income and assess him
from that angle. ‘Take, for instance,
a person who sells a small article like
pan. There are Jpocople who sell it at
5 nP. and people who sell at one
rupee. T know persons who drive
their cars five miles/to reach a

shop where they pay ohe rupee or a ’

quarter morve and buy a pan and en-
joy it. I have known,’a small shop in
Kalbadevi in Bombay' where a gentle-

man sells only buttermilk and Peda.
If you look at the counter you will,

find coing and notes flying, them is
such a huge rush there. So, it is very
difficult to assess the income of simi-
lar/ persons because it varies from
person to person, situation to situation
and quality to quality. If the sug-
gestion of Mr. Gadgil were accepted,
we could create a category of people
say that all those whose income is,
say, more than 2500 or something like
that. They would file their returns
and then it would bo easier for the
income-tax department to find whe-
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ther the incomes are sizable or; not.

There is one other
There are a number of income-tax
officers who do not have a proper
channel for their promotions/ because
the number of persons who could be-
come Commissioners is so small that
most of themn have to retire as Assis-
tant Comxmssioncrsj They retire early
from the service dnd join the Jegal
profession of income-tax practitioners.
For a lay man like me, it is jalways
a surpris:: how is it that even the class
of people who pay income-tax prefers
a tribunal to the judiciary, takingla
decision. Whenever there are disputes
between the assessee and the income-
tax officer and the disputes should go
to the highest in the income-tax de-
partment—-they may be independent
or may not be independent—even the
assessees  agree to  their decisions.
Rarely theyv go 'to high courts. Hence
the recont expression of opinion by
men in high positions in the judiciary
thut the svstem of tribunals should;be
given up. the matter chould be pro-
cessed thoroughly and there should
be provision that they may be brought
up to courts. T think that is a very
healthy provision and if we adopt it,
it would be easicr for submission of
botter returns.

15012

development.

14.00 hrs.

The earlier instance I gave, indicates
that there is a good number of per-
sons, government officers; who were
in the income tax department, which
who have changed over to the income
tax profession. It shows that there
is something by which matters are
adjusted and thereby' real tax, what-
ever it is, is not collected. Some bar-
gain, some compromise is arrived at
and that is why a number of authori-
ties. foreignjand Indian, who investi-
gated the tax structure here—even:
Kaldor—have remarked that there is
far greater tax evasion—I am not talk-
ing|of tax avoidance—in India than
in any country similary placed, whe-
ther it is UK or US.A. The U,S,Aris
is quite notorious for evasion of tax,
but I think we have beaten them in
this regard. Therefore, we have to-
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find out a proper method by which
we can catch them.

A recent development in my home
town surprised me, rather intrigued
me. There people are taking to culti-
‘vation of grape vines. It is a new
fashion to have bigger and bigger
farms of grapes. No doubt} it is a
good industry; if one worked very
hard and was careful, he could earn
about Rs. 1000, Rs. 2000 or even/
Rs, 5000 per acre. But I suspect some
of them are taking to it so that they
‘can bring their black moncy and show
here the gains in agriculture. Since
agriculture is not taxed, they can
easily say that by having a farm of
5 or 10 acres, they have earned about
Rs. 25,000 or Rs. 1 lakh and thus they
can turn black money into white. This
is 4 very easy way they have found
out. I suspected this because a num-
‘ber of persons who came into  this
form Gf agriculture was such as had
nn experience or inclination towards
agriculture.  Some of them were, 1
belicve, from overseas who had only
hard cash and who had very good
experience of tradineg, may be export!
import.  Apart from that, I do not
think they have had/any type of ex-
perience.

So we find that a number of devices
are used to evade income tax. There-
fore, it is time the!Finance Minister
applied his mind and came out with a
full svstem. Earlier I had paid him
a tribute for devising a system of/tax
structure in a unique way. I have no
doubt that in the course of five or ten
Yyears, may be 25 yearsy the salient
features of this tax structure would
be adopted even by countries like UK
and US.A. Therefore, I dojhope that
while he holds his office, he applies his
mind to it and comes forward with
another measure more comprehensive
by whic’q he would make tax evasion
.an impossibility.

Dr. M. S. Aney: Foolproof,
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So far /as this Bill is concerned, the
object is very limit ed. I think the ob-
jeet is very good. It is to overcome
an pmmediate difficulty of procedural
delays and avoid unnecessary expendi-
ture and time. Therefore, 1 give my
full support to it.

Shri A. N. Vidyalamkar (Hoshiar-
pur): As my hon, friend preceding me
has said, the purpose of this Bill is
very limited, and generally we all
support it. 'I‘-hcjonly thing 1 want to
say is that in the administration of
faxation laws, one principle should be
adopted. 1t shouid be adopted gener-
2lly in the administration, but speci-
ally in this case one principle must
be adopted, that after all, the govern-
ment officials have to servg the people
and they have to make it more conven-
icnt for the pcople to foliow the law.
Here the purpose of the Bill /is that
no ncw nofice should be issucd.  So
far as the law is concerned, T want to
protect  the  Government. Because
no/fresh notice is issued, therefore,
the whole recovery proccedings should
not be stopped and should not be
jeopardised. 1 agree with that. But;
so far as the administration is con-
cerned, I would say that most people
generaily do not know about the
procedure. That is the/case with even
educated people scmetimes. They
do not understand the complexity of
the law and,feel the difficulty. [ know
many MPS find it difficult, they do
not know how to proceed, so far as
procedure is concerned. ‘Theretore,
it is very necessary that irf the rules
it should be provided that the assessees
should be given some notice or some
idea as to the total amount they have
to pav. Here if the amount is reduced,
the Government has no obligation. Our
tendency is to arm officials with all
the})owers and then we try to reduce
the’obligations. Just as so far as the
law is concerned, I do not want to
create difficulty for Government in
the matter of recovery of the amount
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by placing more obligations on Gov-
ernment if the notice is not issued—
-otherwise it becomes absolutely impos-
sible to effect recovery—in the same
‘way in the mater of prpceedure and
rules, you may /provide}in the rules
that notice sho(lld be issued and the
assessee should know what is the
amount he has to pay. He shouldfbe
reminded in some form or other
about it. In these matters, the admi-
nistration should take up a helpful
attitude. I know that n many cases
dues are not paid not because the
assessees do not want to pay but be-
cause they do not know how |to pay
it. ‘

In my own case, I can say that last
year I sent my rcturns. Till now I
have not/ received any  assessment
notice. I sent letter after letter.
Still I have had no reply from the I1TO.
If I can/ experience this difficulty,
there will be many others who will
experience the same difficulty. Then
sometimes notices come all at once
for one,/two or three years. The poor
people ‘and middle class people can-
not pay all at once as demanded in
this manner.

Therefore, they /should put their
own house in order. That is very
necesary. There is a lot of confusion
in the recovery department. There-
fore, while: supporting the Bill, I
would request the Finance Minister
to make rules in such a manner that
assessees are given all kinds of/hclp
so that those who really want to pay
are enabled to pay.
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Shri T. T. Krishnamachari: Hon.
Member Shri Heda who spoke did not
speak on the subject of the Bill. He
spoke about certain difficulties felt by
assessees, and also on the need for
ensuring proper collection by issuing
notices to people even though they
do not normally fall within the cate-
gory which has to be taxed. I am
grateful to him for his suggestion.

My hon. friend Shri Vidyalankar 1
do not think quite caught the import
of the second part of clause 3 of this
measure. This measure only says that
where on appeal the decisicn is in
favour of a reduction of the amount
due, no fresh notice need be issued. I¢
there is enhancement, sub-clause (1)
(a) of clause 8 provides for it, and
fresh notice has to be issued. As it
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is, even if there is a reduction or any
variation in the terms of the assess-
ment to the benefit of the assessee,
this sort of thing has to happen. That
is why, as I have mentioned, once an
appeal is filed, even a frivolous ap-
peal, that means the whole thing is
stopped. It is not loaded against the
assessee at all. Where the decision
has gone against him and the amount
is enhanced, then, of course, a fresh
notice is given.

We have also made provision o say
that notice should be given in regard
to the difference of the amount due.
Essentially it is a procedural matter.
It is not a matter in which you put
the assessee in any position of jeo-
pardy. Nor is a law being enacted
which is against him. The procedures
are changed because there are pro-
cedural issues.

The Supreme Court’s decision has
unfortunately gone in favour of an
assessee who has shown continuous
intransigence. To this gentleman,
Seghu Buchiah Setty the income-tax
officer gave notice under section 22(2)
of the old Act on 5th March, 1954.
The return was due on 9th April. For
nearly one year the assessee did not
file a return. The income-tax officer
issued a notice under section 22(4)
calling for books on 18th March, 1955.
The assessee did not turn up. An ex-
parte assessment was made on 23rd
March of that year. The demand
notice was served on the assessee im-
mediately thereafter. The assessee
did not file any application under sec-
tion 45 asking for permission to with-
hold payment till the Appellant Assis-
tant Commissioner disposed of the
appeal. He merely ignored the in-
come-tax officer’s notice of demand.
The income-tax officer waited for six
months and issued a recnvery certi-
ficate only in September, 1955.

It is a case of this nature in which
a procedural defect has been noted,
and the decision in favour of the as-
sessee in this matter opens the flood-
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gates in regard to collections, and
puts an enormous amount of labour
and difficulty and duplicatlion of pro-
cedures on the department. From the
subject matter of this particular deci-
sion, one can say on merits that he is
a recalcitrant person.

So, we are only dealing, as I said,
with procedures, rather than the law,
and I hope my explanation is satisfac-
tory to the hon. Member from fPunjab.

I have nothing much more to say
in regard to this Bill.

Y WER aw qaan o fed §
ENI AT T, THET FArT TEY ;AT

AT {AY (o qo o W) ¢
g
Mr. Deputy-Speaker: The question

Is:

“That the Bill to provide for
the continuation and validation of
proceedings in relation to Gov-
ernment dues and matters con-
nected therewith, be taken into
consideration.”

The motion was adopted.

Mr. Deputy-Speaker: There are no
amendments to the Bill.
The question is:
“Clauses 2 to 7 stand part of
the Bill.”

The motion was adopted.
Clauses 2 to 7 were added to the Bill.
) Mr. Deputy-Speaker: The question
is:

“Clause 1, the Enacting Formula

and the Title stand part of the
Bill.”

The motion was adopted.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

East Punjab 13920
Ayurvedic and Unani
Practitioners’ (Delhi

Amendment) Bill

Shri T. T. Krishnamachari: I beg to
move:

“That the Bill be passed.”

Mr. Deputy-Speaker: The question
is:
“That the Bill be passed.”

The motion was adopted.

EAST PUNJAB AYURVEDIC AND
UNANI PRACTITIONERS’ (DELHI
AMENDMENT) BILL.

The Deputy Minister in the Minis-
try of Health (Dr. D. S. Raju): I beg

to move:*

“That the Bill further to amend
the East Punjab Ayurvedic and
Unani Practitioners’ Act, 1949, as
in force in the Union territory of
Delhi, be taken into considera-
tion.”

The East Punjab Ayurvedic and
Unani Practitioners’ Act of 1949 as
extended to Delhi provides for  the
constitution of a statutory body called
the Board of Ayurvedic and Unani
Systems of Medicine, Delhi, for pur-
poses of carrying out the provisions
of thig Act, which includes, inter alia,
registration of practitioners of Ayur-
vedic and Unani systems of medicine
and ,the conduct of examinations in
thesd systems. For these purposes
the Board is empowered to make re-
gulations under section 30(1) of the
Act, which includes conduct of exa-
minations. So, this Board has got a
dual function of conducting examina-
tions in Ayurveda and Unani as well
as registering these qualified practi-
tioners. These functions have been
in cxistence for some years now since
the Act came into force, but experi-
ence has shown that there is some
difficulty in working out these pro-
grammes, and we found that this
arrangement was not very satisfactory.
Subsequently  some developments

*Moved with the recommendations

of the President.
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have taken place in Delhi in Novem-
ber, and December, 1963 regarding the
Tibbia College students. There have
been some complaints for the last few
months that they were not happy and
they were putting forth certain de-
mands. Briefly, those demands were
that they wanted their college to be
affiliated to  the Delhi University.
They also said that the diploma or
degree given by this Board was not
recognised and they were not allow-
ed to practise in other States of India.
They zalso said that certain night
classes were being held and they
wanted a Principal who was conver-
sant with Ayurvedic and Unani systems
of medicine as well in addition to the
modern system of medicine. They
were complaining that their equipment
and the college and hospital buildings
were not adequate for the teaching
and practice of ayurveda and unani.

Unfortunately in December they
went on strike and some skirmish took
place between the police and the stu-
dents. Subsequently some were ad-
mitted into the hospital. It was an
unfortunate incident and subsequently
a few students wznt on hunger strike
and their condition became bad. After
that somc of us—myself, the Mayor
of Delhi and others—met the repre-
sentatives of students and persuaded
them to give up their hunger-strike.
They listened to our advice and gave
up the hunger-strike. We promised
to look into their demands and said
that we would comply with all rea-
sonable demands. Subsequently a
few discussions took place. In the
presence of the Home Minister, Mr.
Nanda, the Mayor of Delhi, the Chief
Commissioner and the Health Minis-
ter, a conference was held and all
these questions were discussed. Ulti-
mately it was decided that a separate
examining body should be constituted
by amending the East Punjab Ayurve-
dic and Unani Practitioners Act of
1949. So, this dual function was sepa-
rated. The Board of Ayurvedic and
Unani svstems of Medicine will now
be left with only the registration func-
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tion. This new examining body under
the direct control of the Chief Com-
missioner will now conduct examina-
tions after appointing a panel “of
examiners. It will prescribe courses
and standards for the new entrants.
This will be a separate statutory body
called the Examining Body, which will
consist of 7 members—one from the
Ministry of Hecalth, one from the
Chief Commissioner’s side, i.e. from
the Delhi Administration and 5 reput-
ed ayurvedic and unani practitioners.
That is the main purpose of this
amending Bill. The examinations
normally held in January had to be
postponed in view of the disturbances
and strike. They are now to be held
in May. About 393 students have ap-
plied- to appear for this cxamination
in May, out of which 222 will be for
the preliminary examination.

Regarding their demand for affilia-
tion with Delhi University, Delhi Uni-
versity is an autonomous body and
we could not persuade them to give
recognition to this college. About the
other demand, they have communicat-
ed with the other States and almost
all States except Maharashtra  have
accepted to give reciprocal recognition
to the Tibbia College students. So,
to a large extent, we have been able
to satisfy the demands of the students.
They are now happy studying for their
examination in May. This is the back-
ground and it is for these reasons
that we have come forward with this
amending Bill.

There is not much of filnancial com-
mitment. Perhaps an amount of about
Rs. 20,000 in excess would be :ieces-
sary for the functioning of this exa-
mining body.

If hon. Members raise any points
during the debate, I would answer
them at the end. With these words,
I move that the Bill be taken into
consideration.

Mr. Deputy-Speaker: Motion moved:

“That the Bill further to amend
the East Punjab Ayurvedic and
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Unani Practitioners Act, 1949
as in force in the Union territory
of Delhi be taken into considera-
tion.”

Shri S. M. Banerjee (Kanpur): Sir,
I rise to support this Bill. 'This Bill
will enable proper registration and
functioning of those who are practis-
ing Ayurvedic and Unani systems of
medicine. In the Statement of Objects
and Reasons, it is stated:

“The Board of Ayurvedic and
Unani Systems of Medicine, Delhi,
created under the East Punjab
Ayurvedic and Unani Practitioners
Act, 1949 as in force in the Union
territory of Delhi has been in
existence since the year 1950 and
is charged with dual functions of
registering vaids and hakims and
holding qualifying and preparatory
examinations. Experience over all
these years has shown that this
arrangement is not satisfactory”.

‘This Bill is supposed to change the
complexion of these dual functions. It
is therefore proposed to entrust the
function of holding the examinations
and prescribing courses of study to a
separate examining body, leaving the
Board with the task of registering the
existing practitioners.

We are faced with one difficulty. A
form has been prescribed for registra-
tion and ayurvedic practitioners come
to the MLAs and MPs for a certificate
that they have done practice, whether
at home or in a particular dispensary,
for 5 years. I can give a character
certificate, but it is difficult for me to
certify that such and such person,
whom I know very little about, has
worked as a Vaid and has been work-
ing as a Vaid for the last five years.

st Wiw o @ (Frer)
QUYEmeT HEIAA, BISH H AT AH g |
Mr. Deputy-Speaker: The bell is

being rung. Now there is quorum.
He may continue.
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Shri S. M. Banerjee: I would request
the Minister to tell us whether this
system exists in U.P. only or in any
other State that there should be a
certificate in a prescribed form from
an M.P. or MLA. I have experienced
this difficulty in Kanpur and I am
sure other Members of Parliament are
also experiencing in U.P. the same
difficulty to give such a certificate or
a blank cheque to the man ccnerned.

Then, my next point is that while
welcoming this Bill I want to high-
light certain points or certain difficul-
ties of these institutions, whether of
the ayurvedic or unani system. There
are very good institutions even in
Delhi, especially relating to unani
medicine. I would like to mention in
this connection the Hamdard Dawa-
khana. The Hamdard Dawakhana is
having all sorts of medicines and a
perfect system and a research insti-
tution. And they wanted a piece of
land from Government somewhere
near Tughlakabad. I would like to
know from Government whether that
land has been given to them and, if
not, the reason for this abnormal de-
lay. The Hamdard Dawakhana is
doing a great service to the country
and they have kept those great tradi-
tions of Hakim Ajmal Khan alive in
the country. They have a perfect
system of research and examination,
whether it is pathological, radiological,
etc. In everything they have got a
perfect system.

In the same way there are good
ayurvedic institutions also in the
country. For instance, I would men-
tion the Dacca Shakti Oushadalaya
and the Sadana Oushadalaya which
are bringing out new medicines. It
{s not the old medicines which were
known and for which they were very
famous, but new medicines. But they
have certain difficulties.

Mr. Deputy-Speaker: The hon.
Member may continue his speech on
Monday. We have to take up none
official business now.
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PRI e ag LM in Income
14.30 hrs, Mr. Deputy-Speaker: Let him finish

his speech. The hon. Member may
take two or three minutes and finish
his speech.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

FORTY-THIRD REPORT

Shri Hem Raj (Kangra): I beg to
move:

‘“That this House agrees with
the Forty-third Report of the
Committee on Private Members'
Bills and Resolutions presented to
the House on the 29th April, 1964."

Mr. Deputy-Speaker: The question
is. . ..

Shri D. N. Tiwary (Gopalganj): I
. equest that the time allotted for Shri

Yadava’s Resolution may be extended
by one hour.

Mr. Deputy-Speaker: That is not in

the report. We are adopting the
report now. We shall take that up
later.

The question is:

“That this House agrees with
the Forty-third Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 29th April,
lm"

The motion was adopted.

RESOLUTION RE: DISPARITY IN
INCOME—contd.

Mr. Deputy-Speaker: The House
will now proceed with the further dis-
cussion of the Resolution on Disparity
in Income moved by Shri Bhishma
Prasad Yadava on the 22nd April,
1964. Shri Yadava has already taken
22 minutes.

Shri S. M. Banerjee (Kanpur): Sir,
the time should be extended for it.
1t is a very important resolution.

ot QYiex W (FEEAY) - zEE W)
T g oy adifE agd @ e
gy § 1

ot o Wo uaw (Fwfaar)
ey w31%T, ¥ fadt a3 Fg /T av
f& gmk qw ¥ wifaw fagwar feaay
WREARFI@ATTER
s feamar 47 |

uq & g @1 ond food %
Y 39 e #Y ¥R 9 fearar argar
g 3N & wa ara Y sfas faafa &
T # wwfoa g€ 1 9w § aw AR
9T FATAT T g R et a6y feafa few
TE AT &1 99 A wgr o 3 oma
qTAT 9T FH FA 30 U & | AW F
TRt F © FI'T Yo AT@ AT WA §,
9 TF R grad fawrer sy av
qfF of 1T Yoo 7Y FT HIET F
FT WAT § 1 g A4Y TIY FET AT GHAY
f ag ar = fafew arawme & &
BT T W T & | 99 PN Ay
Ty & fF F9q oF @rd § oAy @q
LeRL-%R &1 AT F WA qNAT A
23 AYT 3R @ T Fi ferar g
3g fuad & 7z ot gawrw T § fa
WFRTAY, WA 3o A F 7 A &
c afg v ggerdr afafaai @ faar
AT & AR uY e Wfa o wgreEy ¥
FH 2T 9T form o § 1 3EY aE
g¥e g 2 & gardr agwrdr afafaat
fradt @ g1 vET &

gH A AMQT1 QS qWT g €ATT
w@r & f@ wa &1 ge W g &t
st fadta WEAET [ ) K AR @)
Farar =gt § fF gw o wig et @
wifqs @earT & s 5y gu ¥ ag
T 7Y gf & wWife e 4T ¥
ag Tee Y otrar § f et @y ey
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fradt warw &

gaT Mww A1 Feqid wrE & ow
ford 37 a1 fegrd arfia &1 afas
feafs & ar & A gad wramfaw
I F7 9@ | 7 9 7 B A
ST Fw3t § far gardy snfas saear
FaT § | TY gar 9T § fF @R
W ¥ fradr waraw fawwar § 1 @
= feqigt & miw snfyx g smar &

TAAT K FT F AT TG A
qHA QAT g

Mr. Deputy-Speaker: Resolution

moved:

“This House is of opinion that
Government should appoint a
Committee of Members of Parlia-
ment and economic experis to re-
view the progress made towards
the reduction of disparity between
the lowest and highest income to
the order of 1:30 over the next
two or three Plan periods.”

There are some amendments.

Shri Yashpal Singh (Kairana): 1 beg

to move:

That for the original resolution, the

following be substituted, namely:—

“This House is of opinion that
Government should appoint a
Committee of Members of Parlia-
ment and economic experts to
suggest ways and means for
taking concrete measures during
the Fourth Five Year Plan to re-
duce the great disparity prevall-
ing between the lowest and the
highest income.” (1).

Shri D, S. Patil (Yeotmal): I beg

to move:

That in the resolution,—

after “economic experts” insert—

“not exceeding ten”. (2).

Income

Mr. Deputy-Speaker: Shri H. C. Soy
—not here. One and a half hours is
the time allotted. One hour and eight
minutes are left.

Shri S. M. Banerjee: Sir, kindly ex-
tend the time for this by at least half
an hour.

Some Hon. Members: By one hour.

Mr. Deputy-Speaker: All right. The
time for this Resolution is extendea
by one hour.

Shri Sarjoo Pandey.

ot &I TR (W) ; IITETH
wERT, § T S FFET ¥ '
FTE | & F) g T AW & e
gaTX W ¥ gmAR F efed F9
FN FooaT & | AfEw g WY E R
TF a7 a1 2W F AqET qgar A §
AT gEd TTF A Fgdt St R
qIAAE € X AN WO § 6EIe-
Nfgg 772 71 fogd &7 5w far Wi
frad &% 1 fae #1 fork farar 1 &
IAF FiFT F STA H AGY TIAT ATEAT |
FfFr s wT w9 W F Wi
feafs ®1 3G a1 W9 &7 qar FonT fF
T H T F d9 TF WA
gt &) UF aO% ARAT HETEl 93
frafg #3 @ § | % " aEEl A
T9 ¥e ¥ aamar & odff gae sRw i
TOT AAT TEE @@ § WX gE
GEC)

% WIAAT T 5T TGN |

ot wew medy ;s AW g
A T FEET §GT &, AT I F /W
Ty § 1 &1 UF aE A1 A A
Qi & R gAY a9 @ny § )
T FW SFL AV faqwan Jw F F1AR
T T GG FT FOAAT HY AT
g &l § 1
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[ s arda)

o B AT gl 7 g fE
T M 76 " | qfwT F wg
@A AT § fr FEA @ @
g, A6 et & G0 g1 A’ g
AT QIR RE gweaa &
TF AT AN T AT IgS7 AT & W
QA AR QY 7 § Foast g, 9=
g1 wife A frey AR faad aeat
® 939 FT glaar s TG §

AT TLFTL qET ALY AT AT @
W Fgdt § fF gw ¥ aga 7o frar @
W 37 FWT &7 Foq 6 o7 W )
wfew, SaT & 3 qgd W € e wEr €
7 O’ & o g 7@ gid
ST AT FT FAT F1 3G AN S AT
g f g Feaet 3§ o forar gam €
afer W= FT9 F wiwei ¥ gw 3@
ar T St gram & fr fevgeam # aga
st g€ € | axaTd faand o sfma
g § ITH AT wiwS WHFT I E 9
@I WO T fa@rs &Y § | qTmEe
ERIET a7 ¢ fF IW &7 9941 #7 g
T gUT § | o1 gdf IO Ry F
MERIAAAAAGTF § 1 97 A
wqrar @ fF iR, afear sofe &
T T FTH FTH 0T TTGL FT HAGE
%o a1 dar fq fam wf worge § wrafs
WU § OF §F HOEE F1 WHGAT QF
¥ 9 WA gfafcq ¥ g sfas
qEATAT &7 @ré gAR d-P agdr &Y
a1 Y € 71 g9 #Y a7 § foag
&0 & 5w FAET qnE e

wra g1 g § g ot qwgm £ ag
FHET FF &7 qra #1 Q17 #0098 G
gara W faeny faww fF 9 99 9t
w1 et 9 o1 AR §I1E FFT A
waq3 fRar o @IfF § 9w 97 &%
¥ifE G AW H qoo ¥ ¥ ¢& WA
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QY § faaar i gurT sraex g A8
g\ g a1 gmy gfaum § foar g 5
BT UF WIRAT FT FT T4 § qUqaL
&, X Tt &1 T gifee w1 #
T wigwT § | gy ¥ faar dr &
& A AT wgem o aE & fray st
afed 1 FqC gE @ adl @
st wfes fi9 w0 T {5 s
W ¥ fradr waTT ql& HR wfaw
sEwTAaT faeama @ 7 g enfudT JiK
9 uF A feafq Ierw f9 gq & )
gafg & =mear § fF amdm aw
T WEqTT %1 39 aX § afqg 7 7 q
T T FI A | g ATHT WY
T AT T AT 2, W &Y TR FG
a0 7 3§ e g gm AT &1 T
F € fF gmit 3w &) wEwr agd
WAAE 2 | 3 WRG & A F X
T 1 @WEA Far § W IR
FT g2 fr seaw wgRd Y At
AT | GOFTCLH &1 A AR ZH IO
1§ &1 "vaTee Q fF 9 59 qwne
FGT | Wl aF Qi F7aq 97§09 §
g EfE @ aES KiwFaT
F F1f geW@ A ¥ g WRHAT
T o &1 aram g fF g
aw ¥ wfgs faqwar wmaw € 1 &
q% ¢ 9T ardi F U g UL
@AY gt arfr agd § & a7 9T Wi
ol @@ T AT AT | F9 & q1F &
T 71 e ot fr oy faw gaEar =
ST g IWF AT T saEedr FAY
griY fF 9g% ag A1 s o & q¢
T AW | TH TG T oqaedT FIH ¥ &
M O gwadt  §wie & AT
g R ¥ S aAmEs w1
¥ guISETEl  guIS F1 eqIOAl [W
# g QY g 1 w9 e § A veqr
qF: W4T FXAT § WIT AW AT §
f& @WFT ¥ FT ST FHT b
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=Y o firo wmifew : SaTEwer wE=w,
AR e =7 ooy y@g aeT F wE A
ST & T F AT gFe7 qw fan
§9a F fead & 9 wraarg A AR
19 EY IF AFT F1 T & g0ET FLT
g1

TEATEF WEIRT 7 qF T=8 qAF
¥ oAt T FeT QT & W gfafa &
frgfaa #1 mavaFar ang € |

gt afmam ¥ fadow fagmat
H 3 Aifat a1 g awmEw faar € )
qdrT iy AT & mAT q F
wig ¥ faqwad, &1 oF dwe7 fgmr
g 1 EF T RW A gy AwIerang
1R FY AfTT &7 § Afw Iw A qeofw
FT FEIHT R AT &7 faqmar agdr
& o1 @Y & | afau F fadwE avdi §
ag Tee g A § ff e mfas
wfe a1 S+ 30 I § fag F 9
FE T W I4T SfeeHior F gW
oY FY fawwar T FT, FEA AR
S QAT AT TF AET qA04T G |

FAYN ST HEW A ag fq=x
s foan € % & 39 & /18, =gy
Iaga afdfy stgaa wifarfE s
AT Yo A FAT Wfed 1 7R AR
X S(q fFar war ag wEw www
Wi &1 A §9 qraam & waty
¥y i o =gy |fgw S
7 feen€ @g o3ar € fr wafa fawda
fawm & g 1 g wwufa W< miys afew
O 413 d7 F gl § gredr g g
g | mpaafaw afafe ¥ wwoa@ &Y
gfez &t § f&F g FIorIst & aTEvE
sfas wfad 1 Fwrar ag @1 8 |
3 H W F [EACT q9T @T GEA ®
W T WA F qAT A Al
gfufg &Y R4 & sqar 70 g fF QA

VAISAKHA 11, 1886 (SAKA)

Disparity in
Income
AT FIAAHT AT G4 A 07 wfus
FL R A1 A F NI T A qga
wieF w1 WEL AT F N9 Fxg g
R Ifa i qmad & g
UF AgAqW AT A€ & (% A ¥ faqor
¥ Fga wEwar § AR 41 ¥ St
& gq # wfas awr qFfaagr € €
0 T g A FEY & fr d%7 A
frsft &3 &1 Tt & forerr € 9@ a1 e
F1 A & | BB Tl foTa
fe dfrewr qiv a/g & 7 & 97 A
T &1 AT TG F qa e § 1
I Ag o 77 § 6 sy qgy gty
formaa # wid s § Ak o
gA & gra ¥ wfaw war oFEfaa
D€ E 1 A qeU-KE HRW F y
sfowa A F g § 2w &1 g Wy
733 Sfq9T a1 97 fF g7 § ¥ oy
SE & 9 sfiwd St F g # g
FY 99 Sfawa o@ € ) @ F fawd
T & e & & jY Afaw saf
T UET I F Fad 9o SfawT
forerat a7 | &% AT F fzeq § o gy
AT T fY 9 AR X (.3 ¥
T I 4. ghowa @ Y § | qF 7@
A FT AT AT E IE qOF ¥ N
FRE ARG I o w7 ot § ag
TR T § | 2 AfwF FTOET
AIEL, M /GG, IFOT AIGR AR
TEEL & WEATT F WA LY & agr
g dfeT J|grt Aogdd w1 mAT F €
qfg sdta T T 1 I[T wr

fad & Fgr § —

“A notable exception is agricul-
tural labourers, who do not seem
to have shared in the increase in
income.”

TCE AT A 369 & AT § g o
a1 gt AT W A A F ey
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[%ﬂ'iofﬂ'oﬂfm]

oI 7T T ®7 § a1 FEfEl & 993
F e ¥, wfg & foaniw § aga
qEAAST § | TO AW F g9 H aga
w avaf fza gl 1 a<iw faafa
IATF § W I T AT A0y |
TwAN T E AWM F Yo AW T e
MEIHIE 1M F waes qdar &
R IGHT TF qIA AT A E |

JuETE WERA, 1 9859-%%
F qre F AT F A & AT afe
A ELTE 1 T F AT F qo
sfowa &1 wfes oA § TR
fo I ITF FULF 9o gique
) Arfgs WTHSHAT & ®OA to A 4
Y | 39 F FR A g &7 wfas
ST 99 TIY wo AY G¥ 47 =gy
T FT 93 TTY HI Y N Y 97
qq{ oY FT wifaw wrag4T 9o TOY
I AX 97 1 1 GBS FY wifew
HTHEAT 39 T Yo AY 9 97 3 H
qT & So WiAwA sgiA Iy F%
I FY WTHSAT qfT safad s wEr |
g @ fave wre aran 9fT sofe € =92
%o AT ¥ wifes FHTay § T Qi
"ot & afEr #1313 399 frad §
AT FT AT &7 ¥Y FAT & 1 q7 77
o8 ¥ e @i sy feafa § qiw
as7 & afnz 7 afq, w®f, 7<% frw
FI® 9% 9 Fw faemc § Qam

qT gy | g9 FT 9d ag g fF .

9% x 30 =Y¥s50 qim "fﬁm& EE!
&7 g€ I OF 92 AT ARG © T
Wy oA § |

™ ¥ garEr & I G F a9
T OF "X I X g 1 wiae
T e qi afufg @ e § @&
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9t g1 T FHE J qOA qene FY T-
9 % 7 T d—

“So far as agricultural labour
and weaker section was concerned
their condition had worsened.
The daily wage rate of casual male
labour had gone down from i09 nP
in 1850-51 to 95 nP. in 1956-57.

Agricultural labour households
in debt increased from 45 to 64
per cent. The employment posi-
tion had also not been satisfac-
tory.”

g foe foag @5 @F
& & o & o A Y wEwT ool
R W wE & fagaar &
FT WYrag T4T TF T GTHA HQqT |
9 ¥ g o g fF owrm uamw
3,000 FUT Y F 59 § a9 T & |
O 9gY FFT wERd 7 Tawr § fE
9889-8% # 933 AT WA T
FAT WIHF ATHT 9T FQT & | TR
TR F OF g AT F W wY AT
W 9 w9 ¥ Y Sfwwd woww-
Tt

gl 378 a§l N A ¥ A
# gmy waEt A oenfaw feafq &
T # s A ww @, fom o
g dgd N fFm S oaw oSy
fram &t A g &, ag T A
7% o JohTC TEaT & | Ty | ey
¥fw T g 9 §F w7 fay
T gl fraar & 1 O & Ol Foa@w
# 9 gFEET G FT AT AEGAT
fF ok W ¥ Fg vanrdEl O
Q¥ S FT CEfET g T
gk dfaww ¥ faes fagent &
w Fg o g fF gwrd amwtesw
ok wifas T o @), faw o
g7 WX INORA F gV 299 FH
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Fr e & gl A fra A< ww-
qE TATT AW g W quT-faQey
Fat Tar gt # faamn gara sW
g | R agwm wgfadl & AOs-
am A & T gardy i F @
&1 W & A N gAY §, & aA-Fa< aw
AT

wfe? ¥ & ag #g 5w §
TR dfaum W) g qrfeamiie &
7 FvaR § | iy & swa
§ F T dag-wewl Ak e
famsi &1 oF o afafa frae
), fow * deur q|@ & wfww a @
R ag wfafa g T ar diw st
¥ Iewram AR freqaw s Y faawar
®Y q @ 3o qF FH FY ¥ a ¥ feAly

®T gafawEa #iX |

ot qmare fag ST wEXR,
W FH GEI F F FT 9T, a%
oF wriae fad & T ¥ @ ge
FgmA AT R )RR X A ¥ qu
qr ogey qg ara gy fFogar
qer § v, @ AR AT faeg
fre st | AR oS W 9w #
W A o feafe At i 4 fF
TT FT FE @ WA GG FT
qF 997 TG} | AT Fw A
TR, oA AL TS, { FL Y, WA
B § g 7 ¢ 5 g mdr
T F oy @y § 1w T wg gl
QFg—ag JAqqT A A A
AT ?

W R g el of
ST ¥ I FIAY, T TE AT
wragt sft vt J o F fag ™
FLT M s Hradr Wy oA
WX gaEAmEyA @A w@ar, ar fal
g 1 A Y el @ AwoAw

VAISAKHA 11, 1886 (SAKA)

Disparity in
Income

T AT | A 9T A % § @
e fagr mar 5 ome o o)
# wdt & qtaw § @@ 30 smafAad
N I frell, o & 0w & Fef
o qifer as aE an, o &% 9@
a5 ¥ fag Ioom aF & 91 1 2w
0 AT F9 IF qQqRG FL aHAv
g ? a9y o ¥ f waTeg & @A}
¥ o7 FT GEIE W FI@T, qg G
& T ¥ g9 WY "/ A AT A
wT A Qi TOX 7T A FH) F ¥
fergemar
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TEE & T FT J2 A war
MEGR il e T o )
W &FAT § | WEpd ¥ 0F q@gq &«
T & 77 & -

Tifed: sl T eE
fomfead: Freucat 7

Y FHTT [T WL T §, A SR
g, 99 &1 ¥T wfaar & T I gFar
g, 99 T oy Q@ gAT #X 97
=FI ] FX GG AL Ay oqv
HAT & | 98T 5H ad Y ¢ fF
TR T Y A wfeataa feqr
S0 |

g St faarey, gara S S,
qErg FY =ifedt o Fsar g, 99
FT &R T W 9X AT ST
g Y faoelt & 9@ & A Joav ,
TH FT FX I A ALAT TTEA1g
& o & 1 YR IR W AR SR
Y FT &1 AT, o feedfedt §, ag
g fl aF s i A #%T
gt 2 | WX GHIK §F gFEH §
wYE FEw AL IS, AT AT FIA
IaT AT | T FT OF qATT 98 & fF
N QT GIA X GWA AT, Y
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[=fr awrer fag]
W I T g, AFX Iq@ A
HE T ) UG TEFIT N EEE F L
S qET FT AW, qg T F QO
IR GLHTT A 9z FT 7, av ag sha
¥ @l dfF R @R @ "
T @RI, AT ST 98T FT o WL
g T § W

g T NN T g fE
T ORI H A AT A FT J& @
¢ T wofawew I & aEE ¥
WR F TEET w3Rg #1 I¥ A
W ¥ oy 727 Y 9'@ § | I€Q@
@ A wr g o S & St A
@ w e AW ¥ aE R
W& faar s oot aF W aE g
g 7 fegm 91 e 8, 9§ Y %
W 91X &9 @ Jd § TH197 o
& a1 g9 guwfear = 4 oY @
TR I & a2 ¥ fear smaw & <9
¥ aiz T T far o § wfe fawr
et &7 q7F FIST AT T TAEH
& #1 AR oy & oFT 99 gm
T W oTg T oA A 45§ AR
fora &1 AR gT WS Ws qTA g I
g, ST& faa® T wa g F§ ane
o g &, 7 fael Y gEay g € AR
q & et A J« § srey T g WR
T T A T AT FE AT
Toa fear @ § 1 @ &1 few-
fedig gl g&fT 9F gIFT g2
QU | FIHT ISR FT AT T9-
faw st & fF g # I faw
IF A} A foem & 918 oF g TiF
T & fog o et § 9 9 & qrE
& @I T ST, TV A AR
F1 A wfera # avar oA ¢, SF #Y
uF fagmer & woF mwHA @A e
E’. IATIET & T2 Lo,000 Wfﬁ'ﬂ'
g & faa Y qiv w9y Mg § g
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s R ofem ¥ SR 47 qeang
qIT W AgT Qi Y WEAR §
armfaa S fawwm @, @ #Y oqar
TR TG T AFA § 1 frdy 3w ¥
BT QAT A ZT & fE o dar W
AT &Y AE AT R | 98 T8 7 & grav
faar FON T G FAT . Afe ag
&1 @A & | ferw v e ar ke
Y 7 @T A § Afw "
F T F AU ToeT @l qyar &
A = WY 99 F WIF T AT 9T
2193 T 79 AT IX R T A
I F GO q3aT & | fdy qw &
=X QAT AG g7 & | AT AT gAT-
T FT A AGI TS §, IT W &
w=T ot QAT g

TET ¥F a9 F1 g fb gaE
AT FAH T3 WR I FIW AT
IoTA A A § T T TG F AT
F foar s 5K /AT F F a8
qT e fFOT S ) @ dR ¥ W
TR W § 3w A9 Y IEW ¢
aY Ty AEaTT ¥ F fa Ay Ty
TR | /Y T HRA ¥ 0 R A
qATEAT® T AWM F I T §, M
& ST g9 § T goAT &, FH F &;q
T g fE WY gET oA '
AEATT ¥ aW 9X Ag @R AW
=fed |

Fogd 1 OEd AT g
F wg 3 | AW TRy § fa faechy
¥ 0F UF ANAE O FE FE OARAT
ar & | ¥fea g D g o w
ST F AT & ! qET 9T Hoigl @Al
¥ @9, 19 ¥ §9 g7 g AR T
F) 9@ aIfew gAY @ AR AT §rQ
qrfY SEEH BT 9T ¥ AR BT S
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9T qEAT§ | AT AT GIAA F @A 7
g SR AT Tw AFY § | HE
F1 & ox & T 3 A g o &
ST F WRL I8 AT TOUT AT A
TR F aR 07 o @, AW F AR
9T 7 & | 9ATT 3T AT 0% @I
forar ey & @Y A wTAT A F AW
9T T AT 93T AT TT KT A9 A
YA T @ [(FAT AT FAT 47T |

wereRt WY ¥ T2y 97 fr STEw
gfear grm, fegmgens 3w g, Wik
&1 AT AT F) AT | F=IT WA
T T 7 & g W ag @7 2
¥ | IFW avar frar a1 fa fergera
F AT A e § ST A @ AR
¥ RA B IR TN ARG R Afe
¥t g e g fe W oeww Al
CELIETE N € (G I T2 SO - ClE
F FF AT | F SIHET wEEar ¥
sraAr F3A1 § 7 ag mam @l froag
fegema 3zdm Fmm, fiAr an
fadt faem 71 %9 A1 W 1 AT
T EOM 4GV 2, 97 BT T AT
qq IR F AT AG A9 ¥ a7
TP {0 AT AT AT E AW 2T ¥
& ¥g T ToeEs foar wmr g W
I T W AV WL 7 w1 ferar
ST e (U dc i e i S A1
g oz 2 v mE ATz T qg o
L g ER 99 et ¥ fe
g 2 fr &t e ¥ g e =ifeq
gRuTEl ¥ oagee oo oww § &
™A TR A E AT A AT & AR AT
AT =Y 31 At ' A g ) afe
AR TEF q1 WS & i 7w Y ag
AT BT STAT § 1 WIS S g9
AAFT T fa gEEA,  ATRE
® @ frar s oA 'y W
& f¥ 37 TTdT g #1 T8 g
fear s
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Disparity in 13940
Income
15 hrs.

St WrER AT SR (-
9T) M yEE W ArFEE e,
=t o Jo a=T W WA ¥ W
qT g, 99 ¥ fag & I g
AT § | I qEA &Y 6T g waww
fe & 5 aew @ weaAgt we™
R = 73 7% | fed ame o
feft 7% ag &hma s g oAt
T R ¥ uF weE & A &1
AfFT 97 T T T oaw@ A
fremE@s aff wdy € 7 3w @
wifas faowar sgdt &1 @ &, W
FT FAATTAT qEA ALY a1 @Y
g | FfET Y o wTET ¥ oamw wiwE
& S T &, i FOETC A wAE
I fear & 5@ a1 7 vy ¥ faq 6F
fawrar @t w1 @ &, 9 adw &
T FE G W E )

AR 9Ed St A g9 qeTT Ay
WT T FF & gRT WU § A3
FaaT £ fa gwrd srfaes fafa-
9 1§ AR 97 1 gfee § @y
§U EW 7 S i arwd &g g,
Tq¥, fedfla 21X g, 99 gt &
W il ¥ wg WY uF wEege
ST gz 0t wow & Tar fvogw
o &Y faawar #1 g7 #T0 qwy &
v wfas ofas & F=ia<o &7 59
FET AEY § | AT o § gy
™ T T udm ww ¥ oo
sfea afz &, am= & gw wr-
it g1, ga merom wet @
S @ &, 37 #7 famre ), F@r
g @9 gw ¥ 78 ot w7 fx "f<w
ST R IEF & W Y @9 § wfus
EAQ g, WAT " @ fawwar ¥
g T FT, IAFT g W@l ¥ wAA
g FTAT , ITH Y T FET RN
afew gt gra g & fr g Fd
WIAH A TR E, WAAE AT
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[* wrrae &1 wwR)

N e T ar ew ¥
ww g fFar & afonmeaes fogd
qE 95 a6 ¥ 9 ¥ W H qowd
ool § R fow ot @ 59 3w Ay
SWaT 7 og wmEm & €Y f5 g o
wifus sgaear faenft fog & o
ww ¥ gfg @t geir afew 9w T
wg § g afg #1 A 9= afwat
¥ 5 # gfe A G afer 2@
SAETHTT AT FT oA # qfg g,
I H I e fge € | Swm A Ay
T FART el g4 | a8 a7 w@afag
g

ot wEeEE wadr &1 e
W AT WY X G M E 0 I9 &Y
W @ g ¥ & woEr eam
WTHIGT FTT AGAT § | IE A F
w7 g

“The conclusions seem to
justify that even after ten years
of planning and despite fairly
heavy scheme of taxation at the
upper income, there is a consider-

able measure of concentration in
urban incomes.”

W I Ft w9 g faw wAT O
¥ 77 FF § A & fagr Amar
ar f& fan fefgemm & =&
# s owrfed, GETETR SR 9%
& S fagr s sfEr 1 GEER
@MY, GETAIT FTHAT WEAT A€ T
FW Y | OF G S WA SAIAAT
Rt ¥ Fg =T vatee fefgsgam @t
e &1 foamss a1 ¢

“If you have got something in
your pocket, give it to me and I
shall distribute.”

fegem ¥ faw @t @1 W @

a8, 9w 9w ¥ fefgepmm &t
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"t #F aw Q@ @€ w2 fF gl
A ¥ oamr ¥, Y 4 W /W H
far o N aw §, @R ¥
o T & e 2\ 2w
T FRY € froad o o @
g A | Afw faad g W™
T g & F AR oA qady oo @Y
& W ¥ w7 w9 T@ @ A wias
aaear @ W &1 P sfaro
JaRA ¥ @ gy fagwor &
sgaeqy ft T @ fomy |w @
T AT WIF WIS R, GHTST F
T AT F, TN ¥ gL W A
HEHT F W AT 9™ gH, W
qraTer e fY g, T EA-

|

TF g g, I9 UEl FT a5 §
fomr & grg ¥ Wy @ @ owrEd XY
rrer g, 5 3 avwd a g §,
faea 2w & gmg afgar & & f
0 g wr fagaar #1 g
T §, o § s § AR vqa-
FEH wearg 9w fEy

e

Y goaTe fag @ #Arel Jgrd |

! AMET BT NNEE ;A W7
T FEq &, I FT UMY KT T ATAAY
g & WX WX A WA 5 AN
ar oo # A TRt ¥ & A
ol

¥ qg & & ot &1 -
Wgrgm g dgm g fr w2
FT o afas @ § #T fow & o=
grofa 167 & o1 fow &1 g1y @9
qret at 3F & ar 99 &Y qTE A gEd
qifeat Y €, ST W § oY aga wivw
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afg g€ &, saw 7 w9 faur o7 AR
qEaTam ¥ Wiy & few AW ¥
afg # 17 | oF w &, fagar e
N T F AW F A9 g F qgw
Yz g Aifar 13 W F g AW
I G4 F YT FH Y F7 333 FO
F g &1 al ar Y gAY FQT §Y
ag gii afFT #7 § &7 333 FOT
Y@ N TTCE) T IMFHT ALT
s # e wfawa & gfe g€ &,
afrT oz afe #gi 9t gE &, g@ =Y
oI G | UEA W@ F 9T A1AQIY,
T, gfere, sifee T afaa 3 &
¥z &, fevre § A aw & #1¢ afg
gt g€ &1 9 a3 AnAwie @, Wity
St & 99 # @z gfgwa v 3fg g
21 33 2w Fr W W ¥ fag Tl
F AT g7 ™A oF fear @, 97 &y
am & afg 78t g€ &1 ag ama wAg-
T FRT F 9T FAE 2

gt aF It FT oFArA @, FA
maArg fag 79 Ay oF 75 EA-
Zama aATE & IATT FT FEAGT AW
F foru fexen®z 47 7 sqrgAT F7 )
# 39 & ATART AL FIAT | AFT
I FI F 3T 1T FT A9H gar< faq
qa&t St ar 37 J% fra, &4 FFaq,
a1 w930 o g ot &, fa9
FY 39 q7E AT A1 FT gAT A g
@ 2 & fF 2w & o[y oA &7
AT T & | 99 I SIAT AT FY
arft & 4% g1 qrar g fr & aegfacr
& 1 T Fegfasw &r afoarar ag
&, T garErg &1 ofewrar ag § 5
§9 W F WA SFAr & 9iA
HATFATE, WIS 7Y, FIE 7T, 6T
N, e & A faar #, qL
afr wfgd At gn Fmfwe § AR
Arad faq gl s faw soafes
oS &1 qraY W@ < 999 8, 99

Disparity in
Income

®Y ga FTHY HIYT T FT qEY £ o
faw Smafexr o= & g=< 1w 5w
W Fr mfas Nfs w5 feaee 2
argd & fag & srew sfyeet fifvew,
®XA Ffrew F Am §, ¥9 o4
BT F19 § g@ard ¥ §T ¥ @A
1, a1 39 F1 g7 A A § 1 foaw
qarETe F1 A7 A AgE A
F ®IAT FT AR FEIGEE w1 fog
ofq &7 W &Y WY AT91 FREAT
g 9T fow & 3w &7 A IHer Y
S amA & far org g fast, 98
Y Ew oAt &1 ;g #1 fRaAy
Ffeq | v iw FHET A FRr
&g g4 & wiie & @ WT Qeds ¥
@ 2w 7 mifas ufd & F@@sw
qIqT AT § 1 I FT FFAT & 1—

13944.

“It is also evident that the work-
ing of the planned economy has

" contributed to this growth of big

companies in Indian industry.
This growth of the private sector
in industry and especially of the
big companies has been facilitated
by the financia! assistance ren-
dered by public institutions, like,
the Industrial Finance Corpora-
tion, the National Industrial Deve-
topment Corporation, etc.”

gn &7 = 97 qnd wF FA fF
g mgrmar & A «@ 1 AfFw qf@s
deavia 1 9g W F9.4 & 5 T8
aw Y =3 gfgwd aFar o g}
Tgdy @ AT oY 3w Fr qwafa a7 o3
sfqoma §FT FAY €, THE) W) HETIAAT
& g | 39 & fag W feAdAE
FrOma aq, 4% 7% FEud
aq, frrd 4% & wifeed gami a8,
g3eT &1 937 § @+ g, AfEw qw
1 97 g9 § 37 IANT 2, efaFEa,
3g F1 H) W9 GG | | GAT gATA
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[t srraw &7 wrR)

ug & % =7 qT QT Azt frar s @
$ | wI@®Y WA IF W F g
grfa &1 3 Ifqwa graed Y § a8
WaA §RT g Qo sfawa grfaal
¥ qrq § Fafr Tw 7 93 9P saeHT
®Y 37 W F7 <3 sfawg s=Ew #1 Av
WIT § WA &, T4T 397 931 ¢
gar gz@ faares 3w gevEm: AR
fear 2w 7 AgF gm0 T gw Y
qiArA & foy ar Irfgq ) & guorar
Z fF arrr s Fo Fo wrARIT A
7 fafae £1 19 F9am@r w7
q ag a3 fagr & s gadaT &
g, & ¥ 7, W wqfaee agi € A
faa oy o famarg 773 &,
3731 gt £ 7w gep gar7 i frer
Wt W FY WA ¢ET AR AT OH
HEEEAT § A a8 fergeam 21 ga
famr J47 st 3 MAmAT Fawr g9
¥ ggorR A7 oF BT ar faaet
g1 & w291  f¥ ag g Fawe
ag arfa Fon f5 wgraAifas o
TIART F7 faar Ao & g
AT g P ami At g7 My wfaoa
# I 3w & 3 A ofiww ww #Y
TFET 7| g qAAIGA Hiaea
sifwrsg 7 93 fgay mar ) gafae f5
FER FT A1 37 F1 2Rz 77 93,
gafay s gq 2w #7 o3t & S ¥
wHT A w gy 1 & Fgar § 5
& WM #fawa ¥ 77 7y favamw
gt Wr 1 & wez &9 4 F@A7 ATRAT
Z F o goET areg § Ay
FN FF F7H AT g% I A1EAT & A
wgEAIfan FHEr 1 Q) @ § 9%
®N qg FTF T F A7 | IA 9T 97
FA F GEATT FT | AW AAMH
e & #5 syawasar gu A1 A

R ATY AT AT A Y IAT |
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o WiwT ww A o (FE)
IqTER HEIRY, TF AT AZF < fae wvar
& 7= @ gt s & e mag e
WEWE S AT ATAH F AT Fqifd I Y
aEd T g fF AT gIew ¥ AR}
T FT qTF F7GT o | GE7 TC AV R
FY aIT FET A7 VET § ) qgAr a7 Ay
FHISATE & a4 H § | TW A1 AN
FTEA § TH AT SO | EW A qaAva
§ oegw TISAR ¥ R | Yea O
ot | SPpE @ T adda wr wfaFe
gar awt ft ady T=y w faoEw A
HRITATT ATAT | Afqw wmware faw
I FAEIE ) EA TRFTT EMAT K
AT FAT & AfTA AT HE @z AT
¥ 471 79 AT § |

UF ATEG 6EE WS U T
A A

At WiFT AU\ 7@ ITA IS
Far § ¢ "ag T 2 e #
AT T RV AT | EHAT THT THR
F o=y i, g AT WA & {7 §
g gfrr award vy T wme
30,000,000 %o 3»17387%7?“3 ¥
T FV TEI AT | T T AT A A
am &1 @l wfee ' oew mEr
TuTat oy V8 4, A2 Wi w= Ey A,
WQWW% %0,00,000 To
gd *7 fear  amg & wfudmw #,
F1 3T 1 ATH THITAIE § 1 FF TG
q 97 R ST FT A T 7 Fhew
T EH F B TAE F WL I
TP @YE qAq d, FAT I F AT HY
ST HT @A AE faer mmwar 4v o
# @ wrdFr 1 g g oW
A gu ¥ feed R, 7re ot 7S WA )
HAT AHITATE AT BY qEAT @ A &
TE W EY AFAT
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Ffrr qoRR dEgf & ooeaE
qer ¥ fe 2= FT IR 0T
Qe AwE 2ZT & fF dar a3
Fr Fvww w2 o for fyfan
Fafry ¥ grarR ¥ i | TAEa
gz iffrmmamy af
a grdr | FT T wArAaE § o B
FZAT AR F ¥ 48 quvearg 78 &
B QT AT &7 9T a3m & A
g a3 & fay dm adY fg afea
R B ¥ AT SATATRICT 97 aTA
& 31w A ¥ oA fow fraar 3
& o7 g gAY AT F AT A AT
w@Y £ f7 foxr w1 gHrT Ieq
drar gy, fey g & gw Ao v
f&a 77 Tyl & Wz § 3 mAe
RE

AT OF QA i wIEr A ovEr
EHTY FTV 2o T %o AT AT FA 31
& ars waAT & w4 A2y L feoww
T FT <o ZHT 7T T AT
FAE 20 3T AT T 54 A4 AT
2T AE A FD AN 0 AR
HAT ATT IT 2T F THUAATT ATH AEA
Eq0 q2 29 T I A AT AR AT
I% g9 ASF EIT A TOT TAT FI
FA0 A5 ISTIT, T AR BW ITFT 9L
W3 A 3T, wiat # 7 AF AL 3T
A AAT, T4 T6 AN AT AEH
aAd HET, AT AF AWTAR A QAT
qfvwa 31 & s AT 3 Or wIT A
X GETAATIT VT T A& T @I |
g {127, 2T W AT A7 AR
o 31 2 19 & waw o wir e
R 1A d ATEATF AL F TS
fqr 7 & A WAT A/ NI A
A

QF HIAHT qTEq: WMT F47 7 8

o HiwTe T AT gT |AT
| gl ¢ UHENT qIF § AT A
656 (A1) LSD—6.

VAISAKHA 11, 1886 (SAKA)

Disparity in
Income
AT ETUF RIX #mEr fger AW
TAfAAT & A & ey e &
&I 3T ATE | TAgT # o AT
e B R A oY | 37 77 3791EA
7 frzar ot 13 1 IFH F AR WA
% 7 fom fa avvnifei, qu fedt T
FY =91 7 TV | FAT T 51 @A TAT
T a1 oft # 13 § TR E fE W
g9 W4 STMIKY UF 3T 04T 11§
Tz AN AN 1 Tg AU AR
A T AQFT &1 S ARG F AF
AT AT AT A F w7 vz
IFFTHA I MEF PO T qEAAE
A HEA ¥ | AWAIE TE§ AT AHA &
FrTT @I AT T AT L, A Qoo
To H§ TIANT SIAAT 3 | gL AW AFI |
g AT AT T gmAAR Agr @

Ty
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IS 39§V FAAE T AGVE M
BT AT | TTAVE NTA TEA i Q43 T
T THT UET AT AT 98 AT oo
TN TH 79 fa gE A
Yoo AYZT  TIT AT fARsh war o
M W T FW I 9Y,000
FLZT  TF 3T FF 31 74T § | TE A0TAE
FT AT TEN &1 AATHAIR Ta AR
TEY g1 AEAT 99 % W H a9 Sg
AT ITM T LT AT, MATE AR
A FT TR A 5 < A
Frel wedt T T g §1 oA
T fgeeY & STNT 7 Ar FX 3T A |
agl ggwi FLATHA YT 3 gL A0l
q9% grad | %E A 9% 7gAY T
F@ gT A AT WAT |
FaT AT FT AW WA B
fa  BWR ME I F G F TR
F7E | IAT @A B0 A AGY AR |
ST B GAAT GETAAT #Y TV 47 &Y
T g o 9T 1 A & faw Fwgr adt
frerar, @9 & f7 qrft wE fawer o
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(& =T s g7
AT FAR 9 & faar w7 @
sYTazsa R FATIH IE T AARTAAIL
TR fF oF ) guT A @ S
MFIF 3T F AT gy o7 A 7w
grag &, afva uF W ot 7 @
AT FA IEL Mo HET FAT T A
Fgrarfx a1 Ry 77 F ;g
& T 37 F Awag 2 5 e
Gar 73t fear war . FEt ¥ fd 3@
T frar a1 31 39 %€ § FAETAAR
WA | FL A7 T T AT A
FAEArE AVY ArE AT WYL AH qreAt
F qAEIE T F AR AT
o7 7 71 R fgm Fafeat
SEIEIAERE e e i i Ik if
faa g9 97 fq=r7 ffay warafFwa arearg
T FATE, AT agr wE A7 % AT
F7 T30 AT FTAMAAE | ATIAIRX
T &7 F19 F77 & 39 F1 ATEATE
R &qar AR AT L | 9a fr feoAr @
HEOI$ I GOFT qF AL a9 AN F1
§79 3 IR TFAT ATAT &) FaT T
g 4 A7 AW q3A 0 77 fAaed g
AT, q=AT FATSATS ATAT §  q7 At
¥ % AN A AT | AT OF dFeT
IAAT E AT IT F S Y ATTH[ ATFTT.
13 & Fgr o & fF wefet 7 9ol F1
grar &1 facgd wodr Frw AT €
AfFT a9 g SAAT 1 FFIL AXRIW
@AY, FFAT K GGEIT TFAAC
A TAAT ST HEgmE gy wE ¢ Afww
& ¥ gFewd feafy av ghan
ST FT TGl @ GHTY HTHA | WIS AY
a3 a3 qfrafy § F5 wgTv g, fa7
#r dfazar w9 § st 7 3w dar
F1@2 FTF TEF THATHIEIA TF|
&1 WA 3 FT a6 gATE EATT FT
ofT9 g} 74T a1 W H FETHAIg A4

afvrs grm 1 aw € gw fasfi 9%
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T§ A F A @, e g
TFgT FgA & & Arw A woom, gy
F AR AV 79 AS[ N o AFEAT
G NI | FAEE W FREAR
FYATAT & Y I &Y =Y fe § amw
q&, FAT @ § gEIAEAE w4 WA
AT AEY

=t g0 A0 faArd (Mmrewiwt) -
JUTET WFIRA, WA wwEE § fF 99
HgE@YO FEATT 9T w20, AT faw
ot oadr S 37 o9 F faamw ¥
FAA FAT £ A FAT [@AHE FY
FYEAT &Y @ TAT

UF WA OFS ;0 g8 Tig9 A
q7FIT 2 39 fag

it gTo ATo fAAY © wEmd &
ILT FT A aWF F7 F guad §
eI FATAAZ A & gy 1 & FgAr
g g fr 7g geT g A
fag adr 2

Q% AT §I€  qATTAE B
AT |

=t 370 ATo faamdy : Fr AvAT
aZ AT TAT 2 | A TEATT I qAT
2 5 g oY ot fawwar @ ag
faggar @ew 21 77 9:30 A gfas A
faawar 78 A1 39 97 g9 &1 fa=}
AT B!

za W & fawwar 1 3 7vem )
fox fawwar o g aw@ & & §
fag & A0 &1 aFE 6 AT &1 Qe
{@a # faawar &, #qww g R
fawwan & st 7 fawwmar &1 geghe
¥ 3G A1 wrw g R ok @ @
A< Bz ¥y maE fradl ww g,
oF 2z F1 frad g wv # agrgar &
arft @ W gl @ FY fraew w9

femr srem @ wEDY St Uw g AR

WA AT TF g | Wy fi g7 F1 WY
TF T 9T § AT AT AT ww
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W QF T7% d@arg | wER §
17 T wE [T T &Y AT
" agh & S0 e F F00 A gfaari
%1 2@y § QY 39 3 foxr § FoAT a1 1

FB AW F 77 ¢ FF gy gAY
syegma wrfrugze g afge o
g9 F aga g FVAICUT YT WO ¥X
Freft A€ w197 &7 § | Afew 3z wO
fora ®1 faay J@T 2| FY AT FTHA G
& Ja1 ¥ ¥ &, W S &7 ofud
a7 fatem a1 & qwaar gfw
g qua g7 A5 & f garr Wewwa 5
2 Am. FQF W7 FFAT FIH qral
F1 3faa gaer 7 fasmrara Seawa
AT a3 F7 AFT & | BN EH AT qW
IAF AT HT TATE & F7 7@ I97 8
FfeeT s qF AT THTATHT STIH
sfmze % ara ara fevd mqma sfrugs
Y AEY W AR % gW W A ¥ feafg
FTAR AGY T qHA | g FFaT § fr gArk
faw qarem & fanm & dar ww g fw
gn g7 # q7F earq 4 3 39« We-
FUA F1 q7F L7 T AT FTH = F6aT
21 wfww oar gewE AE 8

gart ¥ arfaal 7 2@ & w0
71 feqwa $aaT | 3w # g wiyw
FEA B FATEFAT ALY &1 A A F
3 T I A fa) SiFww 29T Qv
S g, At T WT fF 7T q9F
e FT AT Y § AT g @y @y §
f& o & 7g & 3o fre o ar €8
I 99§ B AT TG I AT I T F
WA 99§ FE W AAsmar a w©
AT | & HqAT G WA F oy fedt ot
T AF AT ATA FT AT G| AL FT
T AT Ao A A frerar ¢ 3w aTd
g FTI Ay qIg AT §1 gHrT ART A
T T A2 faE T T oHAF 8 )
Elsc iR ulcutieden cilineiiy |

Resolution re: VAISAKHA 11, 1886 (SAKA)

Disparity in
Income
e | & 72 aE Aear g o feafe

it fam gwTe 37 fam sy
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wEIaEfan #5d &1 fqE &
I H w7 fAe E AT 8w F
AT AT & foAA A 1vawT oy A
0 wewwEr %9 & {94 aug fac
T # 59 & wfaaaT agneET 92 A o
¥ § A 3 TeEA qeny Aoft & At
1 W frAwsHET @)1 g mE W
E SaWqHz TS § enh  wiEal
ffaai §FT & 7 S9 &1 HIEST SA § A8l
FAT o & a5 gH AAT § | ST H AR
AT faam e s Ta59
ST AN TY S FA F T AT ST
gIiFvAT ey & v faw & aw
famnifvdt W2 & <9 & a9 w2 fam
SAT, SA F ATHAT  Agl fFerdr |

TFART FrET AT wEET A g,
Af a7 faer &7 faerft 8 7w Sfifed
fo qft Fo @ey & fo7 &9ar Tigd )
a7 37 F wrR FSTT AT @A A
W & o9y &% T 9 @Y F7 g4
F7 T AT TETAT AR FATHAT T )
A (55 & e AT THT o7 Hrard
@gﬁfug,a@mﬁﬁqﬂlw%
AT & | W TG 3T F1 wETUAl
gt foe mwy

FTATY sugeqr  qHT g1 war & 5
M B W AEEAT FLAT ABT § G
T F qr AT @ fog F qry GBS 99
¥ o ST F qF T S ST §
A 79w ¢ AR A faar gal @
FEEAT F wqd AT FOAT 718 Agy T
qFY | TETHT F A TEAT TfEh
fir fom STHT7. S ST T TETHAT AFE
i

Q% WIAA A9 T A ETTTT
fomm Ty 7
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=t glo Ato famdt : Uw g AR
q9 F 4A @A AEAT F 0 AR
qR7iT 2 fr aft St wgr Adr @
YT IITIT FOTAT R wET FrE A07AAT
BT 37 78 " AN 7T7AT 3AR
fafi 3 &1 2 37 & 417 wHr A
G C

faw wam7 & IgaAN  (s0eR
areEq fagr) o faq s wgrT A
qF IAR0 L1 [T AL qATA 23
T 4T w37 F owT T & {93 R
HITT Z

U® RIAAIT QTE€W . I7 & P OTAT

g

WNAA qivwzay fasgr: 77 0T R
fi: miadr =1 1 A7 7 2faa w5vw
E R et G S A R
ECT LRI i 4t SR A B B
FAIFAT |

st Io 7o faaiy 10 & w2 7=
qr fa FEETR FOTAD T AT A
C R TR B e AR o o & -
T T F A AT R AT A3
WA W A5 WAR 37T ¥ T wad
AT AT L F ATTH IF BT WA DT
qfrary w3 AAM ! AR g o
nfarars fa A e 2 A7 7 TR £ fa
TAFFAFTALNZ L T 2 gER
fax  «ff qrTaT AT WWE A FAaT,
SIS AT B AT A7 F NE At
T SETT § @A, w18, AR, faa
T Tq T |

ot o fag o fTRT N W&
g

=t glo ATo famidy . foh 7 47 sT&T
aWii & AT Zor & FAT & ST AN
A6 i frr wisdY ZhT & 57 AT s

F TR 90 | T F TF 7R AT PR AT AT
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T AT Gt w1 G FA F fog
w9 J FaT fHyi &1 F17 A qrfrar sq
Froard foid q A qEar g 9w
¥ #garg fa w7 I9T T T Fis1a
R WF SATAMAT F T A5 gT F |
TT 7 AY wAAT f ;UA fradr any
T ageqr #t § f99 ¥ waegew w1
q TEAdT #1997 @ F 9 faw
qermre fog & wAia g IqIgew fRAr
#F ot 73 gAY IR THY AT AT
FAT E T AAF |

fayfagerm f7 7 wafe qrog
FrorrarAr: fagwom wafa

Ed A § g w8 N F2H IS A0dr§
ag a7 I EXE WA FTEEA §
ag 719 7 AFALE | gH Anr ugl feafa
T mrd T e 78081 Y a8 A wfe e
F7AT 93 | & WA 1347 & AIAT
F&aqr fr oz geaara i fraggody
FEAT T QA HTHT T IQA AT
fr fors a7 =wedr g 31 T4 | &’
qradi g o 937 w507 7@
FarT % ZAr AfRT TAq 13 A A
qgrg 1 F5 1Tl B P w A
F1 AT T fA1 AASAE AT ARG
FF, ALAT TEIT AET KIS WG
il PEALA 2 AR IC R o
fedrar TEF

Mr. Deputy-Speaker: How much
time does the hon. Minister require
for reply?

Shrimati Tarkeshwari Sinha: At
least 20—25 minutes.

Mr, Deputy-Speaker: I will call the
Minister at 4 O'clock.

st fra mea(1fmm) S
witzm, WY fAx S Rz AAEAA
A g ag q37 HEAYA & 1| IA & AT H
3 F23 F 170 & vr A 1 A7 A
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&1 &7 fa=mar Mg g ) 0wy ¥
@ fqTz7 37 TRr 41 ;AT I4§ uw
qYFT AT OF UM WIE FY
fegr @ 9r | aw famzv D@t
& 72 ==, wfaa 3o oy ¥ qE o'
g=w 5T AA FF MAAR A AW F
e qv 2N T We T FA qey
Fifx T SH AGH: KT AAMTE AAA
gy 35 ar A @ T T T 7
w1 771 94 7 faar T ) Fifa w7
g feafen qaeudt 7 fedz asq 2
AT B ITETM AT F\ F OBAT WA 2
f& g & wgeat § O fRA ¥ o wmw
¥ AT AT g7 HA9T 2§
fedz 3o « g IfeT TTIEA IEET
wHI FT ErAT § gX g @A dfeg
o gafeu & 91 wiw § fque fay
s &1 oy g foar I Her
WERT A8 ITY FEAT g a1 T g
fFw ag ¥ gFg 7w Hiferr & 7T g
fody & faars AE1 &
R FIIALT FT FTHT A1ET F1 T BT
|1 FTHWE FIE 7 "raw a1 Nfx g
gmerss AR e ¥ fegww
TATI® F1 gy & foq qr  @fwd
IAFT AL q9G  qlE AqATA TN
fr faar | ga faud gwa Jar fw
oY % &) faw ager g6 o= § wgnd
& F1wr arfedc & A & qa9
"X WS F1 AF7 agq gE WX IEA!
%Y e # €3 6T & ¥ g vy %
fear | mifwards & qag #1 Faw
Yoo ®o & Yoo To HIT AT WHAT
39 & 39 To r AT o o AVF F A0
¥ g A fAE 3 ®o WM W
fear mar | & wegw v g 7 ogw
fadas F1 I TERWT & faw TEY g1
Frar g 1 fas weEmEaT W Saw T
a0 Y w3 § 49 meEA @ @9
® T FfF e § gearas gra
WYY 7% NEqTa Jrfaw 9 femy sraa o
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¥ AT SN, AT ST, SEATAE
wgEE F I wd ate T fawgr @
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¥ AT & OF agT g wiaufe
wY7 frs gu foer qffar & mmar g
Tt wawe ader faama @
AT g wfgart w7 fowg o @
AN AT F WL A AT FTT FeA
1 Y, @ &1 7T faeh sy a7
& 1 g it #Y O WA s
& & AT T F e .}
T g G ¥ 1 I BT q@d
qar & fF waw & am fead & 9 §
T fFe & F93 F T fa § ok
qgré ferars # framr @¥ dear
FaRTE wife § feaaT w= dear @,
BIET /T AIIST a1 7 4T OF By a7
FAr W fFOT 9% F7 § faqar dar
g FAT ILAT §, I T IF ATAY
F AT W TG AT AF T
& a8 s qenfawt #Y @@r A 2
Fal AT YW TIX qATTAW &7 }WT E,
FE Yo T IJ|AT & FET ITHT 4y
A AT E AT FE o TAA AT T
6F T F17 AT ArAar & {5 oo ggms
F a7 ® I9 aAfaq w1 s 5 vo
a1 go 'Y foea & uwr W Fravor
T ST fveer & g Fioer =7y,
¥z #Y AT FT W FIA T Fegra
F fag =taw @@ A e wfeg,
FoAT &1 qAT FITAT 3L 2, fawr
SFEAT HAT AT § W TEA F
ferg o 3% @9 T 2T § 0 e
Yo—fo FIA H 7E §F AIST 47 FaATH
ag #7 TEl wrar g faw ww ¥
QETATET &1 QET gIeT g1 98 &<
frgave & wmzfens qw«TAT g
T gHIIT & wFAy § 7 H T guwmar
fF I & WS WA AT 3R
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[ form eq)

F WY T€ X A1 1 g7 A1 F g0
AWfAT FIA F1 741 TATAT FAT §

1533 hrs.

{DRr. SarROJINI MaHISHI in the Chair]

dFI Fgaafer FA8 & ©F fgq
& 43 9 | g7 9T g 91 31 @y 97
& o grgw I8 fRaar agr §
wR IEFT Fagave fre qdF &
AT FrfEe ®/IT 37 R # fry adw
& ari g F TR qGqT AT J0iEy
¥ FHLY F THo I ART &3 | FAX
Fgafed FWET § JAT A IWF
I N 9, fe@ fafex q, Fag
¥ §, da% wfqwd a8 aq 7
g | 9« A TF @7 97 Argr a1 AN
g1 ¥ gol19aT |rga "1y 497 fafaeey
& ara & ey =9t & g1y fraw
3 & 3T F HFE AMIAGTFNAT R E
AT qgq FT W@ § AT W ITH
THAT EIFT J@AT FATES & a1 ZATSAGIT
#* 43 FT gL FW F weaw OEaEy ot
FTETL qATMIN & 97 &7 37 A4 F
fam w9 97 F HIX qF ATIRT =T
I T fF omS e #HETQ
frr a¥ ga & w® W F 0
Whichever place you fee] is the
IgFE T A
& | You pick up one family. I'I:Etf
T AT & FvoIr A AT TEATT
F1 @ anay | A Fr a7 AT Fg
FIA 4 WY IIE AT, ATT F1 GIF AY
5, Ta7 77, 39F7 TeAT M7 TA=AL
1 1wy | g7 A1 T4 7 af@ry &
fac w7 oF wEM Fr IED AW
o9 g ifsq | |qrad, 9, e,
qreT A7 wuLr, =41 @1 ugrs  ferars,
frare, zaTETR A1 AT fRaar g7
g7 FS F1 AT HIT FrAvT =0
@4 ¢F qEAT q9N grg /& FTZ |

cheapest place,
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T g F IGF IR @9 F7 fewa
W 91X a1¢ g9 9 Ig+T g qAeAg
T Wy | gE W ITET @5 IgAY
qTeTg @ SATT d5qT g1 a7 ;A &Y
feacig qandw wTw IgwT Tgr Hf
T X qreNg @EE SuTar @Ay
g T 3T g Homw Ferr
FT fifag

This is the actual approach for the

statistics to be obtained in respect of
the increase in the cost of living.

Y T W AT FEERT A FT I
T I R AG AR A qE
gl qOFT TAF AEA F#T ) OHQ
THT FgA T A 9 A E T |
F 5 woftqar § wg s Fy fF am ag
& A F1 Y TS & f o S,
IR FATE ¥ FH FHAT 37 T &9
T EXHEM 4 TE § qFT qo T
IE FAT AT & 7 /T S°E TAT G §
f& 999 Fmg 3 F FAAE 9¥ T
g HFT Lo TIT qF ZT AEM & a9 §
W T qCE § IF a8 FAT TRAT A1AT
& oY FTH g AT 2 At 3§ arfase
T ¥ AW AFT AT KT FreAT o
=Y % g Wl e 9X qET qF9<
g A qFT § wR ofmweEsy
fa oz fa ag 99 &t @ g # TR
IS T & | AT WG AT AT K-
qF § 1 T AR pEwd A A=
R T 2 A A 7R ¢
CIFH A AT TET | g qAv mitEs
AT FFZE | IH TAGH FT AT AT
fedfaea fefgemm & ok @8 oot
TR ¥ fx oF #1eae1< a8 95 &%
gL AT T O I AR gei & fqg
TR UET T TFT A GT T AT ITET
o 9T AL T H 47 v AT F a7-
T A IEN FAR OF, TF A @ A
T, <1 Qfeat & 77 =T arst Al
T JART TIATHT F FTOT 3@ G T
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o 7 AaT g Jou v fefe-
@A & | AT FEET A 7 F fAg
HAET IO T W fE @ T o—

“to review the progress made
‘towards the reduction of disparity

between the lowest and highest
income to the order of 1:30 over

the next two or! three Plan
periods.”
77, IATGTA Y AT qTER AT

T Ty oy & | A & FgA7 W@
g f ag o Y Zr 78 & # gEt
A arfam & 2T 2 ) 9E v ™
T F7 2 & g oy AT wies
qifadt & @ 77 wrgAa  fafex
S fx qadier gm A#IC I FME gL
WA ¥ HIT IR GEAG AT AW
LA S R e S
A g 1 T o &Y 2=

the slant of the Biria group has to
‘be replaced by the slant of the other
-groups of business magnatcs,w Fr(_éa'

BITAT FT JIEqT YF Z a0 T4 F 0
wzAA foimeex @9 F 97 g9 7z
ft qr T F fr IaEw And a9 @
SAAT FTAT THGT A FAT F v wfaw
T ' F7 fefegegaa w71 2wr &1
A THY T F TAT qTHAT AT A
@l wredr a9 WA T |
¥ &Y T @41 wew g7 ARRN WL 39
TT 7% TgHN @7 AT A 94 A
ATt & 97 fr 99 q% Al AT weAraw
WOHT BT & o gaay Fue famrgd
T T | AT wdn, & sy
HIRT TWaTHE W ORTA AR A AT
TEHIAT AR § AT FAA qo—
U W T 7T g8 A ¥ fgg A A
A4 W AR IF wy W &y qEy ¥
arg fom fr aad & fefoad aad
&, TaTe HACH § IqET I S aga%
T W I A ¥ GFe F1 § §F
TET GGAR Y TaAeqT L ...
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qQF WAl @EEm AT ERE
fug Fwwdfeai # & a@ @ §,
wafafarsr aad @ i Y v F 5T
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ot fra A 3E w7 frermn o
rafafausr a@d, W@ amwt &1 @fagl
HAZL FT LT TGHH FT THTC ZTATH
F | X ATET Ha A F& Imdr
# W AIAT TET JOAT ITAT T TFAT
ST T@AT & a1 e &Y g gfadw Attt
1 g9 #¢ gefgag o # &7
@y @ {97 7, gaz 720 T 7 fag
S 3 AfEw 93 FF AL e WA
EC O . i S - ki
o ag feq g2 7é & 97 f5 ag s=ar
faametg 9aT FC ITY FH TLFTT FT
®F M qE A0 &7 F w4y FgA
FIgA 97 |

Shri S. M. Banerjee (Kanpur): I
rise to support the resolution moved
by my hon, friend Shri B. P. Yadav
and 1 congratulate him on bringing
this resolution before the House.

When we discuss this  resolution
and support the demand that the dis-
parities in the income groups should
be brought down to at least 1:30, I
have in my mind the demand of the
socialists or those who claim to be
socialists that it should not be more
than 1:10, but I hope that this Gove
ernment would accept this principle
that it should not be more than 1:30,

We have some statistics to show
that the da‘'ly income of a particular
group of the Birlas is Rs. 1,85,000 to
Rs. 2,80,000, wherecas 27 crores in this
coun'ry are only getting 74 annas per
day according to the Planning Min-
ister, 15 annas according to the Prime
Minister and three annas according to
my hon. friend Dr. Lohia. I would
also request the Minister to see the
latest report of the Reserve Bank re-
garding rural indebtedness. What did
it reveal? It revealed that rural ine-
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[Shri S, M. Banerjee]

debtedness had risen from Rs. 1,500
crores to nearly Rs. 3000 crores. This
is the condition of the country as far
as peasants are concerned,

Lei me say something about the
Government employees also.  Much
has been said about the need for giv-
ing them dearness allowance and so
on. I have in my possession figures
which will show the condition of the
Central Government employees.
Forty-five thousand are getting
Rs. 250 and above; 246,000 are get-
ting more than Rs. 100 but less than
Rs. 250 and 15,337,000 are  getting
Rs. 100 and less. You can imagine
the condition of the Central Govern-
ment employees who are supposed to
be a privileged class getting more
than what the State Government em-
ployees or the Corporation employees
get. If the Central Government em-
ployees demand increase in D.A. they
are asked to look towards the horrible
condition of the State Government
employees, If the State Government
employees want a wage increase, they
are asked to look at the Corporation
employees. If the Corporation em-
ployees demand a wage increase, they
are asked to look at the poor un-
emgployed persons registered in  the
employment exchange registers. This
is how Government want to satisfy
all by pitting one against the other.

The Mahalanobis Committe report
has given something revealing. Again
the whole question is being referred
to a monopolies commission as if it is
not knowp still that there is growth
of monopolies in this country and
there is concentration of wealth.
Whenever a question is put to the
Prime Minister he says, there has
been some uneven distribution of
wealth in this country, And we want
to know to what extent the national
income has gone into  pockets  of
those hardful of people whe want to
control the economy of thig country.
The Mahalanohis Committee report is
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available now. One inspecior was
appointed. This is the height of joke-
in this country. After the Vivian Bose
Commission’s report, nine years were
wasted. Rs, 27 lakhs were spent on
the Commission against the Dalmia=
Jain group. Again another inspector
has been asked to investigate into the
whole thing. What are the salary
and allowances of this inspector?
Yesterday I put an unstarred quesidon
(a) whether it is a fact that the Ins~
pector who is investigating into the-
affairs of some of the Dalmia~-Jain
concerns is being paid Rs. 180 per
day; (b) if so, the reasons for pay-
ing this fabulous amount; and (¢)
whether he is of the rank of a Sec-
retary. The reply was:

“(a) The Inspector has been
allowed a remuneration of
Rs. 3500 p.m. In addition, he has
been sanctioned daily allowance
as under:

(i) On actual basis for room
rent, inclusive of any  service
charge, subject to a  ceiling of

Rs. 150 per day for Bombay and
Calculta and Rs. 100 per day for
any other place.

(ii) A flat rate of Rs. 30 to
cover all other charges including
boarding expcnses, tips, etc.”

You can imagine whether this inspec-
tor, a person who was almost unem-
ployed and who has got a job at
Rs. 3500 p.m. plus Rs. 180 per day,
will ever submit any report about
the Dalmia-Jain concerns. This is
the height of joke in this country.

This is a very innocuous resolution
and T must say there must be no
hesitation on the part of Government
to accept this resolution. Let a coma
mittee be appointed under an able
economic  expert like Shri R. K
Hazari. He submitted a report about
the Birla-Jain group and other



13963 Resolution re:

houses. 1 am sure that this resoiution
will be accepted by this House.

A clear case was brought to my
notice the other day. I was told that
during the Chinese aggression, more
tha:, 3,52,000 pressure cookers
needed for those fighting at high alti-
tude. Who was given this order? The
son of a Cabinet Minister was given
this order without any tender in
December, 1962, Without asking for
any tender, he was straightway given
this order. I do not want {o men-
tion the name of the Minister, because
again there will be some statement
that Mr. Banerjee wants to make an
insinuation.  When pressure cookers
were available in  this country at
Rs. 85 or Rs. 90—prestige cooker is
one of the best cookers—why was
this order placed at a rate of Rs. 110
or Rs 120 per cooker? If these things
are going on. I do not know; anything
wil] happen in this country. We can-
not dream of socialism. It would be
a mockery and a sad commentary on
our socialism. The Bhubaneswar
thesis will be reduced to nothing but
mockery.

I am sure the hon. Deputy Finance
Minister would at least accept this in
principle, so that the mover of the
resolution and the country may have
the satisfaction that this is being
acknowledged,

Shri Muthiah (Tirunelveli): Madam
Chairman, T support the resolution
moved by Shri Yadava. It is in keep-
ing with the socialist policy of our
Government and the Congress Party.
Only recently, in January, 1964, the
Congress Party in the Bhubaneswar
gession, unanimously passed a resolu-
tion on democratic socialism. The
cardinal principle of democratic so-
cliasm is the creation of an equalita-~
rian socicty based on social  justice
and on political, socia] and economic
equality for all citizens. Our Constitu-
tion emphasises equality in its very
Preamble, which speaks of economic,
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social and political justice and equal-
ity of status and opportunity.

The Directive Principles of the
Constitution embody socialistic and
equalitarian principles, Article 38.
says:

“The State shall strive to pro-
mote the welfare of the people by
securing and protecting as effec-
tively as it may, a social order in
which  justice, social, economic
and political, shall inform al] the
institutions of the national life.”

Article 39 says:

“The State shall in particular
direct its policy towards securing—
(a) that the ownership and
control of the material resources
of the community are so distri-
buted as best to subserve the

common good;

(b) that the operation of the
economic system does not result
in the concentration of wealth

and means of production to the
common detriment.”

The aim of the first Plan was (o
ensure a rising national income and
a steady improvement in the living
standards of the people. The main
objective of the second Plan was re-
duction of inequalities in income and
wealth and fixing maximum limits
of holding of land and wealth.

The Planning Commission’s recom-
mendations in this connection are
worth mentioning: (1) The maximum
limits for land holdings should be
prescribed. This  limit should be
three times the holding which an
ordinary farmer can plough. (2) The
prescribing of a ceiling on  maximum
earning should be considered. After
deducting all taxes, the aitference
between the minimum and maximum
earnings should not be more than 30
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[Shri Muthiah]
times.  (3) Through estate  duty,

gifts tax, profits tax and wealth tax,
the difference between rich and poor
people should be reduced. Our Prime
Ministey commending the Second Plan
.said:

“We are all agreed on our
policy of establishing a socialist
pattern of society and we shall

make all our efforts in that
direction.”
Coming to the third Plan, its

-objective is to bring about a reduc-
tion of inequalities in incomes and
wealth and a more even |distriution of
economic power. The policy of social-
ism and equitable distribution of
wealth and income was approved by
this Parliament in 1954, It [declared
that the broad objective of economic
policy should be to achieve the social-

ist pattern of society. Parliament
approved that the basic critcriOnT in
determining soccial policies and the

iines of economic advance should be
no! private profit, not the interest of
.a few, but theigood of the commun-
ity as a whole. The basis of a social-
ist pattern of society is increased
production and equitable distribution
of the,"goods so produced. Production
and disiribution are equally import-

ant and they should not be viewed
separately.
The Mahalanobis Committee in its

report says{that the economic growth
of the country, and the industrial and
commercia] development in the last
ten years have made the rich richer
and the poor, poorer or remain on the
same level as before, and monopolies
have increased in industry and busi-
ness. It is to[study, assess and {o re-

duce this concentration of economic
power that just now the Monopolies
Commission has been  established
under  the chairmanship of/ a Judge
of the Supreme Court, Shri Das
Gupta,

T just want to quote a few words of
Mahatma Gandhi in this connection;
Mahatma Gandhi said:
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“I shall work for an India in
which there shall be no high class
and no low class of people."/

He further said: ’
“Whoever has a surplus of
essential things which are denied
to the poor apd who does not give
that surplus/?to them is a thief in
the eyes of society.”

Lastly, I want to mention the vari-
ous fiscal measures such as Estate
Duty,’ Wealth-tax, Gift-tax, Capital
Gains Tax passed by the Parliament
recently. These fiscal measures and
the ceiling Acts and Fair Price Acts
passed by the various State Govern-
ments are steps in the direction of
socialism, in the direction of equita-
ble disiribution of wealth and power.

Shri P. R. Chakraverti (Dhanbad):
It is really an essential and urgent
factor in the sociul life which we are
pledged to build up. namely, demo-
cratic socialism, where} we have to
make an assessment of these elements
which form the base of our produc-
tive system thereby enriching  the
community at large./ The resolution
has given an indication as to how we
should try to narrow the disparity
which today obtains in our country.

I/':;m reminded of a picture reveal-
ed to me in my own constituency.
There 1 found the immensely rich
people parading their  wealth | and
prosperily. On the other hand, 1}
found how the ill-paid workmen
were huddled together in the narrow
confines of their rooms| which they
call by the technical name Dhowara.
When onc finds in the midst of this
plenty, in the midst of immeasurable
richness how poverty, colossal dee-
titution is allowed to remain, natural-
ly, one is prompted to see avenues as
how to reorientate the society and gee
that the productive apparatus is re-
adjusted in a form where the largest
number of people get th equitable
share in the production. 7
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In the rural areas, the question of
ceiling was a moot point. Undoubted-
ly, it was a relief, but it came too
late. Thef expectation that was raised
in the mind of the landless people
that they would have some land when
the ceiling was imposed did/ not
materialise, Before the ceiling was
imposed, before the legal enactments
were introduced, lands were distri-
buted in such a way that uitimately
only a meagre quantity of land was
leff for distribution. The result was
that the landless people of India re-
mained as helpless and poor/as they
were.

In this very city I found that lands
were purchased at Rs, 5 per square
yard, and after development, were
sold at Rs. 65, Rs. 75, Rs. 100 and
even Rs. 150 per square yard. This
unearned income is a form of acquisi-
tion of wealth to a pargicular section
of very intelligent pcople who can
anticipate chances of earning profits
and proceed in a way which brings
them volume of unearned income
which naturally results in the des-
titution of the poor.

In this way, Madam, the agents of
production are allowed to opcrate in
the different sectors of the society. In
the process of our industrialisation of
the Country, we find that a particular
sector is allowed to have the control
over the agents of production. Those
people who had been expecting some
share in the management, who were
expecting to have participation in the
management of industries and other
undertakings, are still denied the
privileges of having a say in the
management process because of the
vested interests that control industrial
growth,

Therefore, the expectaitons which
have been all along put forward in
the minds of the people, we seldom
find them realised in reality. If we
want to move a resolution of this
type today, we only want to make
an assessment of the stark realities of
life, the facts of life which are re-
vealed in the process of growth, in
the process of development of the
country starting from 1947.
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Madam,; two Five Year Plans have
already finished and the Third Five
Year Plan is in its mid term. We
took the vow of raising the wealth
of India, Indeed, the national wealth
has been raised to the extent of 42
per cent. But who are the recipients?
Four years earlier, when this question
was raised, the leader of the House
said that the Government were going
to appoint a committee, That com-
mittce worked for four years and to-
day the report is before us. What
does it portray? How far does it go
to give us satisfaction of the urges
and assurances which had been cxer-
cising our minds so long? Madam,
the picture is dismal. After four
years of analysis, we find a picture
which gives us hardly any satisfac-
tion in regard to what we wanted to
realise. We have not realised what
we wanted. Therefore, it is but
meet that we have to make a
realistic study of the objective fac-
tors, not only psychic but objective
factors, that influence the growth of
the society where destitution is
allowed to grow in an alarming way
with the accumulation of wealth
credited to a particular sector of the
society, that is always conditioned by
the motive of acquisitiveness and pro-

fit.

Therefore, a country which is
pledged to democratic socialism, a
country which has taken the vow of
going forward towards the attainment
of 3 particular objective, namely, the
disiribution of wealth to the produc-
ers. to the prime producers equitably,
has to take up this work in all ear-
nestness. There the question comes,
how far and whither we go. In the
context of the picture that has been
presented by the report of the Maha-
lanobis Committee, I would endorse
this resolution and suggest that we
have to set up a small committee in-
cluding Members of Parliament, so
that we can find out exactly how far
we can carry out the objectives which
we have placed before us and the
country.

Madam, I endorse the resolution.
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=t qo Ao AR (AT
g frx aem ff 7 o fadggs o=
q2T H @r g & 99FT  gEA § =@
FIAT g | F =rgan ag 9 f5 3w 9w
F1 F1 faqms g7 & a@F ¥
A ey TEAr | gEET #1048
fogmr % aot ¥ g0 3@ @ 2 fa #12
# w=an s faeft safae fagra spaat
fredft adT TEw &Y OO § W
T@T AT & A YT IAFT EEQTETL

F T TR T &, IART WA |

HTATFTET FeT & |

R fredl ¥ aga & ogATT W
A w@ &\ wifges faowar T svaew
A7 W AT TORY TG AR A T
W@AT AT E | & e § A
WA a aas § ayar &
qRAQT § q FTH & W IA§ AqfGF
TG A FAAT T ATERIFHAT TG & )
Ffe waw wew & foafa & & o=y
qIST & sy FAT AEar g o0&
Hroradt sew & war g fi e
¥y § 7 ael 9 9 faT qw
T @ET AW Ag ger | ag fEaw
e AR e AR il ko (i
W &t fafgar #=y smar a0 &b
T GAT LW F T g N e fw
AT &1 A A famr 4 @ F Y
&l faaar & 1 7 &Y I a% ST
TE fAeT § HIR TgAT FT FULT AE
fraar & 1 ag famm g AT A &

16.00 hrs.

garr ag g fm s faw faawar
& 9wET &% g fEgr smo | @we
wAmoft gefrar am oft 7 = & ardr
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1 sgaeyT ¥ ¥ fao #F F0e T
TAEYTT FIFTT F7 faqr fewq Torea=
TFIT 39 &9 7 wafy & fiqe faw
TN FEY #T §FY, FO AGH AT
gHY | AW & A W Ao Afosy
S =R &g o W qF wIEIT A8
TR | IAF IUT GO FT T
&Y FTAHTZ | LT KT AET H gAR
S FATT T F §, TAHT FAT FAHT
gaTk e forsw F7 fear #3q & | ST
Tqr faeaT €, T M@ g% g, T
fos s fear a<q & 1 gwma @ H
W ggy € fF agl u<i &1 o afeat
A a9 oW1 g 1 gredeTm
¥ AT @y a% q S
g1 afpa g™ #1 o soen feafa
21 agl v, 97 97w 7 ;e g@F
fF w7 *1 F5 TF @ MW & | qEH
FT QAT @ AT § | TH THT F HRL
teafrard g1 T wTAT AT TAT
FI0 &1 w9 @ Fer o7 frafa o S
gl g & 7 N 7€ FEr Say 4 {5 7w
T AAT FAA AF T FW & | UF
@ IgFT S glar & A1 1§ AT AN
FUAT &, UF o ALY AT § qE €A
FIAT T AT 0F JF 98 {FLAT 97 T«
AT FIAT 97 FAF ITET 7T TEWI
ZITT 9T | Fgi 7% 38 a7z &) feafT 9
o T F2i w1 Fred A & fE A W
qAr @ fremr |« & 77 faw owarT
F fog aigd 913 07 T & ML H
& g7 Fh! fawmay @ 1w @l oA,
AzEr WY qHfAET § gl 7 FIn
FT AT E | AT & FTAY I-
qfeqat #1 #G% & | T THIAAR TH ATES
g 3% T A gEA, Toiaa & g
qOETT &1 Afaat F w9 F F
o &1 omd mwrand fagra
waAar AFT T A wd AT

3 WY qg FAITAEr @Y g a1 H
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qE AIEAT § | gA AT AT FEN &
f gnd g A fagrea /) miaT T
g1 & 71 fifT gw &1 w3 A9 =qTeqT
&) FIAAT A1fEY |

gardy afgon St 757 & waw faa
qedY 7gt g1 M gwr faad 7 0 wrqor
feT 39/ 477 @ ITF 9 FIET 0
S qal 7 7 39 THEX AT qTAT H) 93T
AT B Ay @R AT AFART
™ AT | 9T 3T F FTL R AN A
g W7 arAr Wi & oy 43 § @1 gaAy
g7 4 Prawd o1 s F A e
aidr w73 § P femvar & &0
Fazre 7 aga smrar a0 &) AT g
T AT TEY ZIT | ERL AT | Go A
Lo BY T Air vl § w7 g afera
g g {137 AT 77 F g AT
qUEY AN IAF FIT MUK 7T F
ng AR A gw AT 4 et Ay
Ti T Gz TeT #AT T FT AT 8
A gAL TR UF ACHT T VT AT
At Ay 7 A faay F1ooF wRE g7
aigA, fafes mfs & =
FOAT §, WE FYg W A4 @A
T T F AT AL WRHT F
g & oY 7 feaw & 1 3T oAy
FIST 9% FE AEA AT § FFAT F0fEeq |
o gae 2 f g=w [T w T ae-
fegigsr s 7, faax e 7 =& @),
oF FHA amg Wy s ®
qew 71 37T AT | AR G TANF 90,
TR qg qdqva afvar ¥ sy, g €74
ofwar 7 o =12 medl 7 oy, sfEe
AEY VAT FT FATT £TF IF W
T faarT w2

F s A wgav- e afga
5 auRa g far avFTT 1 7 96T i
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Shrimati Tarkeshwari Sinha: Mr.
Chairman, I appreciate the concern of
the hon. Members which they voiced
on the floor of the House—not very
complimentary to/me, of course—-that
probably they would have wanted the
aon.  Finance Minister to be here.
The hon. Finance Minister would
have hucn/h('l‘c, ha:d he not some very
important  work’ outside the House.
Therefore, through you, Mr., Chairman,
I would submit to the House to/show
me this little indulgence.

1 would also like to assure
this House that 1 would try my best
to answer some of/the points. it is a
fact that I am not in a position to
take a decision on a policy matter—
my scnior] colleague has to take it—
but I have been instructed by my

‘senior colleague, the Finance Minijster,

to espouse the Govcrnment's policy.
Within/that policy I would try to meet
some of the points which have been
raijseq by hon. Members.

This is one of thefvery serious
debateg which has brought almost all
the sections of the House together.
What does it show? It shows that in
thi_chountry there has been a genuine
concern about the poverty of the
pcople.  There cannot be two voices
so far as the poverty of thig country
is concerned. Everybody is concern-
cd about this poverty. Thercefore, I
think, hon, Members should not doubt
the bong fides of/the Government,
that the Government js not concern-
ed about the poverty of the people.
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The government which does not con-
cern itself with the/ economic condi-
ton of the people ' has no right to
exist ang if the government exists by
virtue of majority support of the
people ' that government has to venti-
late the public conscience represented
in the problems facing this country,
namely, the problems of poverty,
ignorance ang backwardness.

Onc of the leading statesmen said
very rightly that for every dignified
individual in this world there
four criteria anq inspirations for/
existcnce, Human life is not human
life if 1t does not get food, family
relationship, freedom and friendship.
That i what has been/ described as
the basic inspiration of human exist-
ence. Nobody can doubt it. Human
life, in order to grow ang be dignified,
requires these things. It is also a
fact that in our country the poverty
ang the miseries of the pcople have
not allowed them to. have a dignified
human existence.

I do not at all doubt the sincerity
and the concern expressed in the
House. My concern is ’,:the same as of
the other hon. Membets of the House,
but the only point is whether by
forming this committer we/can fulfil
the concern that we have expressed in
the House in so many words, The
appoinment of a committee is not a
new /demand. The demanq was first
made by the hon. Member, Shri
Bibhuti Mishra, who is still in the
House, in 1956. In that ~Aery Resolu-
tion—the House, of course, adopteq a

modified Resolution—the House ac-
cepted the basic philosophy under-
lying this. I would like to quote /the

words of the Resolution which /was
accepted bv the House, It reads
thus:—

“The House recommends to the
Government to take appropriate
measures to reduce the disparity
in income prevailing between the
different sections of society in
the country.”
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After that Resolution, some¢ other
Resolutions,” were also discussed in
this House. Hon, Members have al-
ready quoted the remarks of the Com-
mittee, called the Mahalanobis Com-
mittee. It took,quite a substantial
time in going through this problem.

Shri D, N, Tiwary: Can you tell us
what steps were taken after the pas-
sing of that Resolution?

Shrimati  Tarkeshwari Sinha: I
would, if the hon. Member would
bear with me.

The Mahalanobis Committce was
appointeq primarily in order to go
intg this question, namely, what has
been the distributive pattern of this
incomcl how the income which has
been generated in this country has
floweq into varioug healthy economic
channels. But only the noblest of
intentions ,do not produce results! We
have to understand that there wcre
basic difficultics involved in the whole
analysis of the problem—the gifficul-/

ties of not having proper data and
materia] at their disposal to arrive
at definite conclusions, very far-

reaching conclusions, When they have
not been able to arrive at very defi-
nite conclusions supported by specific
data, it was really difficult for the
Mahalanobis Committeelitself to bring
out certain arguments supporting the
way in which this inequality could
be reduced. There is no question of
having anyl different opinion so far
as the inequality is concerned. There
is inequality in incomes in this coun-
try. The Prime Minister himself re-
marked tha'tfin this country pcople
live in rags, sleep on the footpath
and do not have two square meals for
days together.  There is' incquality.
But how really to curb that in~quality,
and how to remedy this problem is
really, what is called, the crux of the)
problem. This Committee itself has
come to some of these conclusions
after quite a Tong {ime nnd after a lot
of study. Tt took them four vears.
This, Committee was appointeq in
1960 ang thc report has come before-
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the Parliament only now in 1964. 1t
was{placed before the Parliameng only
yesterday. The Committee submitted
Part I of its report to the Govern-
ment on 26th  February, 1964. The
very; fact tha; the Committee has
taken such a long time to give even
an analysis of the situation  shows
how difficult is the ‘problem. Madam,
you will agree with me and the House
will also agree with me that half-
baked conclusions on such important
aspcects/ of the nation’s economy and
the mation’s life will not solve the
problem. Half-baked conclusions
would be much more dangerous than
no conclusions at all. In Hindustani,
there is 3 saying ,—.frn: g:ﬁm AT IATR

that is, a person who is not qualified
enough to practise medicine can be
a very dangecrous person to prescribe
medicine, That is exactly what I want
to say without rcally taking away the
seriousness ofthe problem. Only by
forming a committee we cannot solve
this problem, Already, the conclu-
sions of this Committee are before
us. They havelindicated certain re-
marks. which are very serious. that
the inequality has grown because the
distribution of income has gone to
certain channels which are socialiy
not equitable and not just. ] agree
with the House in that. I think, let
us be benefiteq by the remarks of this

Committee and try to make a head-
way into this problem.
Again, Madam, the Monopolies

Commission has been appointed. The
hon. Members; doubted the bona fides
of the Monopolies Commission not in
so many words but certainly they
have expressed their suspicion that
thi§ Monopolies Commission also

would meet the same end. But it is |

primarily for this purpose to see how
the treng of concentration of hvealth
only in a few hands or in a few con-
cerns can be checkeq and what ways
and means must be taken tol reduce
this concentration of wealth. ‘That is
going to be the function of this Mono-
polies Commission. The Monopolies,
Commission will not only functionj
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like a bureaucratic civil service de-
partment. That is why it has been
headed by an eminent jurist. It has
been supported and supplemented / by
a leading cconomist in the country
and also some of the experts who
have been dealing with company
affairs have been put in this Commis-
sion so that they could provide bene-
fit of their guidance and knowledge
to this Commission. 1 am sure, the
House will excrcise a little patience
so far as the working of this Commis-
is concerneq and I have no
doubt—and I am very pure about it—-
that this Commission will come to
some very fruitful conclusions.

Madam, 1 appreciate the concern of
the House and also the temptation of
people to just going in for short cils
to prosperity because they are so
tempting and so attractive. Tf we can
achieve prosperity through short cuts,
there is nothing like that. Everybody
would like! tp achieve prosperity
through short cuts. Bug in an econo-
my which was basically unplanned be-
fore, in an economy which was basi-
cally backwarq before, in an economy
which dig not have cven a guiding
line towards the roads of prosperity,
in an economy which did not havelany
technical know-how, in an economy
which did not provide any basic strong
base to planning—when the planning
started. it started| with certain imitial
difficulties which are still there in our
planned economy—it is a fact that all
these unplanned economic forces and’
wide profits in a few hands do produce
socially bad results and what the
situation demands. is to really correct
the abuses which jhave come through
the wrong direction of the private in-
dustrial forces. The House can cer-
tainly demand the Governmenpt to cor-
rect them. For example, ?I mys ¥
feel that when we ctarted having a
licensing policv and when we had a
definite code for giving licences for
the  industrial development »¢ ‘his
country. we should have seen that the
very concentration of licensing should
not go into those hands which may’
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‘be fictitious and which may have
direction only towards a few mono-
polistic concerns. 1 accept this, that
Government should have been more
careful /| when they pioneered the
licensing policy. The licensing policy
itself should have helped in the more
-decentralisation of economic forces
and economic power into the hands of
individuals. At that very time they
should have seen that the economic
policy is directeq towards not only
concentration pf large-scale industries
but towardg large-scale industries be-
ing balanceg by the small-scale in-
dustrics and the medium-sized indus-
tries. Ang all these industries could
be supplementeq not only by the pri-
vate sector but also the cooperative
sector. Of course, I agree with the
remarks of ).he hon. Members of the
House that the cooperative seclor
snou'ld have been made effcetive. very,
very effective and al least mnore effee-
tive -than actually it is today. That
would have heen one of the wavs by
which we could have a distributive
pattern of income .which woulq have
been more healthier. But today  to
talk that everything that hag happen-
ed is bad and. therefore, a new com-
mittee should go into that question
because everything that has happen-
ed is not proper and not right, will not
do. 1 feel like saying this.. After
bathing the baby, the bath water be-
comes soapy and dirty. You want to
throw the bath water; you do not
want to.throw the baby with the bath
water. Let us throw the bath water
but let us really preserve the baby.
By just destroying,the very pattern
of our industrial grclwth, we just can-
not reach anything. I.would like to
quote here a well-known expert on
socialism. Thie hon. Member, Shri
Bhagawat Jha Azad remarked that I
was doing something else rather than
listening to his speech. 1 wags really
trying to meet some of his arguments.
Even a person like Douglas James
who is supposed to be one of the lead-
ing experts on socialism, who has been
an adviser to the Brittsa Labour
Party as nne of their braine and who
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has been regardeq one of the leading
exponents of socialism }kays this:

“But where a private firm is not
guilty of any of these abuses, it
shoulq be frankly and fairly re-
cognised that it is a socially valu-
able asset, which contributes to
the life and growth of the com-
munity—as many in areas of un-
employment most ardently feel
when an  efficient private firm
erccts a modern factory and gives
employment to hundreds or thou-
sands. If a private firm, great or
small, is technically efficient, com-
petitive ang not restrictive; if it
reinvests a fair proportion of its
profits; if its labour relations and
pay are good; if it exports ener-
getically; if its profits are modest
in relation to capital; and if it
con‘orms actively  wilth  public-
policy on employment and location
of industry; it can fairly claim to
be an asset to society. An intelli=
gent Government. ... ..

---please mark these words—
...... should recognise this and
concentrate  ils  efforts on en-
suring that firms in the private
sector do thus conform with pub-
lic needs.”

Now, certeinly, the House can ask
the Government that its palicy should
be that all this private initiative
chould b~ channelised for the ﬁilb]lC’
good, for the public welfare and for
providing social justice. If the pri-
vate initiative is only divorted for the |
concentration of power, certainly it
is very improper angq very undesir-"
able. Therefore, Madam, let us not
really be guided by som, dogmas. Let
us rcalise that only by passing ,% Re-
solution like this or only by appoint-
ing a committer of Members of Par-
liament, we shall not be able to really
come to some: conclusions which can
reallv take us to a hetter way of re-
distribution. T would like {o say here
that so far a; the problem jof redis-
tribution is concerned. I d appre-
ciate the concern of the House that
the problem of redistribution should
be as much seriously the concern. of
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the Government ag the problem ot
production and growth. Growth in-
cludes social justice. Full employ-
ment and industrial growth imbibe in
itself social justicef and social justice
can only come through socia] redis-
tribution of the earnings of the com-
munity. 1 do agree, thereforc, that
the social justice has,’to perform as
dominant g role as the growth in the
economic pattern of this country.
Nobody can deny that it is the pri-
mary/duty of the State to ensure re-
sharing out of the rewards of this eco~
nomy, and to socialise national income.
Socialising national income means not.
expropriating anything from anybody’s
hands but to divert the national income
towards more conducive and justifi-
able social purposes. That is what
Government should do. I agree with
the hon. Members that our pattern
of redistribution has to be healthier
ang it has to undergo a basic healthy
change; and more redistributive impe-
tus should come into the hands of the
State so that socialised redistribution
could be achieveq in this country,

Shri Yashpal Singh: The/ hon.
Deputy Minister should say something
about village indebtedness also

Shrimati Tarkeshwari Sinha: That
includes the very problem of village
indebtedness as well. Village indebt-
edness is noy'a problem in isolation.
After all, why is there this village
indebtedness? It is there because the
eaming capacity of that class of people /
has gone down, and proportionately;
the debt in their hands, because they
have not been able to meet their day-
to-day expenditure with/ the income
they have, has gone up.’ For meeting
that problem, we have to break at so
many places. We have to take initia-
tive’ at so many places. Economic
poverty is like a vicious circle. If
you want to break at only one point,
you would not succeed., In order to
really have a successful achievement
of going towards this goal, you have
to break vicious circle at many
points. Sq) rural indebtedness is not
a problem in isolation. It is concern-
ed with the problem of rise in prices.
555 (Ai) LS.—7
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It iy concerneq with the economic .
capabilities of the rural sector. It is
concerned with the lack of industrial
base in the rural economy, because
rura] economy is primarily a/rural
economy, and so to say, a very back-
warq rural economy. The individual
produce of individual fields has hard-
ly increased. It may be'a fact that
the total production of agriculture hag
increased, but when I go to the vil-
lages, I myself find that individual
produce of;individual agriculturistg ar
of the individual labourers has not in-
creaseq very much or very satisfac-
torily. That is g fact, and because of
the rise in prices and because he has
to buy $o many things at higher prices,
his ability to conserve savings gets
proportionately reduced. My hon./
friend quoted some figures from the
Reserve Bank to show that rural in-
debtedness was still a very big prob-
lem to solve. There is a/big chunk of
rural indebtedness still' in existence,
ang it is necessary that while having
redistribution of income pattern in
this country, it should/not only cover
urban areag but it should also cover
the rura] areas.

But the question is how this inequa-
lity has to be reduced.” Is it to be re-
ducedg by only making the income
pattern conform to the ratio of 1: 30?
So far I have tried to answer the first
part of my hon. friend’s resolution
which suggests that a committee
should be appointed. Now, I would
like to deal with the secong part of
his resolution where he makes a pro-
posa} that the income pattern should
be on the basis of 1: 30.

In this connection, I would like tc
bring to the notice of the House
the Report of the Taxation Enquiry
Commission of 1954. The question of
fixing a ceiling on personal income on
the basis of a reasonable multiple of
the per capita or per family income
wag considered by this commission,
and the views of the commission on
this subject were as follows, which I
would like to read out for the benefit
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of the House.
stated:

“It is our view that there
should be a ceiling on net per-
sonal income after tax, which,
generally speaking .

‘generally speak-

The commission had

—mark the words

ing'—

“. . .should not exceed ap-
proximately 30 times the prevail-
ing per family income in the
country. We do not suggest that
this is capable of immediate im-
plementation, but we think that it
is important to strive by stages
for its implementation over a
period of time. The accomplish-
ment of this objective cannot
merely be the result of tax
changes, but must be related to an
integrated approach along seve-
ral directions. The most important
phase of this approach would be
an acceleration of the tempo of
economic development and a
widening of employment and pro-
duction  opportunities. Fiscal
policy has an important place in
it, but this is necessarily subject
‘to economic circumstances and
the practical possibility of achiev-
ing it in given time."”.

Therefore, I woulg like to stress here
that the Taxation Enquiry Commis-
sion’s recommendations themselves
felt a little bit reserved about re-
commending any one solution to this
problem. I do not deny that they
have suggested that the pattern
shoulg be 1:30. If we could have a
pattern of income on the basis of 1:30,
there is nothing like that, and this
country would be most happy to have
an income pattern on the basis of
1'30. That should be our ultimate
objective. I agree to the spirit be-
hind this resolution and say that that
shoulg be our objective. But so far
ag the implementation of that objec-
tive and bringing it into tangible
shape is concerned, this cannot be
done by one stroke of the pen or by
a magic wand; it has to be orientated
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by a total policy so that by all the
steps that we take, we can more for-
ward smoothly and deflnitely towards
our ambition namely that the inequa-
lity of income between person and
person shouldq be reduced to the
maximum possible extent,

I woulq not like to criticise any
country, but, for the beneflt of hon.
Members, I woulq like to quote here
certain figures from the Soviet Union
which is weddeq to this basic policy
of complete equality.

Shri S. M. Banerjee: Please do nci,

Shrimati Tarkeshwari Sinha: I
would like to quote certain figures.
Probably that will benefit some hon.
Members. Perhaps, my hon. friend
might be knowing them already.

Shri S. M. Banerjee: That does not
satisfy us.

Shrimati Tarkeshwari Sinha: I am
sorry that, that does not satisfy my
hon. friend. I do not know that the
hon, Member is so unsatisfied. How-
ever, Ifwou]d read out those figures
for my own benefit, so that I may
have the satisfaction of at least mak-
ing my arguments a little [lmore con-
vincing that even in a country which
is committeed to the socialist pattern
and is committed to complete equality
between all individuals, betweer/ man
and man, anq woman ang woman,
they have not been able to reduce the
inequalities completely. The lower
grades of umskilled workers in{ the
USSR get a wage of 300 to 500
roubles a month. The salary of a fac-
tory director is often as | much as
10,000 roubles a month or'more. Pro-
bably, the salaries of scientists and
writers and poets are more. Apart
from the sizable differenceq in wages
and salaries, the USSR has found it
necessary to make large payments by
way of bonuses and other beneﬁts‘to
workers and managers who make a
special contribution to production.
They have been keeping up this sys-



13983 Resolution re:

tem of incentive to the individual, if
he can add to the production. In fact,
even Mr. Khruschev said the other
day something in support of this. He
supported this idea of payment of
individual incentive and said that in-
dividua] incentives were very neces-
sary for increased healthy production
in the country. I am not bringing in
these figures only to convince hon.
Members of this House of what, Tam
saying but also to point out that
though our objectives are also the
same, namely to reduce inequality of
income, we have to bear in mind the
fact that in even those couniries
which have been committed to this
policy and have been trying to move
in this direction from long before we
planned, they have not been able to
bring about complete equality of in-
come.

That is why I say that not one solu-
iion alone can solve this problem. But
there are severa]l ways. Taxation is
one of the ways. I hope my hon.
friends would appreciate that actually
the Finance Minister is sandwiched
between the two. He is like a tongue
living between two sets of teeth. If
one set of teeth comes and hangs ¢n
the tongue, the tongue is hurt; if the
other set of teeth hangs on the tongue,
then also it is hurt. So, the Finance
Minister’s job is not at all an enviable
one. What can the Finance Minister
do? After levying this taxation and
after increasing the estate duty to 83
per cent he is branded as if he has
completely sacrificeq the business in-
centive. Both inside and outside the
House, people who are in business say
that the Finance Minister has throttl-

ed the business incentive. It is really
painful to hear some hon. Members
saying that the Finance Minister’s

taxation policies have supported big
business. I woulq like to know where
the Finance Minister hag supported
big business. The estate duty has
been enhanced, as I have already
pointed out, to 85 per cent. Even a
socialist economist like Mr. Owen and
so many others have said that taxa-
tion ig one of the best ways to equa~
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So far as direct taxation is concem-
ed, our quantum of taxation is not at
all low. People say that it is the
highest in the world,

Shri Thirumala Rao (Kakinada): It
is the highest in the world.

Shrimati Tarkeshwari Sinha: But I
have my own reservations about that.
However, 1 would certainly say that
it is one of the highest in the world.
This year’s budget has provided spe-
cifically a disincentive to that part of
income which goes and gets blocked
into an unearneq channel. The en~
hancemont of the capital gains tax,
the gift tax and the estate duty has
been done primarily for this purpose.

Then, there are other ways too, such
as providing more social benefits and
amenities. More social benefits means
providing educational facilities, pro-
viding housing facilities,/ providing
amenities to workers, labourers and
peasants, providing the benefit of
books, providing benefits of transport
and not the least, providing things
cheaply to/ that class of population
which suffers.

I am sure that Government have
much to do about this aspect of pro-

viding cheaper things for a {very
hard-pressed population. The Gov-
ernment are seriously concerned

about the rise in prices and are trying
to do something about it. DBut the
pattern is so complex in its distribu-
tion. Even Shri Asoka
Mchta, whep he went into the prob-
lem pf foodgrains in that inquiry,
said / about prices that controls
are very good and distribution
by the State is very good in case
we have got, the administrative
machinery. We/do not want to- get
bogged down in bureaucratic red-

tape again. We must have a machi-
nery to fulfil the task which is en-’
trusted / to it. Bureaucratic red-

tape would be horrible for this coun-

try.
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[Shrimati Tarkeshwari Sinha]
Therefore, it is not lack of inten-

tion or lack of honesty on the / part
of Government if they do not accept
this Resolution. Government are
deeply concerned about these prob-
lems. I would like to assure the
House that fit is not correct in think-
ing that we are taking matter light-
heartedly.

Of course, hon. Members .painted
out before I started, that as/ usual,
Government would ask for the with-
drawal of this Important Resolu-
tion. If 1 do ask for its withdrawal,
it is because I do not/want to add
this stigma to Parliament or to Gov-
ernment that we have voted down
this Resolution. Therefore, I would
very humbly ask of_fthe Members of
the House to add dignity to this Re-
solution by withdrawnig it so that
Government’s coor, ming and avenues
may be open ’and we should not be
blamed that we have defeated and
throttled this very significant Re-
solution by voting it down. There-
fore, 1 would appeal/ to the hon.
Member to withdravJ this  Resolu-
tion. I assure him again that Govern-
ment appreciate the feeling behind his
Resolution and Government are
seriously concerned about it.

Y Wo Ko AT TATAAT HZ\Z4T,
qigaw & g9 wASw T F wfq
fargid g9 ae-faar 7 wrr for &,
HIT7. TFZ FIAT § | 3T AT AAAA
gzedt F1 509 FOF 0F & fa=r? av
fe g 3w & mfas faawar aga savet
3 gy e 7 A T ad fRar R

A3t 39 ey AT wEIRAT A
o I fear &1 I9FT T IAT FIT
AANTTAF HA AL AT |

st o Heo R (qaﬂ’ﬁ')
wigorTR g a7 @) FEw Frfew T
Frfaaem |

st Wo o grax: gITA T & fF
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oF AR §" F71 o Awat @ w@r qr
ag Awa: @ @1 & a1 9e g7 g, wiaw
faTaar g@ @ & 93 76 § a1 9z @
, JEFT TATT 9FT KT TH § AT T2
Y ATE & 7 IGHT TAF qET FY TG
g AT A THF A F 71 T IqAAE
AT T Y F AD FEY & 1 A WA
gé aa g Stan IR A wey & v mfaw
faqaar aga =wfax &1 7g A IR
a1aT & fF g 3w § v 7 At
g F A deer T AN AT av fF
wrq garer 2 fawfaa g @ & @0 e
1 farwar ¥ wafq ged A AT E W
FEA &7 WT & | A9 % FereALT
FHI Az g aeT wv & fr ve ag
A IR AT WTTET W SATAV
oifea A7 mrEy g wva Aty
fr @2 92 1| 97 9wy w7y W0 & R
ag frae e & faaroeia &1 T®
WY 397/ aEr o g e ofusre
TR &7 (FAfam &1 7 & 77 5" 7@
i frniE o soddi & 3@ g7 W fa=ne
T7E 3T 4z TR JAT | gl
AL FHEY 7 AT AT & &% AYA gAT
moF A T 2 77 & awaa g e
afz 37 a1 feor sno a7 oY 3@ gW
FT AT LT FAAT F1 FFAT & |

AL gTedt 7 mfaT faawar &
argeg & M fare. o197 fivg €, 99 9%
AT ATTHT €T AT FAfT | meH) I9
qaATal F1 FIAfead F73 £ Fwey FIAY
Tifed | 0 A e 7 g T F
AT w7 FAfa e fear m A
3fqm st & af O ww G A
AT FT AT EN, Wi FT qwAa {5
TETT ATETT | TG 79 f2o0 § FTAT
I1Edr 8, 2w ¥ mfaw fageay 97 &
i { o Friars FAT AR § |
# 7 geT F ¢ i afow J9v. L
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Nt sitwir a8 @ o qg G
LIGEE i

ot Wro o A : AT Ay

§ g Y709 71 zafae Frfeg Far
g0 3 % wzmATrg a7 feqrd
T F fad @ oiw 3g qv
7% 39T Frearg 74 1 faarv gy
g1 & g 3wy uwfasry sy
& F1 fagfes £ &, a8 i @8 fem
qOF I 21 4R M P g4,
g AT FTG! HEAQT BITT 1 Iaa Foqis
WA aw w8 A ard A7 95 @
AT o aw fawr7 w9 @) s, A7 aw
¥ aft awaTr 5 39 gerg 71 O
773 &1 F1§ ArAEET § W ¥ g
Fifas A g o

Shri P. R. Chakraverti: Only one
question before we exercise the right
of vote. Is there any policy of the

Government regulating unearned in-
comes and windfall profits?

Shrimati Tarkeshwari Sinha: This
Yyear’s Budget proposals themselves
have given an indication
of regulating unearned in-

comes, that is income which accrues
to a person not by his own labour. I
think this is a beginning of the policy.
I woulg like to inform the hon.
Member that in every country it has
happened even in the Scandinavian
countries which are socialist in their
nature and respected, when they
started industrial development they
had concentration of wealth in a few
hands, and then through measures of
social justice and equity which they
brought about they have been able to
redistribute the income. Even in
Britain and USA they have been ahle
to redistribute income through social
measures and they are levelling down
the level of unearned income while
increasing the incentive to the in-
dividual to earn income, and thus
they have been able to redistribute,

1886 (SAKA) Disparity in

Income

I am sure the Government ijs also
conscious of this fact and would take
all steps, It is not within my compe-
tence to describe al]l the steps because,
as I said in the beginning, it is an
accumulation of so many steps which
we have to take simultaneously to
solve this problem, Therefore, I would
say that the hon, Members should
show this little indulgence to Govern-
ment.

13988

Shri U. M, Trivedi: I would like
to know whether the principle which
has been enunciateq by the hon.
Minister will apply also to the wun-
carned income of this Government.

Shrimati Tarkeshwari Sinha: I do
not understand. I think the hon.
Member is really taunting and sar-

castic. If he means that Government
auctions land or takes some rent I
would point out that there is a funda-
mental difference between an indi-
vidual and Government. The money
that comes to the Government goes

to the Exchequer and goes back to
the public again.
Mr. Chairman: There are two

amendments to this resolution. I shall
put amendment No. 1 of Shri Yash-
pal Singh to the House.

The amendment was put and
Negatived

Mr. Chairman; Amendment No, 2
by Shri D. S, Patil:

Wt 2o fo aifem (Fawer) o
w14 sena g arfew faar o1 @y € A
F oy oAt uHeRe Fv arfra qav g
IH T FAT FIAT § 7
Mr. Chairman: Has he the leave of

the House to withdraw his amend-
ment?

Hon. Members: Yes,

The amendment was, by leave,
withdrawn
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Mr. Chairman: Is he withdrawing
his resolution?

Shri B. P, Yadava: Yes.

Mr. Chairman: Does he have the
leave of the House to withdraw his
resolution?

Some Hon. Members: Yes.

The resolution was, by leave, with-
drawn.
16,40 hrs.

RESOLUTION RE: NATIONAL
POLICY IN EDUCATION

Y fergwa werrg (vetar ) < gaTfa
warea, & faeafafeas sema aw #3ar
g1

‘“mam A TR fE
forr mvadt edim Afa & &

T o faarT F T AT A

A gy gafad F f agqm T

FIATT AAE FTI 9T IT F747-

feg #9.3 & o gufay matda

F1 garg A1 37 & o waz aeed

# 71 gfwfa frasx v s

16.41 hrs.

[SHRIMATI RENU CHAKRAVARTTY in the
Chair]

zaF Tqrg AT X AYAT TZ AWLT 6T
gw 7T g fF

vggz gzedi &1 0w afnfd &
oqra o7 ‘fererr srna’ w1 99T fRar
Elci
#Hy zw A% F| I@ AIA F AAA
qq A fawrw & M F7E W&
3qfead fopar & 1| 5T & 99 F IIT FTC
xz & fF aigr AR & guTd §THTT
FT = forear &1 M7 w9 §, W7 farsar
dF wEaget wisdw wwd 97 e
A7 faay vy arfed 39 wdg § Afq
fratror & fagdl orear i =nfgr
oYz 3q & wfy gard feq o) wrEer
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OFt wifgy, SoFT g7 waTT qiy §
7z wEr ¥ fv T @ o toverr e
A1 7T TG FT T A TWE g @
M foiz gmy wwE Wi 99 ¥ gw
aY & o Ty a7 gy F0T g
¥ faverr & wfa s o afae @ 90
1T foar § 1 AfwT a2 feafa @8
g9e & B Qo a3t & T T= g
T %8 90 &1 wyqT fay fis fem ¥
w1 Y I 1§79 faea &1 7@ W
il ogEw a@ R frewagaw
fF e ardd = T@r 91 a9
RETeRT T F vyt § a9 ge3ve ®
AT F gREg § W) wEHAA gur 47
39§ gz ayg FEr A1 fr az ¥ gw
qIT 70 fr X 59 Tw A A R
9 & wgaqe Ao Y § a1 ag foner
FEAY gury DAl g, fArey gfeewio
&1 gz 73 g w1 A7 ¢ fr foT qint
TR W 3H W FT A9 HT d NG
foar & @ waofynT &, 7w 38
3 & oA T
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Tr &% mvewd & Ay @ f e
99 aat & gwa WY 7F F§ Nfaay ¥
AT F®Y § W7 FE wgeEq g
for & FfFw foen & vy o owe
ot o :1f A eifaq a8 a1 &,
qor w18 gfeesin foaw 7 frar ¢
o wg Y mereAr g oawdr §
ifa &1 o g1 qFAT g, AfFT foreqr
F da & AfF N foagdr gercear 8,
fagar aw@ g, rEqEar v ooy
FAY &, oF weW &7 fagar wwE
dar Feaad: fedt =7 fr 7 T E
T ford g wwec A & fr fanfoat
& ey g, frr &1 €@ frear o
' &, 3W H Wt maAr #7 FEr
Z, s A FwAT A o1 T
Z o as; faatw & ey St
faesr =nfeq, e daey =ifey, S
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aed wfeEd, stan waEw =fey, fa=ne
#Y J 41 oreear sfew, 98 g9 AGT
g1 e Fdt AT ¥ AW 97 A
& & FY a4 & AH 9T g9 AT
g & wifa & Aw o7 @ g d,
FY TATTAT & AT T IS AT 2,
N #A e g@d aT g A Fv
TS EAT &, W 3T A”T TAAT 99
giar 3 fr g W wedw wfaa
T (e¥y ¥ AFT 7 A%, AT A A
It @ £

/éwﬂfaulwa gar | gw & fawres
& mroor o ofefeafaar werw g€
ITHT W Q¥ AT F WG T qgEa«o
T FT gF § I W AW @A
gaard Wt gary arad sy g4 99
qaenHi & qrag # A1 9 gfeso
AT g\ Sfer THH WY gATY ATaT
oqeeAT A4 T @AY § | WY ene &
TEFT g9 ¥ 937 T g § fF Afx
Y Tay adt # s o € £1%
e fifg fAaifes 1 8 7 9"
& HTIIT 9T T AGA T0 F qJIH1 AT
gafadt £ foerr w1 qaem W
B I &) AT GHIT OF T
Ffees o faafad 80 | Tregrg gfeemtor
fasfad 17 & dw gfta ag drag
adY & fr za 3w F1 gr At fae
Y g & AR oF # A TFG | CH
% afi gram g | «fFA gy @
afmdY g & owdr @ f7 ar T
# ATIFORT T AT AW A § TF
ST Fgfeagror 7 &1 I IT ey
sedt & sfawn qg & AACH A
uF g FY sfafwr T g a1 A
g Uw g Fgwrd @ gfvard
gy A w@ ™ § |
gamar Wi oY G qenE, iy se
& sfir gheswior &), o »f sfafem ),
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7z uF AT €Y g =iy 1 afEw
FGUT EW NI & &9 H AqS FT TG
= § | Fof Tl ¥ w7 H @A
TS &, FHY G HET F G Q@
g, #f faerdy ¥ & § gra &, w0
IAT W ¥ franft & & ¥ W=
&, + feror sy ¥ framefy @ e &
g § @ o w1 iy el &
&7 F @ § w9 mfgedy ey & =g
ey § oft feg ¥ oew oA
& A qEeATT ¥ ww H oA § A
F fars ¥ wv ¥ @y § | a8 T
Fac faafa 2 & @ fefe & Som
ai<feafaai #1 gaaen F0 ¥ @ @
F I TFT AT qAAT TH W A
TSy gIETl & qrd afa @ Sl
g1 z9 3w ¥ M fafw aw § 9 an
el #1 afym g fawea wafaat &1
AHTEAT FIT H o ey € | g feafa
Tt galaqe & | ag a1 famm #1 a
# fF 3@ et fag &Y AT qETT
T &7 FAET T T fory A g ATI3AF
graT f& deg ¥ Grew § 09T d6eq
I FE A T AGATH AT HY AT
U ©ATH |TIE F73 |

T T IEH AT AT A TGN TH
o # =4t oy v gw AW W fawew
#r wfour saw gt o & fow &
o Trsdin war w e ot e T
R Tw ¥ ary 5 ¥ fay o wvyu-
T FT TAHAT H TF WTQTeH® TEHAT
afufe o nfs #% € =@fufe & @
o 9z woAr foe T & g, afew
g IR FT gEA F 3@ gnw fr oend
% we&C ¥ g9 gfafa &1 fawfn
¥ gy | wom & wa fafiag @l
fpmr & 1 = afufa A fewfot &
warfas F1§ Fw I AT LAY @
¥, 97 qeHTe Y O 99 afafa A fawr-
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[+ fe@ex waR]

frait 3 amX ¥ Foret Freer oX A agh
2 Y A Faw Y I3 AwA g ) fAmmy
@ e afufy & fewfd aga wea-
qur &, AfFw e sAER AT d, qIETT
SRAT FY A q¥ wyar affeafady &
fft sFc ¥ wFTEen v 7 faw
T F w1 g T2 H F Fody wvg wfwfa
fea T ¥ & 1Tt foe 7 7 T
Y T AT Y, G IF W AT WA
¥, st fire fararme 7 o sy a0t ST
g I qF qEh awerd @y g Ay
2 1 ¥ g wEeE T A I
N afg 37 ¥ frewq w7 Fug e
g & v g o fawiw & w7, ar
T gfaardy aweaedl, F1gw ¥ 7
qIY FT LA FT BTT FIT E, IF
FT AT T wifw w7 & 1 ag fafa
aft g@I

/m#fmﬁﬁmmwrm
e s & afqum an Smr 99 o=
agt & a7g 9 I F 9¥ a9 qF FT AY
¥ qa% qafqdt # far sframt w
froes fosm &1 gw swaser #3300
T ¥ g ¥ fay iy a5 #5 F7d-
xn favifea 78 famar man afes wafas
faremw & mvaey § AETe A A T
Aife a5 7 fagifa a7 1 fazfaeame
ferer & oy o v wfs o s,
fow ¥ gewer =To THTFNR A | T
T ¥ Areafas foar & fau o« ow
TV w7 w3 o war, fom & geas
o i @, afea smates foe
F gEeg H a4 g 7 & A
faatfee & « s &1 wsw
srafas faem gardy afeqs e Sl
feram &1, ag qfardy foem & agfa
9T §), gk foan & qgfa o« &,
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sday farer &Y ggfa 9T &1, wAEErd
gfga o< &), few ggfa oz gardy fae
g, T ey ¥ g fafrwa gfesio
T B

16.49 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

9« gW 9y §, A1 dfaum § gwr
amfest W g wER & mfuw four
mar 2, g 99 ¥ gma wwrfas wm
F4T, @ AT 7% gR faear wv Aifq woee
g FTQ E WL AW AwriRET & T,
IR a8 AR g oar ad« g, e
F AT YA H 9T AT Fd 8, A«
% qIRTHAE AT qaar sias A F¥
aw e & fergw greaRR
R Al 2 uF faendf
& oS dy & Fm  ww qfers
A ¥ agAT &, vWE 5T AVE 0 qfasT
{1 AT E ) "W gaT fFandt  fow &
A & F5 Ffagr & & TET &
S A § 3K Aoy PaeA T AT HHiE
Fzi qgré ®) FiZ giaar g &, T 779
& gfaar & | w7% JT g9 TR &
fF @ia & wa fagqt w7 qafas =
@ fagrdt # sfgmirn F@d AW
sad fags, grm oaw o fefas
arfaq ¥ gr ®7 HY 7€ 97T T@HF
TIT T &< AATT EY g AT AT FAE
ZAfe 3@ qraeT | 497 faaaT & fr
AR T | gqrafaw faer #) 0w &
q3fa g =Jfen | qIT W AwEd|
3 fF nafas =7 ®1 o ogig & ¥
adiss § dt A A ¥ ) qafy =9,
AT G aadt § fo owwAr &
FIrH T4 9gfT qdiaw ¥ @\ A
% I & AT ArAfqF Forexi €71 gy
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AT wifgn, W wIETT A WA
F¥d) & fF Tiey S &) gl fan
aFtaa faur 9kfa & &1 <4 ada Tl
qF g1 FAT FEY v iRy, Wi ¥
) 3 FF7 ¥ FFAAE) T @7 A
arfg | afw g9 gravd § .8 fafraa
Afg €Y & | W gH AT F A
¥ 9 qIA qF « q41 5 fAO7 0F THIT
F\ forerr ogfa @7 &7 ], a1 W SEF
AT GTEAT X AT 07 AT F4 v
A% fau SAFT w4 FTAFTE | WA
faqrdf g1, 97 @ AT fqAT w1 &
ar WEE qfvAT FT g, 3F4T WGE
fegfa 41 W g1, T g fFay s ®7
g1, AR qg FFA qT9T FT TR T
ATE SEET FE ) G E, WA G SER(
g qre § o gH sEE wmy #) fae
£ qAY §IAT AME0 | TWar TR
eafys faer & @@ A faardt =g
mfaq g1 It EFfawe el A
gEy § | & 97 A% WO JEAIEAR
# A ATET AT I A€qT: W H
I IRAT G TGL i AT | W qF
2 FY AT F A #) oggfa &
qf TeeT fagrT e Tl A FH
ag A&} T T9 AT A} A ADAE
F Qard gAre AT @9 § 9AR g7
FAXFARA I TEE M T I AATF
u faan # wef qfart saca frar § o
Zar 3T ¥ waw wAead § S fe

#F & greer § g47 ffar 97 1 w9t #)
goeqr &, 94 #) FAQ@T §, T #V
aaeqr 2 | afFd @ A9 § AgAqw
FAEAT Tg §—1 TFT ¢ fF s #1707
AR gt A1 *1 Ay g, fF gwre
I H fawra Fr g i g mar &)
dar § Q¥ o A & S wverw 99 @
avgdl ar ATEdt sateRr # §, I H
£ZOF W o & migr gfe & Lol
ar et T & wew T § I
Q& ) A § o faew FY gfer & qoft
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a1 Fradt TaTeR) # w R & 6N 1
qiF T qH o § 7 gfaar A fw
fasfaq g & sl « sfas, arnfas
o v 3feeai & A8 Al @
fasar w1 afromw g fif fre faw &=
a /it w1 afafwo g aw awet
s g & | WA &
W & FrarfsE A wias g F
MG SN AT § AT THRA H FA
o) & 1 3@ fafr T & 7T 0E /T
miﬂqﬂgﬁ’?gﬁgﬂ oy
Ffrard) w31 07 = gfer & A
mﬁ|3aquufagqqm5ﬁsi'ﬁrﬁ
TG wfeq w1 famE g, ar gen
foq masas & f& 71 o1 wfgs =
Fraifsrs faame ¥ 9T § gEw g A
¥ faq #1% 3 70 I3 AV, AW
I9 3@ FIW &1 TF g Ameqq & fw
forerr & @eaed § FIETT AIAT T
Afg faaffrg 3 | v 90 g7
fearr & FHwar AT WE F7 AFT |
¥ AT Togo $o THo AT Y LEAF
‘e e A qoe 1 vEH qEE
AT E

“Education must be part of
general Government policy, and
so it cannot help having a poli-
tical aspect. It is a powerful
meang of social change; and as
soon as the people of the coun-
try realise that, the work of edu-
cation . becomes surrounded with
an atmosphere which is different
from the atmosphere surrounding
it in an independent state.”

7 FaF ¥ T4 qw § a3 PN &
qrg amm  fF fae ot 3w § A
faverr wvaeay Aifq & faafooer § gafag
Ffomg sew g e & f P g
ard. foar &, gfaeng 2 & I W
a ¥ g F gak wfAE A [ 0=
¢ O, feafa ¥ & st ST TR X
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[+ fadeax warg)

F oo fadw g wrm g 5 wewaa
&w F foear &, A7 & wwaey ¥ oo A%
gafag wwee g w5 #0 2 fF fom
aqt & ¢rgi ¥ 79 qF ¥ wEer ¥
qER AT W) F A Agy e @
fegaar a1 a9 % @9 H oW
A LW qE A F AT 3"
Afa F frgfver § A sy@ay F19 300
g a1 faesw & gy gWE & ogAwr
TR afe @ fawd # amar o3
MR g wfer o wwT wawe
g oWl Y qudff W qedf
A ¥ waeg & fY o 1 gafaw
T TG waws & 5 ogw wow gfee-
o ¥ afead #¥ 97 e
ey Afq # frafwor € faer § s
¥ S5 W FIw ITA |

TWF @9 g & 7 us HT weaq
AEAQW Al A AR T @@ @
;T FIFE FTAT AGAT § |

faer wwdy Aifs & fautor &
3 &7 foEy @ qreun & gxw ¥ @Sy
& T = § v e ¢ g
FHEY § G 8¥3 H I9 997 F WA
TLH F farem gameHTT 93¢ At s
T S ggax A fwar gl oo
FYSHT &G FY Y, IqY qTA AR FE
FF TEY AT ¥ | T A gy
T R AT &Y, 37 AT qrEn
T ot fawfd # & gaay e
ot wTie ar ) fawfat ¥ &
T 7€ 3| 1 AT § fr w7y qavy—vy
7 St fawifedt 71 74 @ 9as ag g
T v o W fowr & g9 o =W
qgT H ah AL g A |
. 99 farEr gAw ®Y 7w 9T fa=w
g T 9T I¥ gwg HY A A F A
fr awee 1 T fare Aife &
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frafoor &Y 5= e 29T =iz, AR
g T # AR f qam o ar
fF gard wife T @ &1 @ay a9
Freor a2 g gm faem awefy Hifa
¥ frafor & 'mft Tas aww Ad
g a¥y & 1 79 amal FT 9= 27 g
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The Lok Sabha then adjourned  till
Eleven of the Clock on Monday, May
4, 1964/Vaisakha 14, 1886 (Saka).
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